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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW
DELHI

Original Application No. 43/2020/Ez

Bonani Kakkar ....Applicant
Versus

Oil India Limited & Ors.

...Respondents
And
Original Application No. 44/2020/Ez
Wildlife and Environment Conservation Organization
....Applicant
Versus
Union of India & Ors
...Respondents

Objection on behalf of Oil India Limited to the Progress Report
submitted by the Committee constituted by Hon’ble National Green

Tribunal

1. That the Answering Respondent Company namely Oil India
Ltd.(herein after referred as OIL) is filing the instant
Objection to the Progress Report dated 31.10.2020
submitted by the Committee of Experts appointed by this
Hon'ble Tribunal. However, OIL India Ltd. seeks leave of
this Hon’ble Tribunal to file a detailed Objection after the
Committee constituted by this Hon’ble Tribunal places its
final report.
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That in this regard, the deponent states that Oil India
Limited has already filed an Interlocutory Application being
L.A. N0.83/2020 in O.A. No. 43/2020 and I.A. No.84/2020
in O.A. No. 43/2020, seeking a direction, restraining the
Committee of Experts, headed by Hon'ble Chairman,
constituted by this Hon’ble Tribunal from acting upon the
proposal submitted by Deputy Commissioner, Tinsukia
after consultations with the Hon'ble Members of the
Committee of Experts vide his Letters under Reference No.
TCA.3/2020/570 dated 25.08.2020 and No.
TCA.03/2020/706 dated 31.08.2020, whereby the Deputy
Commissioner, Tinsukia in a most arbitrary and illegal
manner, only on the basis of demand raised by the Local
Organisation namely Baghjan Gaon Milanjyoti Yuva
Sangha and that too without giving any opportunity to the
Oil India Limited, sought to modify the categories of
affected persons and thereby proposing enhancement of
the compensation to the affected people as below:

.57 nos. families, whose houses are severely
damaged and falls under Category-II as per
Hon'ble NGT, may be considered under Category-I
by widening the ambit/definition of Category-1.

ii. 561 nos. people residing in 0 to 1.5 km distance and
falls under Category-III, shall be considered under
Category-II on special consideration.

iii. The Compensation for Category-II may be enhanced
from existing Rs.10.00 Lakh to Rs.20.00 Lakh, as
demanded by Baghjan Gaon Milonjyoti Yuba
Sangha and Baghjan Gaon Villagers”.
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By way of the said illegal and arbitrary proposal, the
Deputy Commissioner, Tinsukia, has not only sought to
enhance the compensation to the affected peoples, but
also proposed to widening the ambit/definition of three
Categories, as oppose to the formulation of three
Categories of affected families, made by the Committee of
Experts to assess the question of interim compensation.
The said Interlocutory Applications were listed for
consideration before this Hon’ble Tribunal on 19.10.2020
and this Hon'ble Tribunal after hearing the parties, has
ordered to list the said Applications alongwith the main
Original Applications. Apparently issue regarding illegal
proposal of the Deputy Commissioner, Tinsukia for
enhancement of compensation as well as widening the
ambit/definition of three Categories, is pending for
consideration. But in a most surprising manner, the
Committee of Experts in its Progress Report dated
31.10.2020, has recommended the said illegal proposal of
the Deputy Commissioner, Tinsukia without taking any
leave of this Hon'ble Tribunal and that too without giving
any opportunity to the Oil India Limited. Therefore, the
deponent prays before this Hon'ble Tribunal to consider
the present Objection to the Progress Report alongwith
the said Interlocutory Applications.

That the deponent states that the observations and
findings of the Committee of Experts are based on
secondary data made available through  various
stakeholders deliberations and discussions, which would
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be clearly revealed from Chapter-B (1) (Page-3 of the
Report) of the Progress Report. Therefore, observations
and findings of the Committee may not be taken into
consideration for passing any Order. It is an admitted fact
that the said Committee of Experts has not made a site-
visit till the filing of the Progress Report. The said
Committee’s Report is primarily based on information
provided by various organizations, local people and
published reports and not based on own scientific or
laboratory data. Such unverified data, with respect, should
not form the basis of any conclusion on the health and
environmental impact in the area.

That, the Committee has constituted a Multi-Disciplinary
Committee to ascertain the impact on the eco-sensitive
zone of the Dibru-Saikhowa National Park and Maguri
Motapung Wetland and assess the impact on agriculture,
fishery, aquatic habitat, domestic animals etc in the
neighboring areas under the leadership of Professor B P
Duarah. It is claimed that the Multi-Disciplinary Committee
under the leadership of Prof. Duarah have visited the site
on multiple occasions. However, it is seen from a
Newspaper Report published in Sentinel that Prof. Duarah
in a statement has questioned the constitution of the
Multi-Disciplinary Committee, since same is not notified by
the NGT and as such, he as Chief Coordinator owned no
responsibility towards the execution of duties and declined
to accept any obligation. Prof. Duarah further alleged that
many of the Experts gave their comments without visiting
the site. In fact, Prof. Duarah has stated that he has
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advised all the Experts, known to him, not to submit any
report without visiting the site and proper study. This
shows that the Interim Report and Progress Report
submitted by the Committee are not based on any
assessment of the impact on the environment and without
based on any proper study. A true copy of the News
Clipping of “Sentinel” is annexed herewith and marked as
ANNEXURE-1

A. COMMENTS ON THE FIRST INTERIM REPORT
(PARAGRAPH-C-IV of the REPORT) (Page-10 of the
Report)

5. The Committee has stated that it has submitted an Interim
Report on 01.09.2020, as certain circumstances arose
regarding the amendment to the modalities of payment of
interim compensation to affected individuals and families.
However, the Answering Respondent Company was not
aware of any such interim report, which has come to its
knowledge only from the instant Progress Report. Under
the said Interim Report, the Committee, without any
assessment, has recommended the change of category of
the families, as recommended earlier and accepted by the
Hon’ble Tribunal in its Order dated 06.08.2020. Since the
Company was not aware about any of such Interim report,
as mentioned in the Paragraph-C-IV of the Report, any
approval to such recommendation would amounts to
violation of natural justice and as such, this Hon’ble
Tribunal may not approve to recommendation made in the
said interim report.
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B. PARAGRAPH D I: COMMENTS ON THE COMMITTEE's
FINDINGS WITH REGARD TO INFRACTION OF
ENVIRONMENTAL LAWS

CONSENT TO ESTABLISH AND CONSENT TO OPERATE

6. That the Findings made in Paragraph-D (I) (i) (b) (i)
(Page-11) of the Progress Report are not correct and as
such, the same are denied. Regarding the observation of
the Committee that OIL had never procured and/or
received any Consent to Establish / NOC and / or Consent
to Operate and did not possess the mandatory
authorisations except for the year 2008-09, 2012-13,
2018-19, the deponent states that Answering Respondent
Company regularly applied for the Consent to Establish
NOC(CTE) from the PCBA prior to start of drilling activity,
which is a one time-requirement. Once, the well comes
into  production, OIL applies for the Consent to
Operate(CTO). In this regard, a Common Application was
submitted for Consent under Water (Prevention and
Control of Pollution) Act, 1974, Air (Prevention and Control
of Pollution) Act, 1981) and authorization under Hazardous
Wastes (Management and Handling) Rules, 1989, which
will be apparent from page-2 of the Volume-II of the
Progress Report, wherein it is specifically mentioned that
Oil India Limited has applied for CTO since 2006-07 to
2019-2020. It is pertinent to mention herein that as per
the provisions of the Water (Prevention and Control of
Pollution) Act, 1974, the Answering Respondent Company
approached the Competent Authorities and submitted the
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Consent Application for Consent to Establish & Consent to
Operate through Composite Application for drilling of 33
Nos. Wells at different areas including drilling of Baghjan
BGN#5 (named as Location-TN at drilling stage) well to
the Regional Office, Pollution Control Board, Assam vide
OIL's Letter dated S&E/E/20/723 dated 05.07.2006 in view
of the fact that Baghjan BGN#5 well was drilled in the year
Nov 2006. Requisite fee against the referred Consent
Application was deposited vide Company’s Letter under
Ref. No. S&E/E/20/992 dated 12.09.2006 (Demand Draft
No. 085532 dated 09.08.2006). A true copy of the Letter
under Ref. No. S&E/E/20/992 dated 12.09.2006 is
annexed herewith and marked as ANNEXURE-2

It is further submitted that Section-25(7) of the
Water (Prevention and Control of Pollution) Act, 1974
clearly provides for grant of deemed consent on expiry of
period of 04 four months of making an application in this
behalf complete in all respects to the State Board. The
provision has not mentioned that the 04 months period
should be counted from the date of deposit of requisite
fees. With regard to Air (Prevention and Control of
Pollution) Act, 1981), although there is no deeming
provision in the Act, but, Section-21(4) clearly makes it
mandatory to the Board to grant or refuse such request for
the consent within a period of 04 months from the date of
submission of application. It is also to be noted that a
drilling operation is a temporary mobile set-up, which is
under operation only for a period of 03/04 months and on
completion of the well and if it becomes a producing well,
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then the well becomes the part of the Production
installation, i.e., Oil Collecting  Station(OCS)/Gas
Compressor Station(GCS)/Early production Set
up(EPS)/Quick Production Set up(QPS). In the instant case,
the well became part of the Baghjan EPS and accordingly,
in the year 2007-2008, Consent to Operate was granted for
the Production Installations, which included the BGN#5
vide letter No. WB/Z-I/T-879/94-95/140 dated 13.02.2008
where the CTO was shown as Renewal. This shows that
PCBA had accepted the Common Application submitted for
the year 2006-07 as deemed consent. Further, Consent for
Baghjan EPS, the production installation located at Baghjan
QOilfield was granted vide Order under Ref. No. WB/Z-1/T-
877/94-95/192/854 dated 09.03.2009 issued by the
Pollution Control Board, Assam. Accordingly, annual
submission of application for consent to operate was
tendered by the Company annually and the same have all
along been accepted by the Pollution Control Board,
Assam. A true copy of the letter No. WB/Z-1/T-879/94-
95/140 dated 13.02.2008 is annexed herewith and marked
ANNEXURE- 3.

In this regard, the deponent states that the
guidelines of the PCBA as laid down in the PCBA website,
also says that NOC is to be obtained prior to carrying out
any work in the site of the project. However, NOC is issued
even if construction of the unit has been started, provided
fulfilment conditions stated therein. Therefore, as per the
above guidelines, submission of application after start of
the project is not prohibited. A true copy of the guidelines
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issued by the PCBA as laid down in the PCBA website is
annexed herewith and marked as Annexure- 4.

7. That the findings made in Para-D (I) (i) (b) (ii) (Page-
11) of the Progress Report are not correct and as such,
the same are denied. Regarding the observation of the
Committee that OIL does not have the CTE/CTO for the
BGN#5 till date is not correct in view of the fact that
BGN#5 became part of the Production Installation since
2007-08 against which PCBA granted CTE/CTO in
subsequent years. The deponent states that after
completion of drilling operation, the well comes under the
production operation and for which necessary CTO
renewal has been obtained from PCBA under Baghjan
operation of Digboi Filed. The applicable CTO renewal has
been applied regularly with due concurrence from PCBA
and CTO renewal was also issued for the years 2007-2008,
2008- 2009, 2012-2013 & 2018-2019. For the remaining
years 2013-2014, 2014-2015, 2015-2016, 2016-2017,
2017-2018, PCBA acknowledged OIL India Ltd’s
application. A true copy of the consent to operate issued
by the PCBA for various years is annexed herewith and
marked as ANNEXURE-5.

a. It may also be mentioned that the PCBA has also
granted the Hazardous Waste authorization to OIL India
Limited for a period of 5 years from 15.06.2017. A true
copy of the authorization by PCBA dated 15.06.2017 to
OIL India Ltd. is annexed herewith and marked as
ANNEXURE-6.
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b.  With regard to the observations at Para-D (I) (i)
(b) (iii) and (iv) (Page-11) are not correct and as such,
the same are denied. In this regard, the deponent states
that, apparently for the year 2018-2019, CTO was granted
by the Authority. In respect of for the year 2019-2020,
application has been submitted online and PCBA has
advised to deposit fees for the year 2020-2021 vide Email
dated 29.05.2020. It is imperative to state that on account
of COVID 19 Pandemic and subsequent Nation-wide
Lockdown, the Pollution Control Board Of Assam (PCBA)
vide Circular dated 24.04.2020 has extended all consent
expiring on 31.03.2020 till June, 2020. A true copy of the
E-mail dated 29.05.2020 received from the PCBA is
annexed herewith and marked as ANNEXURE-7.

c.  With regard to the observations at Para-D (I) (i)
(d) (Page-12) are not correct and as such, the same are
denied. In this regard, the deponent states that, in the
annexed “Consent Status of M/s Qil India Ltd., Duliajan,
including Oil well No. BGN#5 of Baghjan Oil field in
Tinsukia District ” by PCB, Assam, it is specifically
mentioned that the Respondent Company has applied for
consent to establish/operate for all the previous years.
However, it is clear from the summary that on account of
lapses due to procedural laxity shown by PCB, Assam, the
Consent was not formally granted or granted after much
delay. Moreover, as reflected from the appended chart,
the issue of non-grant of consent and payment towards
Arrears are two separate matters, which is no way linked
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with the grant of consent, and therefore is well evident
from the fact that although payment of Arrears were
pending for the year 2011-2012, CTO was granted for the
subsequent year 2012-2013. Similarly, for 2017-2018
although arrear payment was not deposited, however, for
the year 2018-2019, CTO was granted. Hence, the
inference that CTO was not granted due to pending arrear
payment by Respondent Company is misconceived.
Moreover, attention of the Hon'’ble Tribunal is drawn to
the fact that for the year 2019-2020, Application from the
respondent company was received by PCB, Assam on
14.10.2019 but the same was forwarded to HO after delay
of 5 months on 20.03.2020 , which evidently manifests
the laidback working procedure of  the Authority
ultimately leading to non-grant of permissions on time and
therefore, the conclusions drawn by the Committee on
squarely fixing responsibility upon Respondent Company is
unjustified.

The deponent states that the natural gas or crude oil is
not manufactured in the Factory, where manufacturing
process could be stopped instantly, rather hydrocarbon is
produced from the natural reservoir underneath the earth
surface, which is a continuous process and mostly self-
flowing. Such process cannot be stopped overnight for the
reason that necessary consent is not granted immediately
after expiry of previous consent. In fact, any such attempt
to close down the operation would not only permanently
damage the underground reservoir, but also cause serious
safety hazard in the area.
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The deponent further states that the Section-21(4) of the
AIR (PREVENTION AND CONTROL OF POLLUTION) ACT,
1981 has specifically mandated the PCBA to either grant
or refuse the consent within 04 months after receipt of the
Application. For better clarity, the relevant section is
reproduced below

Section 21 - Restrictions on use of certain

industrial plants

(4) Within a period of four months after the recejpt of the
application for consent referred to in sub-section (1), the
State Board shall, by order in writing, [and for reasons to
be recorded in the order, grant the consent applied for
subject to such condiitions and for such period as may be

specified in the order, or refuse such consent:]

[Provided that it shall be open to the State Board to cancel
such consent before the expiry of the period for which it is
granted or refuse further consent after such expiry if the
conditions subject to which such consent has been
granted are not fulfilled:

Provided further that before cancelling a consent or
refusing a further consent under the first proviso, a
reasonable opportunity of being heard shall be given to
the person concerned.]

However, no communication of rejection of

application from the PCBA was ever received by the
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Answering Respondent. Besides, in none of the years,
where consent was not formally granted, PCBA has never
raised any question on the issue of continuation of
operation, if in their opinion, continuation of operation

was illegal, as no consent was granted by them.

d.  With regard to the recommendation made in Para-
D (I) (i) (e) (Page-13) are not correct and as such, the
same are denied. In this regard, the deponent states that,
the Answering Respondent Company had applied/renewed
the required Authorizations as per law and Rules as
necessary from time to time. Further, it is submitted that
rules required that a Common Application form was to be
submitted for grant of Consent under the Water
(Prevention and Control of Pollution) Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981) and
authorization under Hazardous Wastes (Management and
Handling) Rules, 1989 and as per the deeming provision
of Section-25(7) of the Water (Prevention and Control of
Pollution) Act, 1974 consent is granted on expiry of period
of 04 four months. Therefore, it would not be correct to
assume that mandatory consent and authorisations were
not granted in favour of the Respondent Company.
Whereas, it is respectfully submitted that there have been
procedural delays on behalf of the PCBA, for which, the
Company should not made responsible.

C. (ii) COMPLIANCE OR OTHERWISE OF ORDERS OF THE
HON’BLE SUPREME COURT:
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With regard to Para-D (I) (ii) (a), (b), (c), (d), (e),
(f), (g) (Page-13-15) are not correct and as such, the
same are denied. In this regard, the deponent states that,
the observations of the Committee is completely misplaced
and erroneous in view of the fact that the directions of the
Hon’ble Supreme Court to carry out Bio-diversity for an
ERD project and the existing BGN#5 are two different and
separate projects. It is also not a fact that BGN#5 falls
under Dibru Saikhowa National Park(DSPN) area. As per
the Notification No. S.0.460(E) dated 28.01.2020 of
MOEF&CC, BGN#5 falls outside the Eco Sensitive
Zone(ESZ) area of DSNP. A true copy of the Notification
No. S.0.460(E) dated 28.01.2020 of MOEF&CC is annexed
herewith and marked as ANNEXURE-8.

It is further submitted that, the referred Hon'ble Supreme
Court Judgments, particularly, R e T.N. Godavarman Vs.
Union of India has no relation with the Well Baghjan#5
but relates to a project for drilling under Dibru-Saikhowa
National Park by using ERD Technology, which is yet to
start. That after the Order of the Hon'ble Supreme Court
dated 07.09.2017, Environment Clearance was granted on
11.05.2020 and therefore, conditions stipulated therein are
not applicable to BGN#5. The Biodiversity Study
prescribed by the Hon'ble Supreme Court, is also relates to
said Environment Clearance dated 11.05.2020. It may also
be pointed out that pursuant to the said order passed by
the Hon'ble Supreme Court, the Government of India
issued Notification dated 10.08.2018, which did not specify
that the Biodiversity Study has to be carried out through
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Assam State Biodiversity Board. However, Respondent
Company has already approached the Assam State Bio-
diversity Board for conduct of the bio-diversity study and
in response, the Assam State Bio-diversity Board vide its
letter dated 29.08.2020 has informed that it will not be
possible to undertake the bio-diversity study till the
environmental crisis in and around the area is not fully
mitigated. A true copy of the order of the Hon’ble Supreme
Court dated 07.09.2017 and copy of the notification dated
10.08.2018 issued by the Government of India, Copy of
the Letter dated 29.08.2020 from Assam State Bio-
diversity Board are annexed herewith and marked as
ANNEXURE-9, 10 AND 11.

10. That, the approach of the Committee, is misconceived and
it is denied that OIL has been in contempt of the directions
passed by the Hon'ble Supreme Court of India, in view of
the fact that the ERD project is yet to be initiated and all
the requisite conditions, as stipulated in the EC dated
11.05.2020 and conditions mandated by the Hon'ble
Supreme Court shall be complied before the start of the
project, which is also one of the conditions, as stipulated
in Clause-10(ii) of the Environmental Clearance granted by
the MOEF&CC vide letter dated 11.05.2020. A true copy of
the Environmental Clearance dated 11.05.2020 issued by
MOEF&CC for the ERD Project is annexed herewith and
marked as ANNEXURE-12.

D. COMMENTS ON THE OBSERVATION ON ALLEGED
VIOLATION ENVIRONMENT PROTECTION ACT, 1986
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11. That, with regard to observations at Para-D (I) (iii) (a)
(Page-15) are not correct and as such, the same are
denied. On the non-availability of Environmental Clearance
("EC") at the time drilling operation of BGN#5, it is
humbly submitted that the EIA Notification No. S.0.60(E)
dated 27.01.1994 was applicable for the project value of
Rs.50.00 Crores and above, but since project cost of
drilling well was less than prescribed limit, no EC was
required prior to EC Notification dated 14.09.2006.
Therefore, the observation of the Committee that
Respondent Company is in contravention of the provisions
of the Environment (Protection) Act, 1986 and the
Environment Impact Assessment (EIA) Notification, 1994
is wrongly construed. A true copy of the EIA Notification
No. S.0.60(E) dated 27.01.1994 is annexed herewith and
marked as ANNEXURE-13.

Moreover, it is submitted that pursuant to the
discovery of oil and gas in Baghjan area by OIL in the year
2003, the State of Assam with prior approval from the
Ministry of Petroleum and Natural Gas, Govt. of India,
granted Petroleum Mining Lease (PML) to M/s Oil India
Limited (OIL) for carrying out E&P activities w.e.f.
14.05.2003, for a period of twenty years. It is pertinent to
mention that the although actual drilling operation of
BGN#5 started in the month of November, 2006, i.e., just
after Notification of 2006 was published in the month of
September, 2006, but, project started before publication of
the EIA Notification, 2006 . However, Respondent Company
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initiated the process of obtaining the EC for the BGN#5
along with other drilling location by filing the requisite
application in November, 2007 and thereafter, obtained the
EC in the year 2011 after following due procedure. The EC
was granted after MOEF&CC officials carried out inspection
of the well and found compliance of necessary conditions.
Since, Competent Authority granted the EC, even though it
was post-facto EC, therefore, it is, with respect, erroneous
on the part of the Committee to conclude that OIL violated
the EIA Notification, 2006. It is also imperative to state that
the MOEF&CC vide Notification No. S.0. 804(E) dated
14.03.2017 allowed all the projects, which did not obtain
prior EC in terms of EIA Notification 2006, to apply for the
EC under the Notification and regularize the EC. A true
copy of the notification No. 804(E) dated 14.03.2017 is
annexed herewith and marked as ANNEXURE-14.

That, with regard to observations at Para-D (I) (iii) (b)
(Page-16) are not correct and as such, the same are
denied. The observations of the Committee is completely
misplaced and erroneous in view of the fact that that the
Environmental Clearance dated 11.05.2020 has no relation
with the Well Baghjan#5 but relates to a project for
drilling under Dibru-Saikhowa National Park by using ERD
Technology, which is yet to start and the existing BGN#5
are under completely different sets of terms and
conditions of Environmental Clearance, which are two
different and separate projects. Accordingly the terms

mentioned by the Committee are not applicable on the
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Well Baghjan#5, ensuring no violations of the terms of the
EC by the Respondent Company, as alleged.

13. That, with regard to observations at Para-D (I) (iii) (c)
(Page-17) are not correct and as such, the same are
denied. In this regard, the deponent states that, after the
occurrence of accident Respondent Company has
rehabilitated all the local people residing within 5 kms of
the project site into the relief camps maintained by
Respondent Company wherein all necessary facilities were
provided for their wellbeing. Apart from above,
Respondent Company has put in all efforts to control the
noise level by installing noise barricading. Moreover, above
limits as per Noise Rules, 2000 are for normal operations
and as referred case is an accident, immediate control was

marginal.

Further, it is submitted that fire in the well has been
put off completely on 15.11.2020 and the well killing
operations at Well Baghjan#5 were successfully completed
on 03.12.2020 putting at rest all disturbance caused due to

intense noise.

Furthermore, it is submitted that the observations of
the Committee directing PCB to initiate appropriate legal
action against the competent authorities of OIL under the
provision of Rule 8 of the Noise Pollution (Regulation and
Control) Rules, 2000 is not correct in view of the fact that
the Rule is primarily directed for annoyance, disturbance,
discomfort caused by reason of playing vocal or
instrumental music or loudspeakers or the like, which
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cannot be compared to a situation such as the Baghjan
blowout.

Moreover, with regard to the observation of the
committee for creating health fund is redundant in view of
the fact that the local population and residents of and
nearby Baghjan area were not anywhere near the vicinity
of the wellsite, but were rather shifted into relief camps
located at a distance from the spot. Nevertheless, team of
doctors and para-medics from OIL India Ltd had been
stationed 24x7 at oil installations in Baghjan with medicines
and ambulances and Medical Camps were regularly
conducted in the relief camps by OIL’s doctors, local
hospitals and Army doctors, wherein no major compliant of
hearing ailment or illness due to the heightened noise
levels were recorded.

That, with regard to observations at Para-D (I) (iv)
(Page-18), the Answering Respondent Company submits
that the reference of CPCB Letter No. B-29012/ESS(CPA)
2015-16 dated 07.03.2016 has no relevance in view of the
fact that due Environment Clearance for the BGN#5 as
well as for the production installations set up therein, were
obtained in the year 2011 and 2013 respectively. Hence,
said Notification of the CPCB or subsequent Circular dated
04.05.2019 has no applicability for the operations in the
Baghjan PML area. It is not a fact that BGN#5 falls under
Dibru Saikhowa National Park(DSPN) area. In fact, the
Environmental Clearance dated 01.11.2011 granted for
exploratory operations in N Hapjan-Dhola Tinsukia area,
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where BGN#5 falls, clearly states that no national
park/wildlife sanctuary/eco-sensitive area are located
within 10 KM of the oil operation. Further, as per the
Notification No. S.0.460(E) dated 28.01.2020 of
MOEF&CC, BGN#5 falls outside the Eco Sensitive
Zone(ESZ) area of DSNP.

"Extent and bounaaries of Eco-sensitive Zone. — (1) The
Eco-sensitive Zone shall be to an extent of 0 (zero)
kilometres to 8.7 kilometres around the boundary of Dibru-
Saikhowa National Park and the area of the Eco-sensitive
Zone s 658.251 square kilometres. (Zero extent of Eco-
sensitive Zone was justified as "Existence of crude oil and
natural gas in the immediate vicinity of the southern side
of the National Park boundary”).”

Hence, the findings of the Committee that
continuing extraction of hydrocarbons around the DSNP
would qualify as a Red category project, and in clear
violation of the said Circulars, were not based on correct
facts. Notwithstanding above, CPCB vide Letter No. B-
29012/ESS(CPA) 2015-16 dated 07.03.2016 has been
superseded by the Notification No. S.0.460(E) dated
28.01.2020 of MOEF&CC.

E. Para D II: COMMENTS ON THE COMMITTEE's
OBSERVATIONS WITH REGARD TO HEALTH
ASSESSMENT SURVEY.

15 That, with regard to observations at Para-D (II) (Page-
18), the Answering Respondent Company seeks leave of
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this Hon'ble Tribunal to file a detailed Objection after the
Committee constituted by this Hon'ble Tribunal places its
final report.

F. Para D III: COMMENTS ON THE COMMITTEE's
OBSERVATIONS WITH REGARD TO CULPABILITY OF OIL.

16. That, with regard to observations at Para-D (III) (Page-
19-24), the Answering Respondent Company seeks leave
of this Hon’ble Tribunal to file a detailed Objection after
the Committee constituted by this Hon’ble Tribunal places
its final report. That however, it is respectfully submitted
that the Answering Respondent Company reiterates its
submissions made in the Objection to the Preliminary
Report submitted by the Committee constituted by Hon’ble
National Green Tribunal filed on 05.08.2020 before Hon’ble
National Green Tribunal.

17. Nevertheless, the Answering Respondent Company would
like to submit that the Committee of Experts in its
observation fixing the entire liability upon the Respondent
Company completely ignored the role, responsibility and
contractual obligations of the Contractor M/S John Energy
Ltd. in the incident of Blow-out at Well BGN#5. Whereas,
it is humbly submitted that Respondent Company had
observed the necessary safety procedures in the drilling of
the Well and ensured the safety of the Well by placing 3
layers of protection. In the First layer a Killing fluid was
placed, thereafter Cement Plug as second safety barrier

and thirdly and most important safety barrier, the Blow-
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out Preventor(BOP) was placed as the last barrier, which
itself substantiates that sufficient safety measures were
taken to prevent any blow out. It is submitted that BOP
was the most important and effective safety barrier to
prevent any blow out, even if two other barriers do not
work. The Clause-19.1 of the Contract with M/s John
Energy Ltd bearing no. 6113317 has clearly obligated that
the Contractor shall be responsible for taking all preventive
and corrective measures for initial control of kick, inflow,
fire and blowouts. For the sake of clarity, the clause is

reproduced below

19.1  Contractor shall maintain all well control
equipment in good condition at all times and shall take all
possible steps to control and prevent the fire and blowouts
to protect the hole. The Contractor shall be responsible for
taking all preventive and corrective measures for initial
control of kick, inflow, fire and blowouts. After initial
control of well, Contractor shall inform the Companys
Representative about the well condition and finally well
shall be killed after mutual discussion with Company's

representative.

However, without understanding the gravity of a
critical operation on the part of the M/S John Energy Ltd.
and in complete violation of the contractual obligations,
Standard Operating Procedure(SOP) and Work-plan, which
is evident from the fact that M/s JEL without the instruction
of the Installation Manager and before completion of
planned WOC for 48 hours, and in absence of Production
Engineer of OIL and Tool-pusher of JEL, had removed the
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BOP without the knowledge of IM, which is the immediate
and direct cause of Blow-out.

That it is humbly submitted that, if the Blow-out
preventor (BOP) had not been removed by M/S John
Energy Ltd. the incident of Blow-out could still not have
occurred since, the second barrier of cement plug was
already in place. Further, the Regulation-25 of the Oil
Mines Regulation,2017 stipulates the obligations of the
Contractor while working in the mine, which was however

grossly violated by the John Energy Limited.

After affording number of opportunities to explain
the position of the John Energy Ltd. on their responsibilities
in the Blow out incident and after taking into account their
replies discussed above, the Answering Respondent
Company initiated the process of debarment as per the
Company’s Banning Policy, 2017. Accordingly, a multi-
disciplinary committee was constituted as per the Policy to
study and recommend, if any action under the Policy is
called for against M/S John Energy Ltd. Based on the
recommendation of the Committee, the Show Cause Notice
for debarment cum notice for suspension dated 10.10.2020
was issued to M/S John Energy Ltd. Under the said Notice,
M/S John Energy Ltd. was placed under suspension for the
period of 03 months, pending completion of the banning

process.

The Competent Authority of the Company after
considering the reply submitted by M/S John Energy Ltd. as
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well as the relevant facts and evidences, has found that
M/S John Energy Ltd. is guilty of gross negligence, breach
of contractual obligations and violation of statutory
Regulations. Accordingly, in terms of Clause-5.1(v), 5.1(vii)
and 5.1(x) of the Banning Policy, 2017, the Order dated
28.10.202 has been passed, whereby M/S John Energy Ltd.
was put under the “Holiday List” of Qil India Limited and
thereby, debarring M/S John Energy Ltd. from entering into
any contract with Oil India Limited and also carrying out
any businesses for a period of 2 years effective from the
date of placement of the Contractor on suspension i.e.,
w.e.f. 10.10.2020.

That, simultaneously, Notice of Termination of the
Contract was issued to M/S John Energy Ltd. vide Letter
dated 10.10.2020 under Clause-13.7 of the Contract. M/S
John Energy Ltd. has filed a Writ Petition being numbered
as W.P.(C) No. 4517/2020 before Hon’ble Gauhati High
Court, challenging the Notice of Termination of Contract.
Hon'ble Gauhati High Court vide its Order dated 21.10.2020
has disposed of the said Writ Petition, with a direction to
OIL for affording opportunity for a personal hearing within
07 days and to pass appropriate order on termination.
Accordingly, pursuant to the Order of the Hon’ble Gauhati
High Court, the Competent Authority after hearing the
Contractor, has confirmed the termination of the Contract
vide letter dated 30.10.2020. However, the Committee has
failed to consider the role and contractual as well as
statutory obligations of the John Energy Ltd in the incident
of the blow out. A true copies of the Order of Termination
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of Contract dated 30.10.2020 and Order of Debarment
dated 28.10.2020 is annexed herewith and marked as
ANNEXURE-15 AND 16.

Para D III: COMMENTS ON THE COMMITTEE's OBSERVATIONS
WITH REGARD TO ONGOING ASSESSMENT OF ENVIRONMENT AND
BIO-DIVERSITY OF THE AFFECTED LANDSCAPE.

18. That, with regard to observations at Para-D (IV) (Page-
25), the Answering Respondent Company respectfully
submits that in respect of the Order dated 24.06.2020
passed by Hon'ble Tribunal, it was not in the scope and
Terms of reference of the Committee constituted by the
Hon’ble Tribunal to constitute and appoint another multi-
Disciplinary committee to study the impact. The Hon'ble
Tribunal only extended liberty to the Committee to adopt
any expert or seek opinion from any expert or
institution(s). However, the Committee, without having
any mandate, has constituted the Multi-Disciplinary
Committee to study the impact in the environment. As
already stated hereinabove, as per the Newspaper Report,
the functioning of the Multi-disciplinary Committee has
come under doubt, as the Chairman of the Multi-
Disciplinary Committee has questioned the entire
procedure, more particularly on the functioning of the
Committee and various reports submitted by various

experts.

Nevertheless, it is submitted that the independent
researchers conducted by members of the Multidisciplinary
Committee as claimed to be experts in their fields are not
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based on any scientific data and therefore cannot be said
to be conclusive. That it is stated and submitted that the
observations and findings of the independent researchers
are based on review of secondary data made available
through inputs, Reports and documents received from
various stakeholders. Therefore, observations and findings
of the said Committee which are based on unverifiable
data, with respect, may not be taken into consideration for
passing any order. It is an admitted fact that the said
Committee of Experts has not made a site-visit till the filing
of the Progress Report. The said Committee’s Report is
primarily based on information provided by various
organizations, local people and published reports and not
based on own scientific or laboratory data. Such unverified
data, with respect, should not form the basis of any
conclusion on the environmental impact in the area.

Furthermore, it is pertinent to highlight that earlier
to the Baghjan blowout there is no available comparable
data/ research on the flora-fauna of the surrounding area
and Maguri Motapung Bill of the previous years with which
the data/statistics presented under the Progress Report can
be verified/compared with hence, the statements and data
presented by the Multidisciplinary Committee are only
based on assumptions and hear-say evidence provided
from interested stakeholders. Therefore, it is with respect
urged that such information’s/ data/statistics/analysis may
not be taken into account by Hon'ble Tribunal.
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Para D III: COMMENTS ON THE COMMITTEE's OBSERVATIONS
WITH REGARD TO STATUS ON THE ISSUE OF COMPENSATION TO
THE AFFECTED FAMILIES.

19.

20.

That, with regard to observations at Para-D (V) (Page-39),
the Answering Respondent Company submits that in
anticipation of the instant recommendation for
compensation to the affected families, Interlocutory
Applications bearing no. 83/2020 and no.84/2020 in OA
no.43/2020 and 44/2020 respectively have been filed
before this Hon'ble Tribunal on 13.10.2020 raising
objections to the proposal submitted by the Deputy
Commissioner, Tinsukia, vide his Letters under Reference
No. TCA.3/2020/570 dated 25.08.2020 and No.
TCA.03/2020/706 dated 31.08.2020 before the Hon’ble
Chairman of the Committee of Experts. The matter came
up before the Honble Tribunal on 19.10.2020 for
consideration, where the Hon’ble Tribunal ordered to tag
both the IAs along with the Original Applications.

That, with regard to observations at Para-D (V) (ii) (Page-
39), the Answering Respondent Company submits that the
proposal submitted by Deputy Commissioner, Tinsukia vide
Letters under Reference No. TCA.3/2020/570 dated
25.08.2020 and No. TCA.03/2020/706 dated 31.08.2020 is
arbitrary and unjustified whereby the grounds for
determining the categories and amount of compensation is
without any substantive basis and foundation, but rather
on the fancies and demands raised by the Baghjan Gaon
Milonjyoti Yuba Sangha and Baghjan Gaon Villagers.
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21. That, with regard to observations at Para-D (V) (iv) and (v)
(Page-40), the Answering Respondent Company submits
that vide proposal Reference No. TCA.3/2020/570 dated
25.08.2020, Deputy Commissioner; Tinsukia has placed
incorrect facts before the Hon'ble Committee of Experts.
That under Para. 8.0, it was mentioned that the affected
families otherwise falling in category (iii) as per
categorization of the Hon’ble NGT may be included in
category (ii) the reason being those families have been
affected the most, being in the closest vicinity to the blow-
out and they have been subjected to continuous sound
and air pollution resulting from the blow-out and fire.
Further, they have apparently faced the maximum impact

on their health, including mental stress and disorientation.

Thus the ground taken for award of compensation
mentioned as ‘distance irrespective of whether houses have
been severely damaged or not’ is highly flawed since the
local population has been shifted to the safety, security and
facilities of relief camps immediately after the blow-out
and even before the fire broke out on 09.06.2020.
Therefore, the basis of inconvenience and discomfort of the
local residents as a ground for compensation and their
upgradation to category (i) as well as enhancement of the
amount from Rs. 2.5 lakhs to Rs. 20 lakhs is totally

misconceived.

That it is submitted that the said Interim Report by
the Deputy Commissioner; Tinsukia was submitted on
01.09.2020 immediately after proposal of Deputy
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Commissioner, Tinsukia vide Letters Reference No.
TCA.03/2020/706 dated 31.08.2020 raises serious doubts
on the credibility of the Report which was drawn citing
most urgency. Moreover, the Interim Report has never
been shared with the Answering Respondent Company and
therefore the recommendations/ contents are not in its

knowledge.

22, That, with regard to observations at Para-D (V) (vi)
(Page-41), the Answering Respondent Company submits
that the meeting held in the office of DC, Tinsukia,
between Baghjan Gaon Milonjyoti Yuba Sangha and
officials of OIL on 18.09.2020 wherein the Respondent
Company assured all possible assistance in mitigating the
problems of the Baghjan Gaon Villagers and assured
payment of Rs. 50,000/- per month to 612 families for
rental accommodation, food and other facilities.

23. That, with regard to observations at Para-D (V) (viii)
(Page-41), the Answering Respondent Company raises
serious objections to the proposal of the DC, Tinsukia in
revising the number of affected families and including
additional 104 families in category (i) for compensation,
which is without any solid justifications and basis. The
Answering Respondent Company submits that the said
impugned proposals of DC, Tinsukia were made solely on
the basis of demand made by Baghjan Gaon Milanjyoti
Yuva Sangha, rather than any assessment of actual
damage. The Deputy Commissioner, Tinsukia while
submitting its illegal and arbitrary proposals before the
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Committee of Experts on sympathy, has made
contradiction to its earlier communication dated
29.08.2020, whereby, the applicant was apprised about
the identification of 57 families and 561 families of
affected families under Category-ii and Category-iii on the
basis of survey made by the District Administration and as
such, impugned proposal of the Deputy Commissioner,
Tinsukia being sympathetic consideration, as opposed to
the actual assessment, is liable to be interfered by this
Hon’ble Tribunal. It is submitted that Answering
Respondent has already paid compensation as per the
Order of the Hon’ble Tribunal. The compensation paid to
the affected families are much higher than the standard
compensation, as prescribed in the Assam Disaster
Manual. A comparative study in this regard shows that the
affected families have received substantial compensation,
even though there was no substantial damages to their
houses or horticulture, as it is evident from the
photographs of some of houses, which fall under
Category-II as per the earlier assessment of the Deputy
Commissioner, but now categorized as Category-I by the
Committee. A true copy of the photographs of a few
affected families, which were earlier categorized as
Category-II, but now put in Category-I as well as
comparative study on the compensation. are annexed

herewith and marked as Annexure-17.

It is further submitted that the inclusion of 104
additional families in the list of affected people without

conducting any survey or new emergent facts reflects that
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name of the families were included without proper
assessment, which warranting proper assessment through

an independent agencies for all the affected families.

Further, it is submitted that Interim Order dated
06.08.2020 passed by the Hon’ble Tribunal, determining
the quantum of compensation to various categories of the
affected people based on the recommendation of the
Committee of Experts has been complied by Answering
Respondent Company immediately, which itself shows that
Company is always ready to pay due compensation to the
genuinely affected people, as per assessment in terms of
the order of the Hon’ble NGT. But, since the impugned
proposal made by the Deputy Commissioner, Tinsukia
recommending inclusion of additional 104 families and
ugradation of compensation amount, upgradation of the
affected families, already assessed, from Category-III to
Category-II and from Category-II to Category-I and
enhancement of compensation of Category-II from
RS.10.00 Lakh to Rs.20.00 lakh merely on the demands of
the local organizations, are illegal and arbitrary. The
Company though appreciate the suffering of the people of
the Baghjan area on account of the unfortunate Blow out
incident, but it cannot justify unrealistic and unreasonable
demands, more particularly, in view of the facts, the
Company deals with the public money.

In view thereof, it is most humbly prayed that the Hon'ble
Tribunal may be pleased to take the present Objection on
record. It is most humbly reiterated that OIL seeks leave
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of this Hon’ble Tribunal to file a detailed Objection after
the Committee constituted by this Hon'ble Tribunal places
its final report.

APPLICANT

¥ ooa EXRCRAS

(Mr. Parthiv K. Goswami and Mr. Rahul Pratap)
Advocates for the Applicant
B5/105-A, 2nd floor, Safdarjung Enclave, New Delhi- 110029

Phone: 9560886310; 9910727778
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)
0.A. No. 43 of 2020/EZ

IN THE MATTER OF:

Bonani Kakkar ...Applicant

Versus

Oil India Limited & Ors. ... Respondents

AFFIDAVIT

I, Sri Saroj Kumar Deka, aged about 55 years, son of Late. A.C. Deka,

Resident of Duliajan, in the District of Dibrugarh, General Manager (Legal)

I/C of Oil India Limited, do hereby solemnly affirm and state as under :-

1.

That I am the General Manager (Legal) I/C of Qil India Limited and have
been authorized by the Respondent No.1 i.e., Oil India Limited to swear
the present Affidavit on behalf of the Oil India Limited. I am well
conversant with the facts and circumstances of the case and as such, I
am competent to swear the present affidavit.

. That I have read over the contents of the accompanying Objection to the

Progress Report and the same are true and correct and is drafted on my

instruction.

. That due to the current situation of spread of COVID-19, the present

Affidavit could not be notarized. The Deponent prays for exemption from
filing the notarized Affidavit and undertakes to file the same as and when
the Hon'ble Tribunal resumes normal functioning.

DEPONENT
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VERIFICATION

Verified on this the 15" December, 2020 that the contents of the above

affidavit are true and correct. No part of it is false and nothing material has

been concealed therefrom.

DEPONENT
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BAGHJAN IMBROGLIO

‘Multidisciplinary
committee invalid’

OUR CORRESPONDENT

TINSUKIA, Nov I “The
multidisciplinary commit-
tees constituied by Justice
BE Kuatakey to assess the
damage caused due to the
Baghjan BGR-5 blowout
are iavalid and have no
locus standi as these com-
mitiees have aot been for-
mally approved by the
Naticual Green Tribunal
(NGT) as yebl.” said Prof
Bhagawat Pran Duarzh of
the Departiment of Geolog-
feal Sciences, Gavhati Uni-
versity and  chiel’ coondi-
nator of the multidisciphi-
pary committess, His rev-
clation points twwards se-
pious  leunae in the Tunc-
vioning of the Justice BP
Katakey Commitico of ex-
perts during the past e
months,

In clear terms, Prof Du-
arah told The Sentinel that
thowgh his mune tigured in
thvee muliidisciplinary
committees sequentially
constituted with ene Jist
overlapping the other,

these commitiees wore not
‘notified’. Thus he, as
chief coordinutor, owned
no responsibility towards
the execution of duties
and declined to accept any
chbligation.

Expressing reservation
of having a farge group of
unmanageable 39 mem-
hers from across India at in-
dividual and institutional
level and with many ¢x-
perts giving their com-
ments without visiting the
site, Prof, Duarsh made a
pertinent point sayig that
humanitarian aspects and
socio-coonomic mapact on
the affected people which
needed priority were ig-
aored. Instead. inclination
was yisible more towards
money-centrie areas like
biodiversity and reclama-
e phan.

Prof. Duarah also op-
posed the imvelvement of
NGOs (Non Government
Agencies) in the assess-
ment exercise and was a8
wnished to find o list of
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ANNEXURE 2_

Bef. Mo, S8E/R/20 992 of 12.09.2005

Ragronal Fxecutive Encineer,
Pollution Control Board Asssm,
Belind ASTC, Chowkidingk e, N

Dibrugarh, Assam

Sulr: Bayinen gl consent fee for th ne year 2005-07

x
EL";‘.' _(_:}1.'1 Ir..,a (N r"c',,'._xa \_ﬁ-:’. '?{/.2._? o f?) 37, 7/':'.
= Dear Sir,

Ralference our above mentivned leiter

CGSl, WE are enclosing heraiith a Demand Brart po,
J85532 for an amount of Rs. 22,320,000/ (Rupees by

}A. LDvg {5--.!:._\ 1‘14‘ LPOL-' 'i".“d C"' )
WiE ¢ h?v consent to operaie the Cu._ wistadations for the

Fafinme wm.,

015 2nd e rumespo nding 1ees paid has been
'.‘*3 fees have bee; T paid in the ff?ﬁ“"St‘d raie gs
ENG.28/2005/14 otd, Dispur the 12“' Now. 2003,

fowaras ﬁ;" fEa or consent iy et
sf..f-"l 20796+ -{17, The gt e PC‘
C’»’-T.”I"‘H’F ~

443 ‘..f

1 Yours faithtully,

‘\ QL INDFA LIMITED .
N\ .

BN
{\' it WY et

i

»

J
(s F:n:’ 7

Hood ~ SHE

For Groun Ge:

&ncl ; 1} DD Mo, 08
‘2/ Anne s
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POLLUTION CONTROL BOARD, ASSAM
BAMUNIMAIDAM, GUWAHATI —21 7\
b“" .

Dated Guwéahati. thé}fz’f o

T 3 ) VN
\Jﬂ”ﬂw 5\ e \Aa Group Genefal Manager "'9%&";) ! NNEXU_RE__B
> M/s. Qil India Limited, S
e Duiiajan, Dibrugarh. Assam \
LQ w " Y\.M \‘\ {:‘! e
XAP ' _ ._ ¥ A
,_):’!( , Sub: Consent to Operate for the year 2007-08 for the site as Annexure -l.
V'
A A G/ HR
v ‘\/’Q‘Q Ref: Your application kf@f&“’”‘f‘fﬁ{:‘;f RE ORR_ AR, /erb R/
7, vy 7~ ¥ ,57‘@3'_ 34//83 /By 8 &, £~1/-3002

A b
"{\ N u?{ ”S""
. - ; E«"’"

L7 2 A
f"_ ’\_/“.v lv,?}'

* 97
M e
(VD
L

4
6|/

"4 With reference to your application in the name and style as mentioned above,

[ |

"!‘wfﬂ | Dﬁ)l NE’)U 3 -
v~ the Board is pleased to grant the renewal of consent under the Water/Air Act, for the

period from 1 April, 2007 to 31% March, 2008 under the same terms and conditions as
laid down in its letter No. as per previous consent order and Appendixs.(s e <)

You are also requested to apply for “Consent t6 Operate” for the year 2008-09
immediately along with arrear consent fees payable to this Board if afly as per

enhance rate.

/_

Yours Sincerely,
2

R o

(J.L. Dutta) 0% g0
- o ff‘\ '\ﬂ{}\

(™ Chairman ™, " r+

Memo No.WB/Z-I/T-879/94-95/140-A Dated Guwahatj, fe MR tpa lng
D -

Copy to: eor A\’
1) The Deputy Commissioner, Dibrugarh District, Dibrugarh i3t information.
2) The Regional Officer. Regional Office, Dibrugarh, Poliution Control Board,
Assam for information & necessary action.

3) Record file/Computer section.

Sof
{J.L. Dsitta)
Chairman



1. Production installation of Naharkatia, Digboi, Maran, Katholoni,
Dikom and other Satellite Field.

2 Central Industrial Complex of Duliajan, Moran of Dibrugarh
District.
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Pollution Control Board Assam

NNE@RQ#éﬁ

gariovent of ! and Far [ Gover i of Atsam

Consent / Authorization Management ::

Granting Consent under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Controi of Pollution) Act, 1981land Authorization under Biomedical Waste [Management &
Handling) Rules, 1998, the Hazardous Waste (Manag: & Handhing! Rules, 1989 and the Municipal Saolid Waste
{Management and Handling) Rules, 2000 are some of the important functions of the Board. A briel note /
guidelines for obtaining the NOC / Consent / Authorizatiop for the entrepreneurs are illustrated below:

Water Act :

Caontrol of water poliution (s achieved through administering conditions
imposed in consent issued under provision of the Water (Prevention &
Contral of Pollution) Act, 1974, These conditions requiate the quality ang
quantity of effluent, the location of discharge and the frequency of
monitaring of efluents. The surface and ground water monitoring
conducted by the Board indicates that the water quality has improved
aver the yesrs and that it is now, In general, reasanably good.

Air Act;
Under the Air (Prevention & Control of Pollution) Act, 1981consent of the Board Is mandatary for releasing
emissions to the atmosphera. The Board lssues consent to air poliuting industries with conditions to regulate the
ouality and quantity of emission and stipulate the frequency for monitanng the emissions.

Consent to Establish / Operate

To establish an industry with potential for water poltution / air pollution; prior consent under the Water Act / Air
Actis to be obtained respectively which needs to be obtained in two phases:

- ek This consent is to be obtained prior to establishing any industry or
Consent to Estabiish [NOC] 5 A

Once the industry or process piant i1s established along the required

won contral systems, the entrepreneur is required to cbtain
consent to operate the unit, The cansent s given for a particular
period, which is mandatory to be renewed reguiarly.

* Consent to Operate
[initial & Renewal)

Consent to Establish [NOC]

Before establishing/constructing a plant the propoesed industry should obtain NOC under the Water Act andjor the
Air Act. The application form for NOC {Consent to Establish) under the Water Act / Air Act is to be submitted
in-duplicate through the Regional offices of the Board,

The application form fees Rs. 100/- and is available at ali the offices of the Board or ¢an be gownlosded from the
website. The amount is te be submitted as DD in favour of the Member Secretary, Pollution Contral Board, Assam
payable at Guwahatl,

Thase who have abtained NOC need not submit application again in the above farms.

NOC is to be obtained pricr to carrying out any wark at the site proposed for the project, However, NOC |s [ssued
even if construction work of the unit has been started provided:

o the site is sultable;
© theapplcation for NOC is accompanied by prescribed fees,
~ therequired pollution cantrol measures are provided.

The validity of NOC is one year. NOC should be renewsed if the unit 1s not commissioned by then. If renewal |s not
sought within the validity period fresh appiication has to be made to the Board.

Documents te be Submittec with NOC form
The documents to be submitted along with the consent application farm for processing of the application are *

© Land Documents / Lease agreements,

@  Project report with total investrment.

@ MNon-agricultural Land Certificate from SDC/Circle Officer (strictly for Brick and Stone Crusher),

© A site plan map showing location of the proposed site including surrounding iocation in details,
hitps:/ipchassam.org/consent hitm 18

/ITRUE COPY//
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POLLUTION CONTROL BOARD AssAm
BAMUNIMAIDAM, GUWAHATI—21 D0k

D =

A
“% N ‘NOWBIZ—IF 879/94-951140,,, \*:. Dated Guwahati. th
L A = l’\q- a - /
A £ d
T 2\ \Ae Group General Manager cb'i::r’) ANNEXURg 5
N M/s. Qil India Limited, J‘
w5 Duiiajan, Dibrugarh. Assam
L - \ £\ e
X"NJ Vv _ - 4n/
it Sub: Consent to Operate for the year 2()97- 8 for the site as Annexure -1
A 42  Ref: Your application .. Magnniesd.. 20 RO ORL AR &G/é&&/
5{4,;] C,ﬁ'}fs ol [z‘aﬁ/f@3 eé/fg Q/g;'@ r%}f {'—-/f ,}oﬂf‘(
A~ /S,
£8P

ﬁ? " 3 With reference tc your application in the name and style as mentioned above,

‘ "{'L’Lf o the Board is pleased to grant the renewal of consent under the Water/Air Act, for the
Ap ,_JQ}’}’,‘ . period from 1% April, 2007 to 31% March, 2008 under the same terms and concntlons as
01 /'*.~ laid down in its letter No. as per previous consent order and Appendixs.(s e
%
T You are also reguested to apply for “Consent to Operate” for the year 2 2008-09

Y
4 197 immediately along with arrear consent fees payable to this Board if ahy as per
enhance rate.

Yours Sincerely, ‘-/—
™ 55&5‘5::
(J.L. Dutta), ,m\“* @o*‘%ﬁ.{" '
Cvﬁhalrman““ o
Memo No.WB/Z-I/T-879/94-95/140-A 3/ _[
Copy to: iV
1) The Deputy Commissioner, Dibrugarh District, Dibrugarh 8F information.
2) The Regional Officer, Regional Office, Dibrugarh, Poliution Control Board,
Assam for information & necessary action.

3) Record file/Computer section.

Sy
{J.L. D}i{ta)
Chairman
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1 Production installation of Naharkatia, Digboi, Maran, Katholoni, ,
Dikom and other Satellite Field. -

2 Central Industrial Complex of Duliajan, Moran of Dibrugarh
District.
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POLLUTION CONTROL BOARD, ASSAM
BAMUNIMAIDAM, GUWAHAT! — 21

No WB/ Z-7 / TG T /qu 2 ‘W . . Dated Guwahati, i
_ 25 '
To
%ﬂe«gf -~ 8 & e

/dg Zla'f//" el Kmwnonamand !(az/mﬁf 5
Al et AT, ,(zfu,&zy,m

fd@uéu? GAPY .

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 / Air (Prevention & Control of Poliution)

Act, 1-981. ‘fé;p LenZind  Boclestiond /60,70,(wc. ] Ma«m,a—,/

Dear Sir,

With reference to your applicaticn in the name and style as mentioned above,
the Board is pleased to grant the renewa! consent under the Water/ Air Act, for the
period from 1 Aprii. 2008 to 31*! March. 2009 undey the sarfie terms and conditions as
laid down in Hstetter-No.  _2iodocssdl /@o{mﬁﬁw 5

You are also requested to apply for “Consent to Operate” for the vyear
2009 - 2010 immediately.

Yours faithfully,

. A"ﬁcﬁ’“ d9.0% &5

Member Secretary
Memo NG.WB:’Z’—I./’}L 55 #/Q:(,..Cig//qq - DatedGuwshati, the ... ..........
Copy to:
1) The Joint Secretary, Environinent & Forests Department, Govt. of Assam,
Dispur, Guwahati — 6 for favour of information.
2) The Deputy Commissioner, D 'dorugonin District for favour of information.
3) The General Manager, DIC, “b/\bm@fwb\ voveeenn Tor favour of information.
4) The Ss—Ervropmental-Engincer/ Regional Executive Engineer, Regional Office/
' ciona ' 3 /f@—éﬂu?wiﬁr .. Pollution Contro! Board,
Assam for information & necessary aclion.

— Sl —

Member Secretary
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PoLLUTION CONTROL BOARD, ASSAM 5 TS e NN
BAMUNIMAIDAM, GUWAHATI — 21 S e\
{ 8| =
No.WB/X-T / -39/~ qfr/ﬂ/ Dated Guwahati me"‘;_\'kffi B fn G/

\//-r’m;{ ~ S 4E

Aﬁfe«? amdl, Y SRR PP Y. ,{ﬁf:ﬁ
/M OfLA/ 97?:&’ Kﬁ,(_& &ﬂy

Lilongorke
J

Sub: Consent to Operate for the year 2008-08 under Water (Prevention &
Control of Pollution) Act, 1974 / Air (Prevention & Control of Pollution)

Act, 1981. ‘fo@"w ,du&';m{,’ (Zo&u»mmﬁ /ﬁ:m}@&ac. At zﬂiud:—'ﬁ%\ﬂ*@
Dear Sir,

With reference to your application in the name and style as mentioned above,
the Beard is pleased to grant the renewal consent under the Water/ Air Act, for the
period from 1% April, 2008 to 315 March, 2008 under the s;nfe terms and conditions as
laid down in ks-lettarMNe  gaeleacol Aﬁ;‘“"”"/m .

You are also requested to apply for “Consent to Operate” for the year
2009 - 2010 immediately

Yours faithfully

/LLC{ 6+?’-L

LrMember Secreiary
1/7:' 3’-7"7"/‘?"!~‘/’S'/14é' ~A Dated Guwahati, the .

1) The Joint Secretary, Environment & Forests Department, Govt. of Assam
Dispur. Guwahati — 8 for favour of mff‘fmatt“n

2, The Deputy Commissioner, A émﬁa +A. District for favour of information.

3) The General Manager, DIC, 3%"“’73"“"“‘ .. for favour of information

4) The S—Ervironmental-Engineer/ '?agzcnal Execulwe Engineer, Regional Cifice/
Regional lab-curm-Ofice, g arky

..., Pgllution Control Board,
Assam for information & ﬂecessary act@or(

62, 6% a9

Memo No WB/Z-
Copy to:

b~

Member Secretary




(r/"’ No.WB/ gt /—,r_ foror /?4* % Dated Guwahati,

% 4 I

PoLLUTION CONTROL BOARD, ASsSAaM

BAMUNIMAIDAM, GUWAHATI — 21

957
Fonal S§E

/JQ_ /@%,‘; pramse g;ne.f.u:cf.t/zwui /@70;{1 /
/(Q&f jh.éu‘v L. 5 M?m}
Afc.}fmdﬁa’/g/ -

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 / Air (Prevention & Control of Pollution)
Act, ’_1'9\311-7@,1; Frooliition @ﬂz&az&ﬂs At A, taeloli! ol doTitldle

flbls

Dear Sir,

With reference to your application in the name and style as mentioned above,

the Board is pleased ic grant tr)e renewal consent under the Water! Air Act, for the
period from 1% April, 2008 to 31* March, 2009 under the sarfie terms and conditions as
laid down in #eletter Ne.  ,. .. lows/ Aapernolicss

You are also requested to apply for “Consent to Operate” for the year

2009 ~ 2010 immediatety.

Yours faithfully,

& ) s
1 o jﬁ“ 69,403,909
' L« Member Secretary
Memo No WB:z—z_/ T gs?qa/éaq_qs-/;qg —A- Dated/GuwahatiLthe .....
Copy to:
1) The Joint Secretary, Environment & Forests Depariment, Govt. of Assam,
Dispur, Guwanhati — 6 for favour of information
2) The Deputy Commissioner, ib:xbf\xgr—i'\ District for favour of information.

3) The General Manager, DIC. ."U&QW\. . ...... for favour of information

4) The-Sr—Envirenmentat-Engineer/ Regional Executive Engineer, Regional Office/
Regional Lab-cum-Office, xﬁé&jabfb, ..., Poliution Control Board
Assam for information & necessary actidn.

-

ST Y
Member Secretary
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Ci POLLUTION CONTROL BO-{«RD,, ASSAN
BAMUNIMAIDAM, GUWAHATI — 21

No.\.aVisz:.-_T T~ 8’?—‘-5«-‘/?&95 /@4
0
//.{’apé - 3 5: E.
/(fa.ff? é/j R ré;r z:-c;.,onmm'm-m.i' /C.&;sz -
Al Gostiis Lt @‘?ﬁn,

}{ﬁ:d);-c 7 ask .

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Polluticn) Act, 1974 / Air (Prevention & Control of Pollution)

Act, 1981. 7&» Proctuction Opratins at @,_?M,@f FLatds.

Dear Sir,

With reference ‘o your application in the name and style as mentioned above,
the Board is pleased tc grant the renewa! consent under the Water! Air Act, for the
period from 1% April, 2008 to 31% March, 2009 under the syrf’e terms and conditions as
laid down in#s+tetter Ne _enrdosedl ﬁffnc‘mcﬁ,oﬁ,é

You are also requested to apply for “Consent to Operate” for the year
2009 — 2010 immediately

Yours faithfully,

\J? | .d%’.GB‘G--‘i’

&;Mem ber Secretary
Memo Nc.\:"JBf?—I/’T’—-S Yo /%-%‘//?4,- A - DatedGuwahati, the .
Copy to:
1) The Joint Secretary, Environment & Forests Depariment, Govt. of Assam,
Dispur, Guwahati ~ 6 for favour of information.

2) The Deputy Commissioner, Dormgte District for favour of information.

3) The General Manager. DIC, @w\"JW{)@W\" cooee o Tor favour of information.

4) The Sr—Ervireamental-Engineer/ Regional Execulive Enginser, Regional Cffice/
Regiorat—tab-eum-Qffice, ... P é«&ﬁ&i@ Pollution Control Board,
Assam for information & necessary action.

—

e B e

Member Secretary
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PoLLUTION CONTROL BOARD, ASSAN
BAMUNIMAIDAM., GUWAHATI— 21

No.WB/Z- I/ T- 7% /34 95 /19,
3 Heodl — S £E,

é&fé’? ol Afmztiui‘mmtﬂnt /(ﬁﬂﬂ. 1

4@@&7 e

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Contro! of Pollution) Act, 1974 / Air (Prevention & Contro! of Poliution)

r‘ = ] » - o r
Act, 1881. 765 Frcoluelion C?/m,},qmng e v /??'dz/arw J,ca/.r/.

Dear Sir

With reference to your application in the name and style as mentioned above,
the Board is pleased to grant the renewal consent under the Water/ Air Act, for the
oeriod from 1% Aprit, 2008 to 31 March, 2008 under the sapfe terms and conditions as
laid down in #stetterNe. treolowecl ,%}s/umcégw ’

You are alsc requested to apply for “Consent to Operate” for the year
2008 — 2010 immediately.

Yours faithfully,

) l}ﬁt’j“ .05
I'E\'Member Secretary
Memo No WB/ ZT-T /7’—-8:?'.-’-,‘5-/5?*9-'-‘?5‘%43,’4 Daled Guwahatl, the
Copy to.
1) The Joint Secretary, Envircnment & Forests Department, Govt of Assam,
Dispur, Guwahati — 6 for favour of nformation.

2) The Deputy Commissioner, Drkmgaia District for favour of information.

3) The General Manager, DIC, by ““36”““ oo von.... for favour of information.

4) The Se—Enwronmenta-Engmneer Regional Execytive Engineer, Regional Officel/
Regional—tab-eum-Office, Y <) » 7 271 W‘éz .., Pollution Control Board,

Assam for information & necessary action.

Member Secretary
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PoLLUTION CONTROL BOARD, ASS
BamunimaiDan, GUWAHATI — 21

WA

B/ X-1L

To s"m (2475 [192
/ ‘//’fﬁﬁ/
Heaols
! ,ﬂ:qu [mé‘MﬂrHL.&? ,(ﬂiuzz
/’*,4,3 Geolen. fEA- /(44,&& ﬁfr‘b

/@MM?&-%.

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974/ Air (Prevention & Control of Pollution)

Act, 1981. %a, &cduﬁf&;@ me.:;ﬂ"ood ot &;ﬁaz ?AEM‘-

Dear Sir,

With reference to your application in the name and style as mentioned above,
the Board is pleased lto grant the -enewal consent under the Water/ Air Act, for the
period from 1% April, 2008 to 348 March, 2009 under the sgufe terms and conditions as
laid down in delettarNe e lowecl Appimncboers -

You are also requested (o apply for “Consent to Operate” for the year
2009 - 2010 immediately.

Yours faithfully,

A Vrnsame
\’NTT aq.389
?“Tvtember Secrelary
Memg No.WB/ 'Z-—I/'T‘ 96#4#/95?'96/‘?&7» -4 Dated Guwaha" the .
- Copy to’ \
1) The Joint Secretary, Environment & Forests Department, Govt. of Assam,
Dispur, Guwanati — 8 for favour of mformaf'en
2) The Deputy Commissioner, DA District for favour of information.
3) The General Manager, DiC, Do oA L _for favour of information.
4) The ,S;_.ELMnmen%&-Eﬂanﬂerf Regicnal Exewtwe Engineer, Regional Office/
Regional._Lap-cum-Office, Ahragarh,. ... Polution Control Board,
Assam for information & neces@af\, action.

— gd""_
Member Secretary
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PoLLuTioN CONTROL BOARD, ASSAM
BAMUNIMAIDAM, GUWAHATI — 21

No.Wsz—_r/-;a 324 /ﬁ?»&~ g _[%?

/,ﬂa anol,  Am ot &ﬁ:{i ‘
Qf&?ﬁljg B e, it ,{Az&aﬁm ’
fégé,fiu?ab&_

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 / Air {Prevention & Control of Pollution)

Act 198 Ba.  Diootuntion Lpvatint ot Lihcoms Taild .

Dear Sir,

With reference to your application in the name and style as mentioned apove
the Board is pleased to grant the renewal consent under the Water! Air Act, for the
pericd from 1% April, 2008 to 31% March, 2008 under the s;?mfe terms and conditions as
laid down in #etetterNe- o, oloaed, HAppenolnes.

You are also requested to apply for “Consent to Operate” for the year
2009 - 2010 immediately.

Yours faithfully,
4/"%‘6- A1
) \,5 '\J %

L@Memher Secretary
Memo No.WBiZ»I/—T_g.c;qﬁ/@éfGE‘/r'&?/ —A Dated@h_yahati‘ 1 RO .
Copy to
1) The Joint Secretary, Environment & Forests Department, Govt. of Assam
Dispur, Guwahati — 6 for favour of information.
2) The Deputy Commissioner, “pelsnagorts District for favour of information.
3) The General Manager, DIC, \bx\:wng('\ ... forfavour of information.
4) The Sr_Epviconmental-Engireer/ Regional Executive Engineer, Regional Office/
Tall | ah-cum-CHfiee, Mﬁuﬁ% Poliuticn Control Board,
Assam for information & necessary action.

e

Sl —

a———

Member Secretary

Dated Guwahati F* QRO Y

1.2,



b 1542

POLLUTION CONTROL BOARD, ASSAM
BAMUNIMAIDAM, GUWAHAT! — 21

No.WB/Z-T / T— Sy /é;(,_ QW

e — /8 FE, §57
/£ 7 """"-;’L/—: ;é:ﬂ &“--’:‘GWZV..?,. % 2 ,(Q f?ﬁ .
0 o/ &éy‘d&,ﬂr ﬂd = G I .

sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 ! Air {Prevention & Control of Pollution)

R R 1Y
N / At 1981, Ry PhoctucZiors Lpesaions at Nakoateadipn Feolel

With reference to your application in the name anc style as mentioned above,
the Board is pleased to grant the renewal consent under the Water/ Air Act, for the
pericd from 1 April, 2008 to 31% March, 2008 undef the sgie lerms and conditions as
laid down in deletter No.  zi.clogeol A?,g?m, 3 .

You are also requested to apply for “Consent to Operate” for the year
2008 — 2010 immediately.

Yours faithfully,

A /t% ot
|5 Member Secretary
Memo No \NB:’,‘.‘(-I,/'{L S /g.g,.. ‘?5‘/1’ g9 — A .Dated’Guwshatl the .
N Caopy to:
1) The Joint Secrelary, Environment & Forests Department, Govt of Assam.
Dispur, Guwanati — 6 for favour of information.
2) The Deputy Commissioner. L. District for favour of information
3) The General Manager, DIC, . Tp@k‘-yweeﬁvv s ... for favour of information.
4) The SrEnvirsnmental Engineer/ Regiona!l Executive Engineer, Regional Office/
Regional Lab-cum-Office L f@w)w—ja»%?v Pollution Control Board,
Assam for information & necessary action.

535

-—

i Bod
WMember Secrefary




PoLLUTION CONTROL BOARD, ASsa
Bamunimalipam, GUWAHATI— 21

\
W
No.WB/ Z-x /78y ‘?Qw%
%.

C‘ ~— P
\%‘0{-‘ -/ SGE, "
Q ,aw.aﬂ fmmemﬂmﬂmt /Cp/ﬁﬂ =
@g’ G atine &7d M?am, ‘ 9‘_“”/.3!‘/&/&7

/{ﬁ;,é_u‘u,ﬁﬂi»ﬂl 4 ‘\W‘_‘ Fanfty o

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Contro! of Pollution) Act, 1974 / Air {Prevention & Control of Pollution)

Act 1981 B fuoctuston. Cuuation: ot Kathalar Feadd,

Dear Sir,

With reference to your appiication in the name and style as mentioned above,
the Board is pleased to grant the renewal consent under the Water/ Air Act. for the
period from 1% April, 2008 to 31> March, 2009 under the sgsme terms and conditions as
laid down in #sletderbie, enehoaol - A /mnoéw_.e,.a

You are alsc requested to apply for “Consent to Operate” for the year

2009 — 2010 immediately.

Yours faithfuily

A"Cﬁ‘ o9.3.03

/ L”\.’lembm Secretary
Dat.,d)(n wehati, the . .

Miarmo WRI7-—T :
Memo No.WB/Z ﬁ/'f‘nggf_'}%;é_ 95 /190 A
Copy lo
1) The Joint Secretary, Environment & Forests Depariment, Govi. of Assam,
Dispur, Guwahati — 6 for favour of information.

2) The Deputy Commissioner, “DLL:WJN District for favour of information.

3} The General Manager. DIC, Y J’W"‘“’L\ ..... ..... for favour of information.
4) The Se—Envirearnental Enginesr/ Regional Executive Engineer, Regional Office/
Regional Lab-oum-Office, ... dlbprergand. . . Polution Control Board,

Assam for information & necessary action.

28y

P S

Member Se c,reta-rv




VD2 MR VAR o | S g g APy~ ?
. """"W‘,‘:\ \(ﬁjw %’ {, 1 - ,.;_;rnawgﬁu{m;;?:)’;};\ N\ 23;
A l 't:}l /,/”’ o \Q— - ‘_q}p {J gh‘f‘nECE:L_‘:i 00}1 P ) ‘.fr‘“
fg.%::d ’:\ “‘f_ ""Of{c- - ﬂ’) » Q‘/ i\x!?}),omhz:gjéz gﬁ{%ﬁ;‘}‘: ] i gs———
Ch &( ' cs(ﬂ"\’“\ ! _ N Bt e :\\_.If}h:j.i;i;-‘""
= 'V o Pollution Control Board; Assam
WW é“’/ﬁ/ Bamunimaidam : Guwahati-21.
\ \\'\»
NO.WB/Z-I/T-879/94-05/441 _ Dated Guwahati, the LIt /1 2~
Gj'ﬁ \/
To .
- The Head - S & E. (1 \\&

P.O. Duliajan,
Dist. Dibrugarh(Assam)
Pin — 786602.

v Safety and Environment Deptt. b :
M/s. Qil india Limited, " Y

Sub: ‘Consent to Operate’ for the year 2012-13 under Water (Prevention &
Control of Pollution) Act, 1974/Air (Prevention & Control of Poliution)
Act, 1981, for the sites as per Annexure - 1.

Dear Sir,

With reference to your application in the name and style as mentioned above, the
Board is pleased to grant the “Consent to Operate” under the Water Act / Air Act. for
the period from 01% April, 2012 to 31% March, 2013 under the terms and conditions as per
Appendix “A” & “B”,

You are also requested to apply for “Consent to Operate” for the year 2013-
2014 immediately.

e ——— S

———

I

Yours faithfully,
Note :- The amount of arrear fees is

under Enquiry and will be communicated

to you at an early date. /ﬁx__ ;
YA o3y

%~ Member Secretary

Memo No.WB/Z-1/] F-879/94-95/441-A, Dated Guwahati, the

Copy to:

......................

1. The Deputy Secretary, Environment & Forest Department, Govt. of Assam,
Dispur, Guwahati- 6 for favour of information.

2. The Deputy Commissioner, Dibrugarh dist. faveur of information.

3. The General Manager, DI & C C, Dibrugarh for favour of information.

4. The Regional Executive Engineer, Regional Office, Dibrugarh: Pollution Control
Board, Assam for information & necessary action.

o By,

Member Secretary




1545 | 9ad”
— S~

Annexure - |

List of sites

Production operation  Naharkatia field ]

4

1.
2. Production Dperéﬁ_c;:_‘}_ ﬁ'engéﬁm field
z

Production operation | Kathaloni field

... H— —_——

4 { Production oﬁ_ewraﬁon” | Dikom field

N

'5.  Production operation Eastern Producing
I Area (Digboi field )

6. |Production operation ~ Other Isolated and |
Satellite fields !

7. g Production operation | Moran

9 Central Industrial ' Duliajan
_ | Complex, | | o
9. | Central Industrial Moran.

 Complex |
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S— Pollution Contro| Board - <7
et

S

G Assam

N\ 4
UBIN :AA29303/AAAC02352C/01/2019

Fees:Rs. .00

UAIN ; PCB/FSO/D!/UOSGSZ/OI/ZOEQ

"CONSENT TO OPERATE"

“CONSENT TO OPERATE" is hereby granted to

OLL INDIA LIMITED - EASTERN ASSET (A unii of OIL INDIA LTD)

for sctting up a

unit with production capacity of Crude ojl: T08000KI/M ang Natural Gas: 12000000T/m

to be located at DUIIAJAN » DIBRUGARI bISTRICT » DIBRUGARII
under section

as amended under the concerned terms & conditions according to type of indusiry,

This Consent to Operate is valid upto 31-03-2019 subject

to terms and conditions annexed
herewith,

Place : Guwahat B K BARUAN
Date : 11-05-2020

Authorized Signatory

Details of Fees Pajd
1. Regular Fees for the year-1-:Rs. 00

2. Arrear Fees for the year0-0to 0. - Rs. 0.00

3. Penalty/other charges : Rs. 0.00

Pollution Control Board
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POLLLTION CONTROL BOARD:ASSAM
P.Q, & DISLDIBRUGARH — S- -
BEHIND ASTC:CHOWKIDINGHEE 2
NO-RO/DBR/T 2115/02.03/ " A Datetl Dib,the 20” May20n3
o -0y ’q" a}- o P _ cu.u Qf-. \
The Head S& E, : I\k o oA l-.':-: A /)/" %‘
Oil India txd. =, il i v aapli ¥ a
P.0- Duliajan- 756002 ‘).,, _‘: L mw i (8 et S 5
St 3¢ B b
AL -‘l B

Sub: Renewal Consent 10 operate fees for the groduction operation of O, Dulizjan for the year 2013-20
Refiour Letcer No. SRE/E/20/306, deted-11/03/ 2013, i’

Bir, prerRs |

This office is in receipt of renewal consent for the grant of consent for the yaar 2013, 2013,

-

The fees torbe paid besad on the Gross Capital investrrent of tha nstaitation end is shown i the above rafeced A6,
letrer, q"-r _\'
SLNO | NAME GROSS FEES YO BE PAID ]
! OF THE FIELD CADITAL COST | WATER ACT T AR ACT h
APPROX) . |
11 NAHARKATIVA, i N5.46.82CR RE- 10000000 RS$:100000.00 1
2 | DixoM REIABSCR | RS 10000000 RS 100000.00 i
(3 | KATHALOME RS.15.57CK 2% 10000000 RS.100000.00
4 CPA,DIGED: AS,3592CR | RS 10000000 R5.100000.00
I8 MORAN 15.21,0008 ]S, 1006000.00 _ [ Re30000000 |
5 | TENGAKHAT B5G9.700R RS.20000000 | RS.200000.00 |
7 | OTHER SATELLITE BS.04.50R } RS. 25,000.00 1 Hs. 25,000.00
| EiED .
F  CENTRALINDUSTRIAL | RS.59.94CR RS, 200000.00 RS, 20000000 1
mggﬁﬂg DUUAISN I R 1
g § CENTRAL INDUSTRIAL BS.31.08CR S, 10006000 &S, 100000.00
i COMPLE MORAN L o A
i H5103500000 § MS.10,25000.00

Grand Toral Rupees: 20.50.000.00 {Rupees Twenty Lakh Fifty thousand oniy)
The fees to be paklin the form of Bank Draft in favour of “Pollution Control Bourd, A.uam aayanle &1 G bmgwn.

'!ngrs fait MJ%W

T X \,\
Gk \ "g (4
“{2 Ahmed:
KEGIONAL EXECUTIVE ENGINEER
MEMO:NO:RG/OBR/1-2115/02-03/ Dated Dib the 20th May 2013

Copy o |y The Member Secretary. Pollution Control Baard, Assam, Ghy-21 for favour of information

.
#

{Z.Ahmad)
REGIINAL EXECUTIVE ENGINEER

~

DIBRUGARN



NO:RODBR/T-2115/02-0% s

To 2"1
Hi Head S& E,

Ol India Lid. P.C»- Duligjan,
Dist-Dibrugarh, Assam, Fin - 786002

Sub: Renewal Consent 1o operate fees for fhe production operation of OIL, Duliajan for the year 2014-2015.

1548

REGIONAL OFFICE

POLLUTION CONTROL BOARLIASSAM
PO, & DIST:DIBRUGARH

BEHIND ASTC-CHOWKIDINGHEE

Ref: Your Letter No. S&F/F20273, dated-14/037 2014,

Sir.

ik

This viTice is in Teceipt of renewal consent for the grant of consent for the vear 2014-2015.

The fees 1 be paid based on the Gross Capital investment of the installution and are shown below;-

— 59

Dated Dib,the 1 April,2014

i§

S N NAME OF THE FIELD] GROSS TES 1O BE PAID |
I - CAPITAL CGST | WATER ACT AR ACT '
| 1 (APFROX) o , 4
(1 NAHARKATIVA | RS.190.82CR | RS, 30000000 | RS.300000.00 i
{2 DIKOM [ RS.IBS5CR | RS, [00000.00 RS.100000.00 ]
r% .. KATHALONI RS, 1557CR RS, 100000.00 RS. 10000000

3 EPADIGBOI | RSA177CR RS. 100000.00 ' RS.100000.00
[ | MORAN | RS.21.00CR | RS. 100000.00 RS.150000.00 :
6 TENGAKHAT RS69.72CR RS. 200000.00 RS.200000.00 !
7 OTHER SATELLITE | RS.O43CR RS. 23,000.60 RS. 25,000.00 j
i FIELD '
I's CENTRAL INDUSTRI} RSI75SCR | R5. 500000.00 RS. 500000.00 ?
: COMPLE DULIAJAN o o

9 CENTRAL TNDUSTRI RSILOSCR. RS. 10000000 -~ | RS. 100000.00

‘ | COMPLEMORAN ¢ . |

| RS.13,25000.00 | RS.15.25000.00

Girand Total Rujm '—37).50,060190 {Rupees Thir{}; .akh Fifty thousand only)

The fees to'be paid in the form of Bank Draft in favour of “Poflution Control Beard, Assam™ payable at
Dibrugarh.

Yours faithiully

sl

Y (7. Ahmed)
¥ REGIONAL EXECUTIVE ENGINEER
MEMO NO- RO/DBR/T-21 [3/02-03/ Dated Dib the 1% April 2014

Copy 10" Ii The Member Secretary poliution Control Board, Assam, Ghy-21 for favour of information
. /'{fﬁ:‘“ o
%“ K 4
et
L '?f 3
A A

{7, Ahmed)
REGIONAL EXECUTIVE ENGINEER
Dibrugarh
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4 POLLUTION CONTROL BOARD:ASSAM i s %_42
4 PO, & DIST:DIBRUGARH - & 0 .
4 BEHIND ASTCCHOWKIDINGHEE *
\U RODBRT-21 lj’(i"«U‘u’Pl (i T3 o TROY 3 06" Aprit 2015
P To g’ s —— s . L.
S,
\_PIfe Head S& E. % ] ﬂ
Oil tndia Lide P-O- Duliajan, . ‘ ’ﬂ;
[Sist-Dikrugarh, Assan, Pin -786002 r

Sub: Renewal L onsent 10 operate fees for the production operation of OfL. Duligjan for the year 2015-2016.
Ref: Your Leter No. SREAY20/41 1, dared-27/037 2 3.

Sir.

W

This office is i receipt of renewak consent for the grum of conseat for the year 20152016, %

I'he fees 1o be paid based an the Gross Capital investment of the instaflation and are shown below:-

5. L\ln NAME OF THE FIELD | GROSS | ILI S TO BE PAID
CAPITAL C‘{* WATER ACT | TAIRACT

| L APPROX) |
{1 INAHARKATIVA TRS.190.82CR. RS, 3,00,00000 | RS.3.00.000.00_ '

[2 h‘nu\(m B TRS,I8,85CR_| RS, 10000000 | RS.1.00.000.00 1 !&
3 IKATHALONT _____ [RS.ISSTCR [KS.1.00.000.00 | RS.1.90.000.00 \::é -

4 | EPADIGRBOL a%m‘*ga Rs 1 ,000(:0 ' RS.1.00.000.00
E MORAN ~ TRS21.00CR_ ilh ,1 0000000 | RS.1,00.000.00 ;

b | TENGAKHAT v ivs(w TICR 290,00000 | RS20000000 |
[7 OTHER SATELLITE [ RRD4ECR m 35,000.00 RS, 25.000.00

FiElD ‘
Is TCENTRAL INDUSTRIAL 'ks,z?s.s_-aca,us. 50000000 TRS 50000000
| COMPLEX.DULIAJAN . ek o, )

T§ TCENTRAL INDUSTRIAL | RSI1.08CR TRS. 10000000 : RS 1.00.000.00

| COMPLEX. XMORAN | i
R RH 1525000, uyu R‘s 152300000
" Girand Total R Rm 30, 50,000 00 1Rupet:s Thiny Takh Fifty thousand only)

i

The fees w be paid w the form of Bank Draft in favour of “Pollution Contral Buand, Assam’” payable at

Dibrogarh.
Yours fathfully
(O~
R PHUKANS
& REGIONAL EXECUTIVE ENGINEER
MEMO NO- RODBR/ T2 1502403/ P-Ver-4 Diated Dib the 06 Aprit 2015

Copy 10: 1) The Member Secretary pollition Controf Board, Assam. Gly-21 for favour of your information

-
il R, PHUKAN)
REGIONAL EXECUTIVE ENGINEER
Dibrugarh
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_ -, REGIONAL OFFICE
TR | 3 POLLUTION CONTRGL BOARD:ASSAM
: : 7.0. & DISTDIBRUGARH . G i -
BEH[ND ASTCICHOWRIDINGHES

NO:RO/DBR/T-2L15/02-03/ %% . 1‘} Dated Dib,the 17 June, 2015

—
To it ; 0%‘ —: wﬁﬁ

. e Head S&E, 5&‘ 40 ds

Oil India Ltd, “w / 5 '—“_f: N T
P.0O- Duliajan-786002 bl 4 "
Dist-Dibrugarh

Subi: Renewal Consent to operatefor the production installation of B/S DL, Duliajsn for the year 2016-2017.
Ref: Your Letter No. SRE/F/20/473, dated-26/02/ 2016.
Sir,

With refersrice to the above subject, you are requestad to deposit the renewal consent ta operate fess for the yesr 201617
a5 (abulated below; .

The fees 1o be paid based on the Gross Capital investment of the insteilation and is shown below:-

[S.LND | NAME T GROSS - e FEES 70 BE PAID
GF THE EELD | CAPITALCOST [ WATCRACT AR ACT |
| (APPROX) B o
1| NAHARRATIYA  R5.130.82Cr, RS, 30000040 ' RS.300000.00
z | oom | BS1BBSCr RS, 100000.00 | RS.100000.00
3 | KATHALONI _RSISGIr R5.100000.00  'RS.100000.00
e EPADIGBOL TmsarTier RS, 100000.00 | RS.100000.00 R
‘_:5________; MC'RA_N ) RS5.21.00CR R5. 100000.00 A ) _M@ -
5 TENGAKHAT 85.69.72CR RS. 200000.00 | RS_200000.00 B
7 OTHER SATELLITE W5.04.5CR 5. 25,000,00 | BS. 25,000.00 1
| FiELD
¥ | CEWTRAL INOUSTRIAL | RS.275.54cR RS. S00000,00 TTTRS. S00000.00 1
| COMPLE.DULIAIAN P - i
L CENTRA), INDUSTRIAL R5.31.08CR | RS. 100000.00 | RS. 190000.00
| COMPLE, MORAN ‘
i ] | RS 152500000 | 7$.15,25000.00 |

Grand Total Rupees; 30,50,000.00 (Rupees Thirty Laki Fifty thousand cafy)
Thefees to be paid in the form of Bank Dralt in favour of "Poliution Contrs! Board, Assam™ prayable &t Dibrugarh.

Yours faithfully e
-‘—’Cﬂ L \-.«’/
Al k
{ZAHRMED] v l.

REGIONAL EXECUTIVE ENGINEER
DIBRUGARH
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Pouumﬂ%’l BOARD: ASSAM

P.0. & DIST: DIBRUGARM

/| i’
| % %, &4 g i 244
BEHIND ASTC: CHOWKIDINGHER

NO:ROIDBRIT-21 15/02-0UPLY . _ Dated Dib, the 23¥ March, 2017 - /
a .'b;__.- " 1 T =" e -
To

k. ‘[

The General Mariagsr (HSE), , .

Oil India Lid. ﬂg usl ) -
P.0- Dullajan-786002 e ' 3
Dist-Dibrugarh, Assam

Sub: Consant to operala &3 per Water (Prevention and Control of Poﬂubm) Act, 1974 and Air (Prevention & Contro!
of Poliution) Act, 1881 for the yaar 2017-18

Ref Your Latter Mo, SEER20422, datad-14M03/ 2017,
Sir,

With reference to the above subjsct, you ars requested & deposit the renewal consent 1o operata for the year 2017-
18 as tsbulated balow.

The fees v be paid based on the fiek! vese break. up on capital cost for the ywzm?—iﬂ as submitted by the jstter
under reference.

[SLRD | NAME [ sross FEES TO BE PAID B
| OF THEFIELD CAPTAL COST | WATERACT ARACT
S TAPPROX] D
1| MARARKATIYA RSI9022Cr. | RS, 30000000 | R5.300000.00 .
2 | DIRCM | RSBIUCH RS, 200000.00 RS 200000.00 3
5 KATHALONL I REASHIC S, 100905.00 15.100000.00 i
A | EPADIGEO! | Re.41.77Cr RS, 100000.00 RS.100000.00 A
3 | MORAN t BS.71.00CR BS. 10000000 5.100000.00 -
5 | TEMGAXHAT 1 BS.69.72€R RS, 200000.00 R5.200500.00 i
\7 'OTHER SATELLITE RS.04.5CR | RS, 25,000.00 RS, 25,000,00
HELD ]
Pa | CENTHALINDUSTRIAL. | RS27S.34CR | RS 500000.00 5 500070.00
b | compEpuuaRe ! i o
ia CEMTRALINDUSTRIAL | RS.S1.0BCR | RS. 100000.00 {75, 15000000
o COMPLEMORAN
i f _ I'#8718,2500000 RY.16,23000.00 ]

Grand Total Rupess: 32,50,000.00 (Rupees Thitly Twe Lakh Fifty thousand only)

113 for your kind information that i pursuant to the Sec @ read with Sec. 7 of Assam Ease of Doing Business Ast
2018, the Paliuiion Conlrol Board, Assam decldes to sepept the application anly in on ine mode with immediate affect

21 the corcemed industries! entreprensurship &re requested to submit fhemapplication fur granting consent certificate
from Pollution Conlrol Board, Assam f,e consent 1o establish/cansent to operate required as per the provision of Sec-
5 of Waler {Preventian arid Control of Poliution} Act, 1574 and Sec-21 of Alr [Prevention & Control of Pollution) Act,
1861, Authorization cervficate under Hazardous and Cther Wasles (Management & Trans- boundary Mevement)
Rules, 2018 and Bio Medical Waste Managament Rules, 2016,

For 5’~sl~-mr' an I--:e appiication apoiizant can appiy by g into the websile of Ezse of Doing Businass viz,

gongrusinesunassamn along with onling payment facility. To slart with this system, necassory
gm&ineg lurﬁling up of applicalion {5 avaliable in abowe portal and the concemed ars requestad © make available.
the soft coples of all the requisite dosuments before filling up the application form.

‘ours faithfully

"’C,bxv’\‘ >

: (2 AHMED)
o REGIOHAL EX‘GJ!"NEEI\G&NEI:R
CIBRUGARH
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Assam ’

LIFTHORISATION BY STATE POLLUTION CONTROL BOARDTO THE OCCUPIIRS, RECYCLERS, SEPROCESSORS, REUSERS, USER AND OPERATIONS OF
DISPOSAL FACILTIES

UBIN : AADIS03/AAACOZIS2C/05/2017 Number of autherisation : NA

UAIN : BCB/FEDA/DI/000C02/06720%7

Date of issud : 15:06-2017

& sipaed mepection report for geacration, eollection, teceptiom, Mlotage

AJAVA KUMAR ACHARYA of OIL INDIA LTD 1 hereby grantad an atthonsation based an the enclose
- of hazardous or other wastes or oth on the premises siruated at

unpsport, reuse, recyeling, FeCOvery. Pre-processing. C0-procRsiing, atileation, treatmant, Glsposal orany tier s
OTL INDIA DINGTED, SAFETY & ENVIRORMENT DEPARTMENT , PERCY ZVANS ROAD DIRRUGARH .

Details of Authorisation
. Category of Hazardous Waste acper tie Schedules Il Futharised modeof dispesal or reeyclingor X I
Staie and Hlofthese rales tilieotion OF CO-prOCESSIng, BIT. Quantity{ton )
1 NA A HA
z Mk NA 78
a NA MNA NA
The suboriseticn shall bevalid for & period of 3ifive) v ears Trom the date-of issue of this cortificese
Place : Guwaiat
pri Authenzed Signatery

Pollution Control Board

Assam

A, Generz! conditions of authorisation :

1. The authosisad person shall comply with the provisions &f the Emdronment {Protection] 4ct19€6, and rerules mada there under,
T’ 2. The authorisation arits renewal shall be oreduced for mapection atthe raquestofon officer authdrised By the State Poliution Control Board.
3. The person authiorised shatl natrent, lend, scil, transfer orotnenwise transport the hazardous and olher wastes except what is permited throughithis authorisation,
4. Ky unawthorised changein personnel, equipment o working conditions as mentianed in theapplcatien by the person authorised shali constirute abreach of his
authonsation.
g, The person authorised shall implement Emergency Resporse Procedure (ERF) forwhich this suthcrisation iz being granted conside ring 3ll sito spacific postible
ccanarios such a5 spitiages, leakapes, fira etc, anc their possible impacts and alse catry sutmock dill in this regard at regular interval of time.
6. Tha person authorised shalt comply with the provicione outined in the Céntral Pallition Contral Board puideiines on “implementing Liabilities for Envizonmental
Damapes due te Handling and Disposat of Harardous Waste and Penalty™.
7. ILis the duty of the autherised.person o takeprior permission of the State poliution Control Board te ot down the faciliv.
8. The imported hazardous and other wastes shall be Tully nsured for transit a¢ well 3s for any accidentat nccurrence and its clean-un operation.
2. The record of cansuption and fate of the imported harardous and other wastes shall be maintained.
10. The hazardous and other waste which gets ganerated during recycling or reuse O TECOVETY Of Dre-procr
be tropwed cispasad of az per specificconditions ofputhorisation.
11 The importer ur exporter shaliear the cost of impartor export and mitigationof dameges ifany.
12 Anapplication for the renewal of 2 authorisation shall be made as laid down under these Rules.
13, Any other conditions for compliznce 35 ner the Guidalines issued by the Mimistry of Environment, Forest and Climate Change or Central Poilution Contrel Board from
time 1o time,
12, Aptnual return shalt e filed by June 30th for the poriod snsuring Fst March of the year.

i or wtilisation of imported hazardous or ethervastes shall

B. Spacific Canditions (Industry Specific) :

LA
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Sachin Kumar Verma _
ra——
From: Safety Environment Department
Sent: 29 ay 2020 13:11
To: Suranjan Majumder; Gopal Govinda Rasu; Roopam Bhagwan Thakare, Rupam-Jyoti
Sutradhar: Sachin Kumar Yerma

Subject: Fw: Query ! AAZ9303/AAACO2352C/01 2018

From: EQDB <info @aaseofdoingbusin'e-ssinassam.im-
Sent: Friday, May 28,2020 11:14 A

To: Safety Environment Depa rtiment

Subject: Query : ;'a.AEQ303]AAAC02352C;’011’2019

AUTION:Mail originated from cutside of OH. mailing system{oilindia.in). Do not open attachments or click links unless
you recognize the sender and are aware that the content is safe
Dear SURANJAN MAJUMDER,
With referenca to your Application for Renewal for Consent to Operaie (under Water Act, 1974 and
Air Act, 1981) with Unigue Application Identification Number : PCRIF50/DI/008318/10/2018 , the
Regional Head , pollution Control Board Assam , after validation of your form, has sent the
following query. :
Subject : General Query
Message : Pl. deposit fees and latest required documents for consideration of CTO up to 31-3-2021..

Please take necessary action and reply to the query at the earliest fo allow further procsssing of your
application form.

You may check the status and/or track your Application for Renewal for Consent to Operate (under
Water Act, 1974 and Air Act, 1981) under € My Applications&€™, by logging onio
gaseofdoingbusinessinas <= i with your registered usemame and password.

You can respond to the query by following the steps stated below:

1. Step 1: Log onto =as sofdoingbusines inassam in with your registered username and
password.

2. Step 2: Click on &€"My Inboxa€™ section on the top-right comner of your dashboard.

3. Step 3: Locate the guery received from the departrmental officer amongst other communication
that you may have dons. (Note: Unread Mails/Queries will be displayed in bold letters). Click
on the particular query string fo open it.

4. Step 4: You can reply to the query by clicking on 4€ Reply&d€™. Please note that, if the officer
has requested for an additional document upload, you may upload a scanned copy of the
required document alongwith your reply, in the slot provided.

Note: Your Application for Renewal for Consent to Operate (under Water Act, 1874 and Air Act,
1981) will not be processed further, until a reply is received from your end, with the clarifications /
documents as sought by the Regional Head , Pollution Control Board Assam.

You may check the status and/or track your application form under 46 My Applicationsd€™, by

logging onto gaseofdolngbuUsines sinassam.in with your registered username and password.

1

IITRUE COPYI/



- Sachin Kumar Verma

From: Safety Environment Department
?ent: 29 May 2020 1311
0: Suranjan Majumder, Gopal Govinda Rasu: Roopam Bhagwan Thake
Sutradhar; Sachin Kumar Verma ' i 4 e Ruparm dyot
Subject:

Fw: Query | AA29303/AAACO2352C/01/2019

From: EODB <info@easeofdoingbusinessinassam.in>
Sent: Friday, May 29, 2020 11:14 AM

To: Safety Environment Department

Subject: Query : AA29303/AAAC0O2352C/01/2019

Mail criginated from outside of OIL mailing system{oilindia.in). Do not open attachments or click links uniess
you recognize the sender and are aware that the content is safe.

Dear SURANJAN MAJUMDER,
With reference to your Application for Renewal for Consent to Operate (under Water Act, 1974 and

Air Act, 1981) with Unique Application Identification Number : PCB/F50/D1/008318/10/2019 , the

Regional Head , Pollution Control Board Assam , after validation of your form, has sent the
following query.

Subject : General Query . '
Message : Pl. deposit fees and latest required documents for consideration of CTO up to 31-3-2021..

Please take necessary action and reply to the query at the earliest to allow further processing of your
application form.

You may check the status and/or track your Application for Renewal for Consent to Operate (under
Water Act, 1974 and Air Act, 1981) under 4€ My Applicationsa€™, by logging onto
SocosTieler eesteassamln with your registered usermname and password.
You can respond to the query by following the steps stated below:
1. Step 1: Log onto easeofdoingbusinessinassam.in with your registered username and
password.
2. Step 2: Click on 4€ My Inbox3€™ section on the top-right comer of your dashboard. .
3. Step 3: Locate the query received from the departmental officer amongst other osmmung;k
that you may have done. {Note: Unread Mails/Queries will be displayed in bold letters).
on the particular query string to open it. ) £ or
Step 4: You can reply to thegquers by clicking on a€ Replya€™. Please n-{;:tngdth;tb;f gfwthlfﬁce
has requested for an additional document upload, you may upload a sca
required document alongwith your reply, in the slot provided.

- : 1974 and Air Act,
Note: Your Application for Renewal for Consent to Operate (under Water &%

l ith the clarifications /
1981) will not be processed further, until a reply is received from yBa_u; gi :;g;.
sziugs;t%as :ought s mrmnard s 754 conj:::i!m EE‘ My APp!ications%W’db}’
ou check the status and _ o farta catinsa€™
logging onto .- f ;:_,-.-;-?’ O’tf?CEc y(i::.:: {?ij’;it; P register od username p

yeofd
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th January, 2020

$.0.460(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number S.0.
2029(E) dated the 21* May, 2018 inviting objections and suggestions from all persons likely to be affected thereby
within the period of sixty days from the date on which copies of the Gazette containing the said notification were
made available to the public;

AND WHEREAS, copiés of the Gazette containing the said draft notification were made available to the
public on the 22™ May, 2018;

AND WHEREAS, objections and suggestions were received from persons and stakeholders in response
to the aforesaid draft notification were duly considered in the Ministry;

AND WHEREAS, Dibru-Saikhowa National Park located at Dibrugarh and Tinsukia Civil Districts of
Assam is spread over an area of 340.0 square kilometres and was notified vide Government of Assam Notification
No. FRW.21/90/171 dated the 5® March, 1999 as a National Park. The area is a single ecological unit which is
basically a flood plain of the river Brahmaputra and Siang in the North, Lohit and Debang in the East, the Ananta
Nala to the South-East and the Dangori and Dibru River in the South;

AND WHEREAS, the National Park represents a unique geo-morphological structure created by the river
Brahmaputra and its tributaries, and the water channels, especially the Brahmaputra, forming an important habitat
for the Indo-Genetic Dolphins;

AND WHEREAS, biogeographically, the Dibru-Saikhowa National park represents the “North Eastern
India-Brahmaputra Valley Bio-geographical Province” (9A), having rich in flora and fauna being the transition
zone of two major biodiversity hot spots, which supports diverse fauna well adopted to life in terrestrial, aquatic
and arboreal ecosystems;

AND WHEREAS, the National Park supports astonishingly rich flora including 28 tree species, 26
species of shrubs, 2 species of parasitic plants, 17 species of grasses, 16 species of aquatic plants, 3 species of
marshy plants, 4 species of climbers and scandens, 5 specics of canes, 13 species of orchids, and 6 threatened
medicinal plant species;

AND WHEREAS, Dibru-Saikhowa National Park is a habitat for many animals and birds with a total of
36 species of mammals belonging to 10 orders and 19 families and 27 genera are recorded in the core, out of which
12 belonged to Schedule-1. Feral horses are one of the prime mammal species available in the park. The National

248



1555-@? — ”

(9T 1I-8 3(ii)] ST T TSI © STETETL 29

Park supports 11 species of turtles, 9 species of lizard including two species of monitor Lizards, 18 species of
amphibian, 104 species of fish, 23 different species of snakes and 104 species of butterflies besides having a huge
number, about 500 species, of avifauna. The area also attracts Migratory birds and is a feeding ground for a variety
of aquatic and terrestrial birds;

AND WHEREAS, winter dried up river beds as well as the river sandbars (Chapories) serve for the
development of alluvial grassland which are not only an excellent habitat for the critically endangered Bengal
florican, but also serve as migration route for the elephants in the Dibru-Dangori elephant corridor, and provide
safe passage to tigers to Arunachal Pradesh State;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of Dibru-
Saikhowa National Park which are specified in paragraph 1 as Eco-sensitive Zone from ecological, environmental
and biodiversity point of view and to prohibit industries or class of industries and their operations and processes in
the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv)
of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986)
(hereafter in this notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby notifies an arca to an extent varying from 0
(zero) kilometres to 8.7 kilometres around the boundary of Dibru-Saikhowa National Park, in Dibrugarh and
Tinsukia districts in the State of Assam as the Eco-sensitive Zone (hereafter in this notification referred to as the
Eco-sensitive Zone) details of which are as under, namely: -

1. Extent and boundaries of Eco-sensitive Zone. — (1) The Eco-sensitive Zone shall be to an extent of 0 (zero)
kilometres to 8.7 kilometres around the boundary of Dibru-Saikhowa National Park and the area of the Eco-
sensitive Zone is 658.251 square kilometres. (Zero extent of Eco-sensitive Zone was justified as “Existence of
crude oil and natural gas in the immediate viciEz‘Ty of the southern side of the National Park boundary "),

(2) The boundary description of Dibru-Saikhowa National Park and its Eco-sensitive Zone is appended in
Annexure-L. '

(3) The maps of the Dibru-Saikhowa National Park demarcating Eco-sensitive Zone along with boundary
details and latitudes and longitudes are appended as Annexure-IIA, Annexure-IIB, and Annexure-IIC.

(4) List of geo-coordinates of the boundary of Dibru-Saikhowa National Park, Eco-sensitive Zone and
prominent points of drilling wells around the National Park are given in Table A, Table B and Table C of
Annexure-111.

(5) The list of villages falling in the Eco-sensitive Zone along with their geo co-ordinates at prominent points
is appended as Annexure-IV.

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of the Eco-
sensitive Zone prepare a Zonal Master Plan within a period of two years from the date of publication of this
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given n
this notification for approval of the competent authority of State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such
manner as is specified in this notification and also in consonance with the relevant Central and State laws
and the guidelines issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the State
Government, for integrating the ecological and environmental considerations into the said plan:-
(i) Environment;

(ii) Forest and Wildlife;

(iii) Agriculture and Horticulture;
(iv) Land revenue and seltlement;
(v) Rural Development;

(vi) Urban Development;

(vii) Municipal;

(viii) Panchayati Raj;

(ix) Tourism;

(x) TIrrigation and Flood Control;
(xi) Public Works Department; and
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(xii) Assam State Pollution Control Board.

The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure
and activities, unless so specified in this notification and the Zonal Master Plan shall factor in
improvement of all infrastructure and activities to be more efficient and eco-friendly.

The Zonal Master Plan shall provide for restoration of denuded areas, conservation of exisling water
bodies, management of catchment areas, watershed management, groundwater management, soil and
moisture conservation, needs of local community and such other aspects of the ecology and environment
that need attention.

The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements,
types and kinds of forests, agricultural arcas, fertile lands, green area, such as, parks and like places,
horticultural arcas, orchards, lakes and other water bodies with supporting maps giving details of existing
and proposed land use features.

The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and
regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly
development for security of local communities’ livelihood.

The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for
carrying out its functions of monitoring in accordance with the provisions of this notification.

Measures to be taken by the State Government.- The State Government shall take the following measures
for giving effect to the provisions of this notification, namely:-

M

Land use— (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial
or residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purpose other than that
specified at part (a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the
Monitoring Committee, and with the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of Central Government or State Government as applicable
and vide provisions of this Notification, to meet the residential needs of the local residents and for
activities such as:-

) widening and strengthening of existing roads and construction of new roads;

(ii) construction and renovation of infrastructure and civic amenities;

(iii)  small scale industries not causing pollution;

(iv)  cottage industries including village industries; convenience stores and local amenities

supporting eco-tourism including home stay; and

(v)  promoted activities given under paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and industrial
development activities without the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of the State Government and without compliance of the
provisions of article 244 of the Constitution or the law for the time being in force, including the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of
2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be
corrected by the State Government, after obtaining the views of Monitoring Committee, once in each case
and the correction of said error shall be intimated to the Central Government in the Ministry of
Environment, Forest and Climate Change:

Provided also that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph;

(b) efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and
habitat restoration activities.

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their

conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be
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drawn up by the State Government in such a manner as to prohibit development activities at or near these
areas which are detrimental to such areas.

Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities
within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone;

(b) the Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation
with State Departments of Environment and Forests;

(¢) the Tourism Master Plan shall form a component of the Zonal Master Plan.

(d) the Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive
Zone;

(e) the activities of eco-tourism shall be regulated as under, namely:-

(i) new construction of hotels and resorts shall not be allowed within one kilometre from the
boundary of the protected area or upto the extent of the Eco-sensitive Zone whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of the protected arca
till the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be
allowed only in pre-defined and designated areas for eco-tourism facilities as per Tourism
Master Plan;

(ii) all new tourism activities or expansion of existing tourism activitics within the Eco-sensitive
Zone shall be in accordance with the guidelines issued by the Central Government in the
Ministry of Environment, Forest and Climate Change and the eco-tourism guidelines issued by
National Tiger Conservation Authority (as amended from time to time) with emphasis on eco-
tourism, eco-education and eco-development;

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by the concerned regulatory authorities based on the actual
site specific scrutiny and recommendation of the Monitoring Committee and no new hotel, resort
or commercial establishment construction shall be permitted within Eco-sensitive Zone area.

Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc.
shall be identified and a heritage conservation plan shall be drawn up for their preservation and
conservation as a part of the Zonal Master Plan.

Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation
plan for their conservation shall be prepared as part of the Zonal Master Plan.

Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be complied
in accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 under the
Environment Act.

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981)
and the rules made thereunder.

Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with
the provisions of the General Standards for Discharge of Environmental Pollutants covered under the
Environment Act and the rules made thereunder or standards stipulated by State Government whichever is
more stringent.

Solid wastes.- Disposal and Management of solid wastes shall be as under:-

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance
with the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry
of Environment, Forest and Climate Change vide notification number S.0. 1357 (E), dated the 8™
April, 2016; the inorganic material may be disposed in an environmental acceptable manner at site
identified outside the Eco-sensitive Zone;

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing
rules and regulations using identified technologies may be allowed within Eco-sensitive Zone.
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(10) Bio-Medical Waste— Bio Medical Waste Management shall be as under:-

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the
Bio-Medical Waste Management, Rules, 2016 published by the Government of India in the Ministry
of Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28™
March, 2016;

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing
rules and regulations using identified technologies may be allowed within the Eco-sensitive Zone.

(11) Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carried
out as per the provisions of the Plastic Waste Management Rules, 2016, published by the Government of
India in the Ministry of Environment, Forcst and Climate Change vide notification number G.S.R. 340(E),
dated the 18 March, 2016, as amended from time to time.

(12) Construction and demolition waste management.- The construction and demolition waste management
in the Eco-sensitive Zone shall be carried out as per-the provisions of the Construction and Demolition
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment,
Forest and Climate Change vide notification number G.S.R. 317(E), dated the 29" March, 2016, as
amended from time to time.

(13) E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out as per the provisions
of the E-Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change, as amended from time to time.

(14) Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the
Zonal Master plan is prepared and approved by the Competent Authority in the State Government, the
Monitoring Committee shall monitor compliance of vehicular movement under the relevant Acts and the
rules and regulations made thereunder.

(15) Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance with applicable
laws and efforts shall be made for use of cleaner fuels.

(16) Industrial units.— (i) On or after the publication of this notification in the Official Gazette, no new
polluting industries shall be permitted to be set up within the Eco-sensitive Zone;

(ii) only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification of
Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless
so specified in this notification, and in addition, the non-polluting cottage industries shall be
promoted.

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-
(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted;

(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall not be
permitted.

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.- All aclivities in the Eco
sensitive Zone shall be governed by the provisions of the Environment Act and the rules made there under
including the Coastal Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006
and other applicable laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act,
1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972), and amendments made thereto and be
regulated in the manner specified in the Table below, namely:-

TABLE
S. No. Activity Description
@ ) 3)
A. Prohibited Activities
1. Comimercial mining, stone quarrying | (a) All new and existing mining (minor and major
and crushing units. minerals), stone quarrying and crushing units are

prohibited with immediate effect except for meeting the
domestic needs of bona fide local residents including
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digging of earth for construction or repair of houses and
for manufacture of country tiles or bricks for housing
and for personal consumption;

(b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme
Court dated the 4™ August, 2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UOI in W.P.(C) No.202
of 1995 and dated the 21* April, 2014 in the matter of
Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012.

2. Setting of industries causing pollution | New industries and expansion of existing polluting
(Water, Air, Soil, Noise, etc.). industries in the Eco-sensitive Zone shall not be permitted:
Provided that non-polluting industries shall be allowed
within Eco-sensitive Zone as per classification of Industries
in the guidelines issued by the Central Pollution Control
Board in February, 2016, unless otherwise specified in this
nofification and in addition the non-polluting cottage
industries shall be promoted.
3 Establishment of major hydro-electric | Prohibited (except as otherwise provided) as per the
project. applicable laws.
4, Use or production or processing of any | Prohibited (except as otherwise provided) as per the
hazardous substances. applicable laws.
5 Discharge of untreated effluents in | Prohibited (except as otherwise provided) as per the
natural water bodies or land area. applicable laws.
6. Setting up of new saw mills. New or expansion of existing saw mills shall not be
permitted within the Eco-sensitive Zone.
1. Setting up of brick kilns. Prohibited (except as otherwise provided) as per the
applicable laws.
8. Commercial use of fire wood. Prohibited (except as otherwise provided) as per applicable
laws.
B. Regulated Activities
9. Commercial establishment of hotels | No new commercial hotels and resorts shall be permitted
and resorts. within one kilometer of the boundary of the protected area
or upto the extent of Eco-sensitive Zone, whichever is
nearer, except for small temporary structures for eco-
tourism activities:
Provided that, beyond one kilometer from the boundary of
the protected area or upto the extent of Eco-sensitive Zone
whichever is nearer, all new tourist activities or expansion
of existing activities shall be in conformity with the
Tourism Master Plan and guidelines as applicable.
10. Establishment of large-scale | Regulated (except otherwise provided) as per the applicable
commercial livestock and poultry farms | laws except for meeting local needs.
by firms, corporate and companies.
11. Construction activities. (a) New commercial construction of any kind shall not be

permitted within one kilometer from the boundary of
the protected area or upto extent of the Eco-sensitive
Zone, whichever is ncarer:

Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities mentioned in sub-paragraph (1)
of paragraph 3 as per building bye-laws to meet the

residential needs of the local residents.
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Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per
applicable rules and regulations, if any.

(b) Beyond one kilometer it shall be regulated as per the
Zonal Master Plan.

12. Small scale non polluting industries. Non polluting industries as per classification of industries
issued by the Central Pollution Control Board in February,
2016 and non-hazardous, small-scale and service industry,
agriculture, floriculture, horticulture or agro-based industry
producing products from indigenous materials from the
Eco-scnsitive Zone shall be permitted by the competent
Authority.

13. Felling of trees. a) There shall be no felling of trees in the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in the State
Government.

b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State
Act and the rules made thereunder.
14. Collection of Forest produce or Non- | Regulated as per the applicable laws.
Timber Forest produce.

15. Erection of electrical and | Regulated under applicable laws (underground cabling may
comumunication towers and laying of | be promoted).
cables and other infrastructures.

16. Infrastructure including civic | Taking measures of mitigation as per the applicable laws,
amenities. rules and regulations available guidelines.

17. Widening and strengthening of existing | Taking measurcs of mitigation as per the applicable laws,
roads and construction of new roads. rules and regulation and available guidelines.

18. Undertaking other activities related to | Regulated as per the applicable laws.
tourism like flying over the Eco-
sensitive Zone area by hot air balloon,
helicopter, drones, Microlites, etc,

19. Protection of hill slopes and river | Regulated as per the applicable laws.
banks.

20. Movement of vehicular traffic at night. | Regulated for commercial purpose under applicable laws.

21. Ongoing agriculture and horticulture | Permitted as per the applicable laws for use of locals.
practices by local communities along
with dairies, dairy farming, aquaculture
and fisheries.

22. Discharge of treated waste water or | The discharge of treated waste water or effluents shall be
effluents in natural water bodies or land | avoided to enter into the water bodies and efforts shall be
area. made for recycle and reuse of treated waste water.

Otherwise the discharge of treated waste water or effluent
shall be regulated as per the applicable laws.

23. Commercial extraction of surface and | Regulated as per the applicable laws.
ground water.

24, Open well, borewell etc. for agriculture | Regulated and the activity should be strictly monitored by

or other usage.

the appropriate authority.
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25. Use of polythene bags. Regulated as per the applicable laws.
26. Introduction of exotic species. Regulated as per the applicable laws.
27. Eco-tourism. Regulated as per the applicable laws.
28. Commercial sign boards and hoardings. | Regulated as per the applicable laws.
29. Solid waste management. Regulated as per the applicable laws.
C. Promoted Activities
30. Rain water harvesting. Shall be actively promoted.
3L Organic farming. Shall be actively promoted.
32. Adoption of green technology for all Shall be actively promoted.
activities.
33. Cottage industries including village Shall be actively promoted.
artisans, etc.
34. Use of renewable energy and fuels. Bio-gas, solar light etc. shall be actively promoted.
35. Agro-Forestry. Shall be actively promoted.
36. Plantation of Horticulture and Herbals. | Shall be actively promoted.
37. Use of eco-friendly transport. Shall be actively promoted.
38. Skill Development. Shall be actively promoted.
39. Restoration of degraded land/ forests/ Shall be actively promoted.
habitat.
40. Ehvironmental awareness. Shall be actively promoted.
5, Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective monitoring of

the provisions of this notification under sub-section (3) of section 3 of the Environment (Protection) Act,
1986, the Central Government hereby constitutes a Monitoring Committee, comprising of the following,

namely:-

(1) Commissioner, Upper Assam Zone, Jorhat

(i1) Deputy Commissioner, Tinsukia and Dibrugarh

(iii) Representative of the Director, Assam Tourism Department

(iv) Divisional Forest Officer, Digboi, Dibrugarh & Doomdooma Divisions

) Project Director District Rural Development Agency, Tinsukia And
Dibrugarh Districts

(vi) District Fishery Officer, Tinsukia and Dibrugarh Districts

(i) D%vis.ional Officer, Soil Conservation Division, Tinsukia And Dibrugarh
Districts

i Gi-'::llﬂ-ral Manager, District Industries Centre, Tinsukia And Dibrugarh
Districts

(ix) District Agriculture Officer, Tinsukia And Dibrugarh Districts

® Distr%ct Animal Husbandry & Veterinary Officer, Tinsukia And Dibrugarh
Districts

) Execut.ivc Enginev:er, .Public Works Department (Road Division), Tinsukia
And Dibrugarh Districts

(xii) Executive Engineer, Public Works Department (Building Division),

Tinsukia And Dibrugarh Districts

Chairman, ex officio
Member;
Member;

Member;
Member;
Member;

Member;

Member;
Member;
Member;
Member;

Member;
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Representative of non-governmental organization working in the field of
(xii)  Nature conservation (including heritage conservation) to be nominated by ~ Member;
Government of Assam
. Senior Environment Engineer (Regional Office), Pollution Control Board, .
(%) rinsukia and Dibrugarh Districts Nimmiaee
One expert in Ecology from reputed Institution/University Of Assam to be i
(xv) nominated by the Government of Assam Weniter,
(xvi)  Divisional Forest Officer, Tinsukia Wildlife Division Member-Secretary.
6. Terms of reference. — (1) The Monitoring Comumittee shall monitor the compliance of the provisions of this
notification.
(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new

)

(4)

®)

(6)

@)

@®)

7. The

Committee by the State Government and subsequently the Monitoring Committee shall be constituted by
the State Government,

The activities that are covered in the Schedule to the netification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006, and
are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under
paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific
conditions and referred to the Central Government in the Ministry of Environment, Forest and Climate
Change for prior environmental clearances under the provisions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forest number S.0. 1533 (E), dated the 14" September, 2006 and
are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under
paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific
conditions and referred to the concerned regulatory authorities.

The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be
competent to file complaints under section 19 of the Environment Act, against any person who
contravenes the provisions of this notification.

The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from industry associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issue to issue basis.

The Monitoring Committee shall submit the annual action taken report of its activities as on the 31¥ March
of every year by the 30™ June of that year to the Chief Wildlife Warden in the State as per proforma
appended at Annexure V.

The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

Central Government and State Government may specify additional measures, if any, for giving effect to

provisions of this notification.

8. The

provisions of this notification shall be subject to the orders, if any passed or to be passed by the Hon’ble

Supreme Court of India or High Court or the National Green Tribunal.

[F. No. 25/07/2016-ESZ-RE]
Dr SATISH C. GARKOTI, Scientist ‘G’

ANNEXURE-1I

BOUNDARY DESCRIPTION OF ECOSENSITIVE ZONE AROUND DIBRU-SAIKHOWA NATIONAL

South:

PARK IN THE STATE ASSAM

The Eco-Sensitive Zone starts from GPS Point No. 1 (95° 40' 33.108" E & 27° 46' 44.406" N) which is
located at the southern end of the Dhola Sadiya Bridge. From this point the ESZ boundary runs in the
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West:

North:

East:

westward direction along the Southern bank of the river Brahmaputra up to the GPS Point No. 2 (95° 38'
57.929" E & 27° 46' 42.022" N). From GPS Point No. 2 the boundary again runs westward direction
along the road up to the GPS Point No.3 (95° 36’ 34.383" E & 27° 46' 7.551" N). From GPS Point No. 3
the boundary runs towards south and meets GPS Point No. 4(95° 36' 31.965" E & 27° 45" 59.683" N).
From GPS Point No.4 the boundary runs along the Nala up-to the GPS Point No.5 (95° 35' 55.120" E &
27° 45' 32.586" N). From GPS Point No.5 the boundary runs towards south along the road and meet GPS
Point No.6 (95° 35'48.587" E & 27° 45' 22.675" N).

From GPS Point No.6 again the boundary runs in westerly direction along the road till it meets
the GPS Point No.7 (95° 30' 32.718" E & 27° 44' 13.989" N). From GPS Point No.7 the boundary runs
along the river upto the GPS Point No.8 (95° 28' 30.416" E & 27° 40' 17.721" N). From GPS Point No. 8
the boundary runs straight towards north and meets the GPS Point No.9 (95° 27' 8.423" E & 27° 41
19.355" N) which is located at the Dibru Saikhuwa National Park boundary. From GPS Point No. 9 the
boundary runs along the Dibru Saikhuwa National Park boundary crossing the GPS Point No.10, and
meets the GPS Point No.11 (95° 21' 39.151" E & 27° 35' 43.758" N). From GPS Point No. 11 the
boundary runs towards south and meets the GPS Point No.12 (95° 21' 55.267" E & 27° 35' 7.199" N).
From GPS Point No.12 the ESZ boundary runs along the 250 meter buffer boundary of Dibru river (left
bank) and meets the GPS Point No. 13 (95° 22' 16.467" E & 27° 34' 26.108" N). From GPS Point No. 13
the ESZ  boundary  follows an  imaginary - line  crossing the GPS  point
No.14,15,16,17,18,19,20,21,22,23,24,25,26,27,28,29 and meets the GPS Point No 30 (95° 22' 9.703" E &
27° 34' 13.330" N). From GPS Point No.30 the boundary runs along the 250 meter buffer boundary of
Dibru River (right bank) and meets the GPS Point No.31(95° 21' 46.005" E & 27° 34" 51.579" N). From
GPS Point No.31 the boundary runs along the southern bank of the river Brahmaputra crossing the GPS
Point No.32,33,34 and meet the GPS point No.35 (95° 17'49.051" E & 27° 34' 19.811" N).

The western boundary of the Dibru-Saikhuwa National Park Eco-Sensitive Zone starts from GPS Point
No.35 (95° 17' 49.051" E & 27° 34' 19.811" N) which follows an imaginary line crossing the GPS Point
No. 36, 37, 38, 39, 40, 41, 42, 43, 44, 45, 46, 47, 48 and meets the GPS Point No.49 (95° 11'37.010"E &
27° 35' 48.411" N). From GPS Point No. 49 the boundary again runs along the National Park boundary
crossing the GPS Point No.50,51,52,53,54,55,56 till it meets the GPS Point No. 57 (95° 8' 20.617" E &
27° 36' 3.285" N). From GPS Point No. 57 the boundary runs straight towards north crossing GPS Point
No.58 and 59 till it meets the GPS Point No.60 (95° 8' 16.691" E & 27° 41' 21.448" N).

The Northern boundary of the Dibru-Saikhuwa National Park Eco-Sensitive Zone starts from GPS Point
No.60 (95° 8' 16.691" E & 27° 41' 21.448" N) which follow the northern bank of river Brahmaputra
crossing the GPS Point No. 61 till it meets the GPS Point No.62 (95° 12'17.779" E & 27° 42' 58.645" N).
From GPS Point No. 62 the boundary follows an imaginary line crossing the GPS Point No.63, 64, 65 and
66 till it meets the GPS Point No.67 (95° 25' 31.436" E & 27° 46' 8.192" N). From GPS point No. 67 the
boundary again runs along the northern bank of the river Brahmaputra crossing the GPS Point No. 68,69
and 70 till it meets the GPS point No.71(95° 35' 38.772" E & 27° 49' 46.825" N). From GPS Point No. 71
the boundary runs towards south along the left bank of river Dibang till it meets the GPS Point No. 72(95°
35'30.856" E & 27° 48' 28.508" N). From GPS Point No.72 the boundary runs along the northern bank of
the river Brahmaputra crossing the GPS Point No.73 till it meets the GPS Point No.74 (95° 40' 33.920" E
& 27° 48' 54.974" N).

The Eastern boundary of the Dibru Saikhuwa National Park Eco-Sensitive Zone starts from GPS Point
No.74 (95° 40' 33.920" E & 27° 48' 54.974" N) which is located at Dhola Sadiya Bridge (Northern Point).
From GPS Point No.74 the boundary runs towards south along the Dhola Sadiya Bridge and meet the
GPS Point No.1 (95° 40' 33.108" E & 27° 46' 44.406" N) which is the southern point of the said bridge.

Being the presence of oil and natural gas in the immediate vicinity of the Southern boundary of
Dibru\Saikhuwa National Park Eco-Sensitive Zone, a 0.0 km ESZ extent is proposed. The extent of Eco-

Sensitive Zone varies from 0.0 Km to 8.7 km.
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ANNEXURE- ITA

GOOGLE MAP OF ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL PARK ALONG
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ANNEXURE- 11B
MAP OF ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL PARK ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS AND OIL DRILLING WELLS
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, _ ANNEXURE- IIC
MAP SHOWING ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL PARK ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS AND DETAILS OF DRILL WELLS
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TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF DIBRU-SAIKHOWA

NATIONAL PARK
Points_ID Longitude Latitude

1 95° 36' 15.504" E 27° 45' 54.468" N
2 95°33'25.205"E 27° 45'58.765" N
3 95°31'59.320" E 27°46'49.727" N
4 95°30'50.139"E 27°45'34330" N
5 95°29'42.799"E 27°44'49.907" N
6 95°28'59.203" E 27°43'15.283" N
7 95°27'38.208"E 27°42'24917" N
8 95°27'3.144"E 27° 40'47.259" N
9 95°26'29.345" E 27°39'6.946" N

10 95°25'22.057"E 27°37' 54.839" N
11 95°23'44.624" E 27°37'2.968" N

12 95°22' 11.754"E 27°36'4.301" N

13 95°20'57.056"E 27°35'39.316" N
14 95°19'59.859"E 27°35'34.642" N
15 95°18'16.091" E 27° 35'31.599" N
16 95°17'8.046" E 27°34'39.883" N
17 95°15'58.104" E 27°34'43.068" N
18 95°14' 24.427"E 27° 35'7.660" N

19 95°13'25.610"E 27°35'25.577" N
20 95°12'9.544"E 27° 35'30.250" N
21 95°10' 54.242"E 27°36' 24.439" N
22 95°10' 59.422" E 27°37'7.211"N

23 95°9'27.818"E 27°36'25.624" N
24 95°8'37.362"E 27°36'30.047" N
25 95°11'34.564"E 27°38'40.144" N
26 95°13'30451"E 27°38'57.788" N
27 95°15'13.123"E 27°39'34.581" N
28 95°16'27.214"E 27°40'44.839" N
29 95°17'51.883"E 27°41'3.231"N

30 95°19'19.235"E 27°42'11.036" N
31 95°21'9471"E 27°42'33.319"N
32 95°22'41.931"E 27° 43'36.062" N
33 95°24'29.560"E - 27°44'0.065" N

34 95°25'59.808"E 27°44'59.112" N
35 05°27'27.434"E 27°46'3.982" N

36 95°28'44.780" E 27°47 21.348" N
37 95°30' 28.509" E 27°48'1.842" N

38 95°32'23.881"E 27°47'48.657" N
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39 95°34' 6.350" E 27° 46' 58.046" N
40 95° 35'48.725" E 27° 46' 18.753" N

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE

Points_ID

Longitude

Latitude

1

95°40'33.108" E

27° 46' 44.406" N

95°.38' 57.929" E

27°46'42.022" N

95°36'34.383"E

27°46'7.551" N

95°36'31.965" E

27°45' 59.683" N

95°35'55.120"E

27° 45'32.586" N

95°35'48.587"E

27°45'22.675" N

95°30'32.718"E

27°44' 13.989" N

95°28'30.416"E

27°40'17.721" N

/| iw|FA(an|n||W|o

95°27'8.423"E

27° 41' 19.355" N

—
o

95°24'39.146" E

27°37'45.135" N

—_—
—

95°21'39.151"E

27°35'43.758" N

—
o

95°21'55.267"E

27°35'7.199" N

—
w

95°22' 16.467" E

27°34'26.108" N

_—
=S

95°23'8.171"E

27°34'41.124"N

—
wn

95°23'14.341"E

27°35'3.833" N

Yt
[=)

95°23'38.490"E

27°35'3.206" N

—_
~J

95°23'41.921"E

27° 34'41.351" N

p—
oo

95°24'47.239"E

27°34'43.619" N

e
o

95°26'21.044" E

27°34'17.058" N

(=)
o

95°25'58.202"E

27°33'46.479" N

b
—_

95°24'34.558" E

27°34'23.018" N

(e ]
o

05°24'14.323"E

27°34'21.7766" N

(38
w

95°24'10.274"E

27°34' 13.642" N

)
=~

95°23'26.499" E

27°34' 27.797" N

(o]
w

95°22'51.437"E

27°34'26.071" N

b2
(=)}

95°22'36.798" E

27°33'28.131"N

(3%
~J

95°22'24.922"E

27°33'30.194" N

[Se]
[=.2]

95°22'21.395"E

27°33'41.070" N

3]
o

95°22'20.199"E

27°34'5.682" N

w
(=)

95°22'9.703"E

27°34'13.330" N

w
—

95°21'46.005"E .

27°34' 51.579" N

(&8 ]
(3]

95°20'54.156" E

27°34'37.373"N

(%)
W

95°19' 56.681" E

27° 34' 52.666" N

W
=

95°18'55.229"E

27°34'30.123" N

(¥%)
wn

95°17'49.051"E

27°34'19811"N

W
(=,

95°16' 56.307"E

27° 34" 10.779" N

(&S ]
~3

95°16'2.639"E

27°34'10.200" N

[¥% ]
o

95°15'28.079"E

27° 34' 24.600" N

L
O

95°15'37.799"E

27°34'36.840" N

N
o

95°15'6.804" E

27° 34' 54.728" N

-+

95°14'51.719"E

27°34'46.200" N

-
o

95°14'14.033"E

27°34'45434" N

B
w

95°13'43.826"E

27°34'317787"N
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4

95° 13'43.705" E

27°34'51.520" N

45

95°12'42.119"E

27°35'0.600" N

46

95°12'15.839" E

27°35'22.200" N

47

95°11'57.479" E

27°35'2.400" N

43

95°11'14.224" E

27°35'20.694" N

49

95° 11'37.010" E

27°35'48.411"N

50

95°11'27.041"E

27°36'21.006" N

51

95°10"'39.175" E

27°36'14.019" N

52

95°10'36.116" E

27°36'18.260" N

53

95°11'22.174"E

27°37'2.714"N

54

95°10'40.707" E

27°37'14512" N

55

95°10'19.539" E

27°36'47.155" N

56

95°9'18.871"E

27°36' 18.295" N

57

95°8'20.617"E

27°36'3.285" N

58

95°8'18.246" E

27°37'21.619" N

59

95°8'14.476"E

27°39'45.500" N

60

95°8'16.691" E

27°41'21.448" N

61

95°11'14.237" B

27°41'35333" N

62

95°12'17.779" E

27° 42' 58.645" N

63

95°15'37.938"E

27°43'46.588" N

64

95° 18'14.131"E

27°44'23.934"N

65

95°20'50.349" E

27°45'1.230"N

66

95°23'26.593" E

27°45'38.474" N

67

95°25'31.436" E

27°46'8.192" N

68

95°28'12.221"E

27°47'39.423" N

69

95°30'10.730" E

27°49'0.183" N

70

05°32'43.433"E

27°49"13.018" N

71

95°35'38.772" E

27° 49'46.825" N

72

95°35'30.856" E

27° 48'28.508" N

73

95°38'21.399" E

27°49'4281" N

74

95° 40'33.920"E .

27° 48'54.974" N

TABLE C : PROMINENT LOCATION POINTS OF THE DRILLED NEAR ECO-SENSITIVE ZONE OF
DIBRU-SAIKHOWA NATIONAL PARK ALONG WITH GEO-COORDINATES

Drilled Wells
Name Longitude Latitude Name Longitude Latitude
HIN-61 | 95°26'52.800"E | 27°27'11.124"N MEKM-45 | 95°24'42240"E | 27°28'22.150"N
BRK-26 | 95°23'11.313"E | 27°32'15.562"N MKM-44 | 95°24'42.732"E | 27°28'22.168" N
SCM-6 | 95°23'52.978"E | 27°30'47.905" N MKM-16 | 95°24'35407"E | 27°28'22.905" N
MCK-4 | 95°37'31.522"E | 27°43'46.5806" N MKM-29 | 95°24'35.248"E | 27°28'21.810" N
BZL-2 95°26'41.150"E | 27°25'38.970" N MKM-17 | 95°24'35.264" E | 27°28'21.335"N
BZL-1 95°26'40.872"E | 27°25'38.771"N MKM-38 | 95°24'35330"E | 27°28'20.650" N
NHK-581 | 95°27'18.070"E | 27°25'27.460" N MKM-32 | 95°24'35270"E | 27°28'20.170"N
BZL-3 95°26'42.160"E | 27°25'39.830" N MKM-46 95°24'5.930"E | 27°28'23919"N
BZL-4 95°26'43.020" E | 27°25'40.560" N MKM-33 95°24'6.357"E | 27°28'23.640"N
BZL-5 95°26'43.040"E | 27°25'39.850"N HJIN-55 95°28'35.843"E | 27°27'14.577T" N
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NHK-249

95°26'59.713" E

27°25'50.479" N

HIN-4

05°28'31.348" E

27°27'16.218"N

DSJ-1

95°27'27.243" E

27°38'51.787" N

HIN-28

95°28'33.244" E

27°27'16.969" N

BGP-4

95°29'28.252" E

27°27'48.220" N

HIN-9

05°28'33.736" E

27°27'15.390" N

HIN-6

95°28' 56.645" E

27°27'47.67T1" N

HIN-12

95°28'35.305" E

27°27 14.671" N

HIN-26

95°28'56.711"E

27°27'47.312" N

HIN-25

95°28'36.622" E

27°27'12.607" N

HIN-14

95°28'20.431"E

27°27'35378" N

HIN-57

95°27'49.825"E

27°26'36417" N

‘HIN-8

95°28'52.125" E

27° 27'36.565" N

HIN-54

95°27'53.040" E

27°26'10.670" N

HIN-1

05°28'52.684" E

27°27'36.346" N

HIN-21

95°27'42.080"E

27°25'58.407" N

HIN-13

95°28'19.898" E

27°27'35.078" N

HJIN-38

95°27'42.371"E

27°25'58412" N

HIN-11

95°28'19.440" E

27°27'35.102" N

KMR-1

05°24'21.819"E

27°25'27410" N

HIN-15

95° 28'20.195" E

27°27'35.155" N

NHK-506

95°17'26.504" E

27°25'31.698" N

HIN-2

95°28'4.729" E

27°27'29.487" N

NHK-557

95° 16' 58.562" E

27°26'25311"N

HIN-19

95°27'54.853" E

27°27'37.602" N

NHK-594

95° 16' 15.980" E

27°26'28.320" N

HIN-20

95°27' 54.782" E

27°27'37.050" N

NHK-604

95°19'3.000" E

27° 27 26.700" N

HIN-22

95°27'54.991" E

27°27'36.7115" N

NHK-610

95°20'12.030"E

27°25'20.740" N

HIN-10

95°27'50.904" E

27°27'25375" N

NHK-613

95°17'27.310" E

27°25'31.680" N

HIN-3

95°27' 50.598" E

27°27'25.232" N

BGN-1

95°23'37.033"E

27°35'42.410" N

HIN-16

95°27'42.306" E

27°27'16.456" N

BGN-2

95°24'12.220" E

27°36' 15.857" N

HIN-17

95°27'42.204"E

27°27 16.202" N

BGN-3

95°23'30.661"E

27°36'12.061" N

HIN-5

95°28'17.637" E

27°27'47.040" N

BGN-4

95°24'57.665" E

27°36'22.967" N

HIN-18

95°27'41.766" E

27°27 15.092" N

BGN-5

95°22'51.066" E

27°35'46.566" N

HIN-7

95°28'0.075" E

27°28' 1.596" N

BGN-6

05° 24' 56.948" E

27°36'23.674" N

HIN-42

95°27'39.139"E

27°28'24.606" N

BGN-7

95°24'57.039" E

27°36'23.076" N

HIN-27

935° 27' 59.507" E

27°28'2.233" N

BGN-8

95°24'12.807"E

27°36'16.061" N

HIN-23

95°26'46.020" E

27°28'13.570" N

BGN-9

95°24'57.424"E

27°36'23.314" N

HIN-48

95°26'57.520" E

27°28'35.920" N

BGN-10

95° 24' 58.750" E

27°36'22.746" N

HIN-32

05°26'42.912"E

27°28'9.113"N

BGN-11

95°24'11.316"E

27° 36'43.882" N

HIN-30

95°26'42.134" E

27°28'8.426" N

BGN-12

95°24'11.068" E

27°36'43.968" N

HIN-31

95°26'42.552" E

27°28'8.714" N

BGN-13

95°24'10.495" E

27°36'44.210" N

HIN-52

95°26'26.503" E

27° 27 42.832" N

BGN-14

95°25'13.020"E

27°36'56.933" N

MKM-27

95°26'13.698" E

27°28'11.818"N

BGN-15

95°25'12.381"E

27° 36' 56.846" N

HIN-33

95°26'41.712" E

27°28'8.016" N

BGN-16

95° 25" 11.771" E

27°36'56.713" N

95°26'12.247T"E

- 27°28'27431"N

BGN-17

95°25'11.076" E

27°36' 56.669" N

HIN-43

95°26'12.564" E

27°28'11.760" N

BGN-18

95°25'12.008"E

27°36'57.021" N

HIN-50

95°26'13.140" E

© 27°28 11.805" N

BGN-19

05°25'12.649" E

27°36'57.156" N

MKM-4

95°26'12.238"E

27°28'26.937" N

MCK-1

95°37'52.393" E

27°43'32.548" N

MKM-19

95°26'12.195"E

27°28'25.940" N

MCK-2

95°37' 8.407"E

27°43'42.718" N

MKM-5

95°26'12.305" E

27°28'26437" N

MCK-3

95°36'33.391"E

27°43'31.526" N

HIN-52

95°26'27.900" E

27° 27 42.850" N

BGP-1

95°30'6.429"E

27°25'56.221" N

HIN-44

95° 26' 28.898" E

27° 27 42.853"N

BGP-2

95°32'40.422"E

27°25'42.555" N

HIN-40

95°26'28.327"E

27°27'42.893" N

BGP-7

95°32'49.431"E

27°25'15.512" N
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HIN-37

95°26'27.038" E

27°27'43.030" N

BGP-5

95°34'20.067" E

27°25'34.887" N

HIN-39

95°26'27.574" E

27°27'42.996" N

BGP-6

95°33'14.397"E

27°26'23.827" N

HIN-34

95°26'36.341"E

27°27'47.456" N

SMD-2

95°34'0.559"E

27°27'43.280" N

MEKM-2

95°26'12.419"E

27° 28' 34.607" N

SMD-3

95°32'59.207" E

27°29'2.092" N

HIN-35

95°26'37.851"E |

27°27'47.613" N

SMD-1

95°33'4.079" E

27°29'18.176" N

HIN-56

95°26'36.840" E

27° 27 48.393" N

BHI-6

95°29'59.226" E

27°30'39.962" N

HIN-41

95°26'38.510" E

27°27'48.030" N

BHI-3

95°30'38.751"E

27°31'13.482" N

MKM-1

95°26'12.516" E

27°28'35344" N

BHJ-4

95°30'38.390" E

27°31'14.390" N

MKM-20

95°25'56.853" E

27°28'52.499" N

BHIJ-1

95°30'38.256" E

27°31'14.926" N

MKM-21

95°25'59.119"E

27°28'53.386" N

BHJ-2

95°30'37.726" E

27°31'15.304" N

MKM-18

95°25'18.682" E

27°28'46.139" N

BHIJ-5

95°31'32.149" E

27°30'55.929" N

MKM-35

95°25'18.820"E

27°28'45.030" N

NBH-1

95°31'4.903"E

27°32'8.982" N

MKM-24

95°25'18.840" E

27° 28'44.670" N

TLP-1

95°34'49.303" E

27°38'58.883" N

MKM-26

95°25'18.890" E

27°28'44.180" N

TLP-2

95°35'12.731"E

27°38'52.779" N

MEKM-15

95°25'27.106" E

27°27'40.925" N

TLP-3

95°35'1.381"E

27°39'16.965" N

MKM-14

05°25'26.584"E

27°27'40.841" N

TLP-4

95°35'5.667T" E

27°39'13.708" N

MKM-36

95°25'26.059" E

27°27'40.744" N

HKN-1

95°28' 1.561"E

27°32'3.746" N

MKM-52

95°24' 55.731"E

27°27'36.939" N

MKM-60

05°23'33.461"E

27°28'7.968" N

MKM-31

95°24' 55.190" E

27°27'36.680" N

MKM-56

95°23'45.130" E

27°27'1.590" N

MKM-37

95°24'56.290" E

27°27'36.540" N

MKM-62

95°22'56.490" E

27°26'39.710" N

MEKM-23

95°24' 55.890" E

27° 27 36.440" N

NHK-619

95°20'12.450" E

27°25'21.180"N

HIN-46

95°24'56.370" E

27°27'36.200" N

NHK-582

95°26'21.280" E

27°25'11.780" N

MKM-40

95°24'40.586" E

27°26'48.313" N

JNG-3

95°25'49.055" E

27°26'20.537" N

MKM-54

95°22'56.864" E

27°26'40.091" N

HIN-61

95°27'50.080" E

27°26'36.050" N

MKM-39

95°24'41.130" E

27°26'48.309" N

HIN-63

95° 27 50.299" E

27°26'36.348" N

MKM-34

95°24'41.663" E

27°26'48.305" N

HIN-66

95° 28' 53.550" E

27°27'35.670" N

MKM-42

95°24'41.937"E

27°26'48.579" N

HIN-62

95°27' 53.370"E

27° 26'8.940" N

MKM-28

95°24'42.201"E

27°26'48.145" N

HIN-64

95°27'55.430"E

27°25'12.400" N

HIN-24

95°26'46.242" E

27°28'13.208" N

BRK-18

95°23'25.616"E

27°32'35.033" N

HIN-29

95°26'46.758" E

27°28'12.879" N

BRK-24

95°23'24.346" E

27°32'35.059" N

MEKM-30

95°25'27.920" E

27°27'40.950" N

BRK-16

95°23'24.966" E

27°32'35.020" N

NHK-611

95°16'57.810" E

27°25'19.820" N

BGN-21

95°22'51.367"E

27°35'46.693" N

NHK-602

95°16'57.907" E

27°25'20.212" N

SBG-1

95°23'38.531" E

27°35'42.596" N

NHK-552

95°16'57.959"E

27°25'20.793" N

SBG-2

95°24'56.416" E

27°36'23.395" N

NHK-285

95°16'37.899" E

27°25'29.276" N

BGN-23

95°24' 14.297" E

27°36'15.561" N

NHK-558

95°16'37.376" E

27°25'28.923" N

BGN-20

95°24'9.946" E

27°36'44.429" N

NHK-531

95°16'37471"E

27°25'28.377"N

BGN-22

95°25'11.360" E

27°36'56.937" N

ING-1

95°25'47.944" E

27°26'19.472" N

BGN-24

95°24'9.367"E

27° 36'44.689" N

ING-2

95°25'48.281"E

27°26'20.253" N

HIN-67

95° 28' 52.000" E

27°28'48.250" N

MEKM-50

95°24'19.123"E

27°26'22.682" N

BRK-21

95°22'52.644" E

27°32'41.233" N

MKM-25

95°23'46.720" E

27°27'1.030"N

BRK-23

95°22'53.631"E

27°32'42.739" N
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MKM-55

05°23'47.620" E

27°27'0.970" N

BRK-19

95°22'53.201"E

27°32'42.652" N

MKM-49

95°22'56.244" E

27°26'39.363" N

BRK-14

95°23'24.658"E

27°32'34.775" N

MKM-53

05°22'55.942" E

27°26'39.104" N

BRK-5

95°23'37.895"E

27°32'10.380" N

MKL-1

95°22'52.940" E

27°25'45.540" N

BRK-13

95°24'46.214"E

27°31'46.583" N

MKM-51

95°22'41.000" E

27°26'21.041"N

BRK-15

95°24'46.078" E

27°31'46.884" N

MKM-43

95°22'41.459"E

27°26'20.511" N

BRK-20

05°24'46.316"E

27°31'46.328" N

HIN-45

05°26'53.001"E

27°27'9.699" N

BRK-17

95°24'46.788" E

27°31'45233" N

HIN-47

95°26'52.939" E

27°27'10.157" N

BRK-22

95°24'46.571"E

27°31'45.770" N

HIN-49

95°26'52.990" E

27°27'10.640" N

SCM-5

05°23'53.214"E

27°30'47.036" N

HIN-51

95°26'52.930" E

27°27'11.140" N

HIN-58

95°26'37.440"E

27°27'47.837"N

95°25'28.256" E

27°28'42.166" N

HIN-56

95°26'27.295" E

27°27'43.468" N

95°25'28.739"E

27°28'42.416" N

HIN-59

95°26'47.131"E

27°28'13415" N

95°25'29.065" E

27°28'42.422" N

HIN-60

95°27'52.970" E

27°26'10.238" N

95°25'29.461"E

27°28'42.462" N

‘HIN-59

95°27'38.792" E

27°28'25.849" N

95°25'26.094" E

27°29'7.944" N

MKM-58

95°23'32.322"E

27°28'7.992" N

95°25'25.517"E

27°29'7.893" N

MKM-59

95°24'5.510"E

27°28'24.251" N

95°26'13.128" E

27°29'27.050" N

HJN-53

95°26'41.644"E

27°28'8.302" N

95°26'13.692" E

27°29'27.063" N

MEKM-61

95°24'19.460" E

27°26'22.570" N

95°25'58.131"E

27°28'53.670" N

KHK-2

95° 16' 15.860" E

27°26'28.750" N

95°25'20.035" E

27°29'41.946" N

HIN-68

95°27'42.610"E

27°25'58.340" N

95°25'19.481"E

27°29'41.881" N

KHK-1

95°16'16.230"E

27°26'28.360" N

95°25'26.583"E

27°29'7.839" N

LHL-4

95°16' 16.680" E

27°26'28.400" N

95°25'25.683" E

27°29'7.033"N

MKM-57

95°23'46.670"E

27° 27 1.350" N

95°23'51.574" E

27°30'49.469" N

SMD-4

95°32'33.750" E

27°29'39.090" N

95°24'46.712" E

27°30'41.984" N

HIN-65

95°27'59.060" E

27°28'2.870" N

95°23'52.047"E

27°30'48.698" N

NHK-630

95°16' 57.780" E

27°25'21.430"N

95°23'38.639" E

27°31'9.393" N

BZL-6

95°26'41.630" E

27°25'39.320"N

95°24'3.699" E

27°32'10.533" N

MKM-63

95°24'42.769" E

27°26'48.124" N

95°24'3.150" E

27°32'10476" N

HKN-2

95°28'0.791"E

27°32'3.772" N

95°24'2.596" E

27°32'10457" N

HKN-2 (SS)

95°27 55.758" E

27°32'0.480" N

95°23'36.927"E

27°32'9.773" N

Loc-102

95°28'24.311"E

27°32'8.764" N

95°23'37.375"E

27°32'9.626" N

MCK-5

95°37'32.658"E

27°43'45475" N

95°23'52.738" E

27°32'30.548" N

Dhakuwal-1

95°21'35.541"E

27°33'45120" N

95°23'37.399" E

27°32'8.994" N

KHK-3

95°16'57.937"E

27°26'24.330" N

95°23'37.055"E

27°32'8.668" N

BRK-25

95°24'46.057" E

27°31'47.354" N

95°23'52.198"E

27°32'30.180" N

BRK-27

95°23'11.002" E

27°32'15.058" N

95°22'53.332"E

27°32'42.266" N

BRK-28

95°23'11.631"E

27°32'15.885" N

95°23'26.473"E

27°32'34.954" N

BRK-29

95°23'10.680"E

27°32'14.508" N

95°22'52.979"E

27°32'41.727" N

BRK-31

95°23'10.161" E

27°32'14.180" N

05°23'32.939"E

27° 28' 7.983" N

BRK-30

95°24'45.676" E

27°31'47.509" N

95°26'11.574" E

27°28'11.429" N

MKM-64

95°24'6.780" E

27°28'23.305" N
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27° 28'21.504" N ' MKM-65 | 95°23'33.933"E | 27° 28'8.003" N

[MKM-67 | 95°24'43.874" E

ANNEXURE-IV

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL
PARK ALONG WITH GEO-COORDINATES

Geo co-ordinates
SL No. Name of Villages i
. Latitude Longitude
1 Erasuti Gaon 27°35727.4"N 95°19'26.9"E
2 Kaliapani Gaon 27°34'40.5"N 05°19'30.5"E
3 Felai Gaon 27°45'20.3"N 95°32'7.9"E
ANNEXURE -V

Performa of Action Taken Report:

1. Number and date of meetings.

2. Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate
Annexure).

3.  Status of preparation of Zonal Master Plan including Tourism Master Plan.

4. Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone
wise). Details may be attached as Annexure.

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

6. Summary of cascs scrutinised for activities not covered under the Environment Impact Asscssment
Notification, 2006 (Details may be attached as separate Annexure).

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.

8.  Any other matter of importance.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR gt wocmsesn
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SUPREME COURT OF INDTIA

RECORD OF PROCEEDINGS ANNEXURE 9

INTERLOCUTORY APPLICATION NO. 3934 IN Writ Petition(s) (Civil)
No(s). 202/1995

IN RE : T.N. GODAVARMAN THIRUMULPAD Petitioner (s)
VERSUS

UNION OF INDIA & ORS. Respondent (s)

(FOR MODIFICATION OF COURT’S ORDER DATED 05.10.2015)

Date : 07-09-2017 This application was called on for hearing
today.

CORAM : HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner (s) Mr. Harish N. Salve, Sr. Adv. [A.C.][NP]
Mr. A.D.N. Rao, Advocate [A.C.]
Mr. Siddhartha Chowdhury, Advocate [A.C.][NP]
Ms. Aparajita Singh, Advocate [A.C.] [NP]

For Respondent (s) Mr. Ranjit Kumar, SG
Mr. S. Wasim A. Qadri, Adv.
Mr. Saeed Qadri, Adv.
Mr. Ayush Aggarwal, Adv.
Mr. Navnit Kumar, Adv.

Ms. Pinky Anand, ASG
Ms. Gargi Khanna, Adv.
Mr. Ravindara Bana, Adv.
Ms. Snidha Mishra, Adv.
Mr. Raj Bahadur, Adv.
Mr. G.S. Makker, Adv.

Mr. Haris Beeran, Adv.
M/S Corporate Law Group
Mr. Shuvodeep Roy, Adv.

e Mr. Sayooj Mohandas, Adv.
Mr. Rohit K. Mahonta, Adv.
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UPON hearing the counsel the Court made the following
ORDER

We have been taken through the Minutes of 44 Meeting of the
Standing Committee of National Board for Wildlife held on
29.07.2017 and letter dated 09.08.2017 of the Government of India,
Ministry of Environment, Forest and Climate Change (Wildlife
Division) regarding the proposal given by the 0il India Limited to
extract hydrocarbon beneath 3900-4000 meters of Dibru Saikhowa
National Park. The proposal has been accepted subject to certain
conditions which are indicated in Agenda Item 42.3.2 of the said
Minutes.

In view of the above, the application is allowed. However, we
make it clear that the 0il India Limited will also be bound by the
undertaking dated 25.07.2017 as mentioned in the letter of Dr. R.

Dasgupta, Executive Director (Corporate Affairs) for Chairman and

Managing Director:

i) OIL will carry out Bio-diversity Impact
Assessment study through Assam State Biodiversity
Board, for which budgetary offer have already been
obtained on 12* May, 2017.

ii) OIL will carry out subsidence study followed
with taking mitigation measures, in order to ensure
that there is no impact in the forest surface above the
reservoir at height 3,900 to 4,000 mtr, due to
extraction of hydrocarbon from the reservoirs.

iii) All mitigation measures will be in place in case
of any eventuality causing 0il Spillage inside the Park
area such as - Install Blow Out Preventer at well head
and provide necessary valves in the Production
installations located outside the Park area. Standard
Operating Procedure (SOP), approved by the competent
authority, pertaining to 0Oil Spillage, will be strictly
adhered to.

iv) Undertake schedule test and inspection of the
area periodically in order to asses any abnormality in
the surface area above the reservoir inside the Park.

2
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v)0IL will also ensure strict compliance of the
conditions stipulated in EIA Notification, 2006 for
both inside the Park areas as will as ESZ area of it.

(MEENAKSHI KOHLI) (SUMAN JAIN)
COURT MASTER (SH) COURT MASTER
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MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 10™ Aug, 2018

S.0.3965(E).— Whereas, Baghjan PML Block, which is one of the main producing fields of Oil
India Limited for extraction of oil and natural gas;

And whereas the Baghjan PML Block extends to an area admeasuring seventy-five square kilometers
and is valid up to 13" May, 2023;

And whereas, Oil India Limited has drilled twenty-four wells in the Baghjan PML Block and almost
all wells were found to be bearing hydrocarbon;

And whereas the Government of Assam has declared the Dibru-Saikhowa National Park as Eco-
sensitive Zone and Government of Assam restricts production of oil and gas fields in the said area;

And whereas the Chief Wildlife Warden of the Government of Assam has recommended to consider
the proposal of Oil India Limited for extraction of hydrocarbon beyond the boundary of Baghjan PML Block
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beneath Dibru-Saikhowa National Park by drilling Extended Reach Drilling Wells from well pads placed
outside the said National Park arca;

And whereas the Standing Committee of National Board for Wildlife vide minutes of its 44™ meeting
held on 29" July, 2017 approved the proposal of Oil India Limited to extract hydrocarban beneath 3900-4000
meters of Dibru-Saikhowa National Park;

And whereas the Hon’ble Supieme Court has, vide its Order dated 7t September, 2017, allowed the
interlocutory application filed by Oil India Limited praying for extraction of hydrocarbon beneath 3900-4000
meters of Dibru-Saikhowa National Park, subject to certain conditions;

Now, therefore, in exercise of the powers conferred by sub-rule (1) of rule 28 of the Petroleum and
Natural Gas Rules, 1959, the Central Government authorises the Oil India Limited (OIL) to extract
hydrocarbon beyond the boundary of Baghjan PML Block from the reservoir beneath Dibru-Saikhowa
National Park situated in the districts of Tinsukia and Dibrugarh in Assam, subject to the following conditions,
namely:—
(a) the said hydrocarbon exploration activities have to be carried out from outside the forest boundary
using Extended Reach Drilling Wells technology at a depth of 3900-4000 meters without any impact
to surface water or use of the forest surface of Dibru-Saikhowa National Park;

(b) OIL shall carry out Bio-diversity Impact Asscssment study for the area;

(c) OIL shall carry out subsidence study followed with taking mitigation measures, in order to ensure that
there is no impact in the forest surface above the reservoir at height 3,900 to 4,000 meter, due to
extraction of hydrocarbon from the reservoirs;

(d) OIL shall ensure all miligafion measures to be in place in case of any eventuality causing oil spillage
inside the park area such as — Install Blow out Preventer at well head and provide necessary valves in
the production installations located ouiside the park area;

(e) Standard Operaling Procedure, approved by the competent authority, pertaining to Oil Spillage, shall
be strictly adhered to;

(f) undertake schedule test and inspection of the area periodically in order to assess any abnormality in
the surface area above the reservoir inside the park;

(g) ensure strict compliance of the conditions stipulated in Environment Impact Assessment Notification,
2006 for both inside the park arcas as well as Eco-sensitive Zone area of it;

(h) undertake Environment Impact Assessment and Environment Management Programme;

(1) preventive measures to ensure there is no contamination of surface water;

(j) flaring of gas inside the park arca is prohibited;

(k) measures to prevent noise pollution;

(I) measures to prevent oil spills;

(m) measures to prevent fire hazard;

(n) to erect 10 feet high barricade around the drilling plinths of each well, outside forest area and a safety
zone of 7.5 meters around the barricade is to be fenced with chain link fencing and planted with

indigenous plant species to prevent any injuries or mortality of wildlife as well as the environmental
damage and pollution in the mining locality; and

(0) protection and mitigalion measures are to be taken by the Forest Department of the Government of
Assam for the welfare of the existing wildlife population as well as to prevent environmental damage
and pollution in and around the vicinity of the National park for which OIL shall provide a reasonable
amount to Principal Chief Conservator of Forests (PCCF) Wild Life (WL) and Chief Wildlife Warden
(CWLW), Assam as Corpus fund, which will be utilised for wildlife conservation and other allied
activities in the interest of the wildlife prior to allowing the use of the area.

[F.N0.0-32011/3/2010-ONG-1I/1]
Diwakar Nath Misra, Jt. Secy.
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. 3 2—_ www.asbb.gov.in ANNEXURE 1 1

ABRB/Consultancy Services/2017/ 233 Tel- 0361~ 233:
Email: assambioboard@ gmail.col

Date: 29/0872020
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From: K.S.P.V. Pavan Kumar, IFS
i/c Special PCCF (Biodiversity &CO &
Member Secretary-ASBB
Guwahati

To: M. Sarbeswar Basumatary,
GM (HSE)
S & E Department. Oil India Limited
Dulizjan-786602

Sub:  Regarding budgetary quotation for “Biodiversity Impact Asscssment” study for drilling

of {he proposed 7. Nos. Extended Reach Drilling wells beneath the Dibru Saikhowa
NP (DSNP)

Ref  Your email dated 21,08.2020

Sir

In the backdrop of the critical and extraordinary situation prevailing around the
Baghjan / Dibru-Saikhowa / Maguri-Motapung Beel area on the aftermath of the oil-well
blowout, it would not be possible for the Assam State Biodiversity Authority to undertake
any ‘Biodiversity Impact Assessment Study’, till the environmental crisis in and around
Raghjan / Dibru-Saikhowa / Maguri-Motapung Beel area is fully mitigated by M/s. Oil India

Limited. This is for your kind information and necessary action.

i
I\

1577} f,‘ést-);o
ifo. Member SeCretidry
Assam State Biodiversity Board
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By Speed Post/Online

F.No. J-11011/150/2016- A 1I(l)
Government of India
Ministry of Environment, Forest and Climate Change
(IA-Il Section)
Indira Paryavaran Bhawan
Jorbagh Road, New Delhi - 3

Dated: 11" May, 2020

To
M/s Oil India Ltd
Duliajan, Naharkathiya
Dibrugarh, Assam - 786 602

Email: safety@oilindia.in

Sub: Extension Drilling & Testing of Hydrocarbons at 7 (seven) locations under
Dibru-Saikhowa National Park Area, North-West of Baghjan PML, District
Tinsukia, Assam by M/s Oil India Ltd - Environmental Clearance - reg.

Sir,

This has reference to your proposal No. IA/AS/IND2/92824/2007 dated 28t

February 2019, submitting the EIA/EMP report on the above subject matter.

2. The Ministry of Environment, Forest and Climate Change has examined the
proposal for environmental clearance to the project for Extension Drilling & Testing of
Hydrocarbons at 7 (seven) locations by M/s Qil india Ltd under Dibru-Saikhowa National
Park Area, North-West of Baghjan PML, District Tinsukia, Assam.

3 The land required for the project is 96000 sgm. The estimated project cost is
Rs.300 crores and total recurring cost earmarked towards environmental pollution
control measures is Rs. 0.2618 crore per annum. The project will provide employment
for 50 persons directly & 50 persons indirectly.

4. The Dibru Saikhowa National Park and Bherjan Segment of Bherjan Borjan
Podumoni Wildlife Sanctuary are located within 10 km of the well sites. Dangori river is
flowing at a distance of 0.9 km in east-west direction. The Standing Committee of
National Board for Wildlife in its meeting held on 29" July, 2017 and Hon’ble Supreme
Court vide order dated 7% September, 2017 has recommended the proposal, on wildlife
angle.

5. Total fresh water requirement is estimated to be 50 cum/day, proposed to be met
from tube well. Effluent of 24.8 cum/day will be treated through effluent treatment plant
and septic tank soak pit.

Power requirement of 2500 kVA will be sufficed through Diesel Generator Sets.
One DG set of 1250 KVA will be kept as standby. Stack height of 7 m will be provided
as per CPCB norms to the proposed DG sets. Drill cuttings and spent drilling mud will
be disposed to HDPE lined pit within the drill site.

Nt
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6. The project/activity was covered under category A of item 1(b) ‘Offshore and
onshore oil and gas exploration, development & production’ of schedule to the
Environment Impact Assessment (EIA) Notification, 2006, and requires appraisal at
central level by sectoral Expert Appraisal Committee in the Ministry. The Ministry vide
Notification dated 16" January, 2020 has categorized all projects in respect of off-shore
and onshore oil and gas exploration as ‘B2’ projects.

7. The Terms of References (ToRs) for the project was issued by the Ministry vide
letter dated 3™ August 2016.

8. The proposal was considered by the Expert Appraisal Committee (Industry-2) in
its meetings held on 6-8 May, 2019 and 30-31 December, 2018 & 15! January, 2020 in
the Ministry, wherein the project proponent and their accredited consultant M/s ERM
India Pvt Ltd presented the EIA/EMP report as per the ToR. The Committee found the
EIA/EMP report complying with the ToR and recommended the project for grant of
environmental clearance.

9. The EAC, constituted under the provision of the EIA Notification, 2006 and
comprising of Experts Members/domain experts in various fields, have examined the
proposal submitted by the Project Proponent in desired form along with EIA/EMP report
prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of

the Project Proponent.

The EAC noted that the Project Proponent has given undertaking that the data
and information given in the application and enclosures are true to the best of his
knowledge and belief and no information has been suppressed in the EIA/EMP report
and public hearing process. If any part of data/information submitted is found to be
false/misleading at any stage, the project will be rejected and Environmental Clearance
given, if any, will be revoked at the risk and cost of the project proponent.

The Committee noted that the EIA/EMP report is in compliance of the ToR issued
for the project, reflecting the present environmental concerns and the projected
scenario for all the environmental components. The EAC has deliberated the proposal
and has made due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to time and accordingly made the
recommendations to the proposal.

10. Based on the proposal submitted by the project proponent and
recommendations of the EAC (Industry-2), Ministry of Environment, Forest and Climate
change hereby accords environmental clearance to the project for Extension Drilling
& Testing of Hydrocarbons at 7 (seven) locations by M/s Oil India Ltd under Dibru-
Saikhowa National Park Area, North-West of Baghjan PML, District Tinsukia,
Assam, under the provisions of the EIA Natification, 2008, subject to the compliance of
terms and conditions as under:-

(i) No drilling shall be conducted in forest areas without obtaining prior permission
under the Forest (Conservation) Act, 1980.

(i) Drilling in the National Park/Wildlife Sanctuaries are subject to the
recommendations of orders of Hon’ble Supreme Court, recommendations of
Standing Committee of NBWL, recommendations of the State Chief Wildlife
Warden and strict compliance of the conditions imposed therein.

EC for Mis Oil India Lid (;{\w\/ Page 2 of 8
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(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(xiii)

Necessary permission as mandated under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981,
as applicable from time to time, shall be obtained from the State Pollution Control
Board.

As proposed by the project proponent, Zero Liquid Discharge shall be ensured
and no waste/treated water shall be discharged to any surface water body, sea
and/or on land. Mobile ETP along with RO plant shall be installed to treat the
waste water.

To control source and the fugitive emissions, suitable pollution control devices
shall be installed to meet the prescribed norms and/or the NAAQS. The gaseous
emissions shall be dispersed through stack of adequate height as per
CPCB/SPCB guidelines.

Necessary authorization required under the Hazardous and Other Wastes
(Management and Trans-Boundary Movement) Rules, 2016, Solid Waste
Management Rules, 2016 shall be obtained and the provisions contained in the
Rules shall be strictly adhered to.

Ambient air quality shall be monitored at the nearest human settlements as per
the National Ambient Air Quality Emission Standards issued by the Ministry vide
G.S.R. No. 826(E) dated 16"November, 2009 for PMio, PMz2s, SOz, NOyx, CO,
CHg4, HC, Non-methane HC etc.

During exploration, production, storage and handling, the fugitive emission of
methane, if any, shall be monitored using Infra-red camera/ appropriate
technology.

The project proponent also to ensure trapping/storing of the CO» generated, if
any, during the process and handling.

Approach road shall be made pucca to minimize generation of suspended dust.

The company shall make all arrangements for control of noise from the drilling
activity. Acoustic enclosure shall be provided for the DG sets along with the
adequate stack height as per CPCB guidelines.

Total fresh water requirement shall not exceed 20 cum/day. Prior permission shall
be obtained from the concerned regulatory authority. Mobile ETP coupled with
RO shall be installed to reuse the treated water in drilling system. Size of the
waste shall be equal to the hole volume+ volume of drill cutting and volume of
discarded mud if any. Two feet free board may be left to accommodate rain water.
There shall be separate storm water channel and rain water shall not be allowed
to mix with waste water. Alternatively, if possible pit less drilling be practiced
instead of above.

The company shall construct the garland drain all around the drilling site to
prevent runoff of any oil containing waste into the nearby water bodies. Separate
drainage system shall be created for oil contaminated and non-oil contaminated.
Effluent shall be properly treated and treated wastewater shall conform to CPCRB

standards.
N
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(xiv)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

{xxiii)
(xxiv)

(xxv)
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Drill cuttings separated from drilling fluid shall be adequately washed and
disposed in HDPE lined pit. Waste mud shall be tested for hazardous
contaminants and disposed according to HWMH Rules, 2016. No effluent/drilling
mud/drill cutting shall be discharged/disposed off into nearby surface water
bodies. The company shall comply with the guidelines for disposal of solid waste,
drill cutting and drilling fluids for onshore drilling operation notified vide
GSR.548(E) dated 30" August, 2005.

Oil spillage prevention and mitigation scheme shall be prepared. In case of oil
spillage/ contamination, action plan shall be prepared to clean the site by
adopting proven technology. The recyclable waste (oily sludge) and spent oil
shall be disposed of to the authorized recyclers.

The Company shall take necessary measures to prevent fire hazards, containing
oil spill and soil remediation as needed. Possibility of using ground flare shall be
explored. At the place of ground flaring, the overhead flaring stack with knockout
drums shall be installed to minimize gaseous emissions during operation.

The company shall develop a contingency plan for H2S release including all
necessary aspects from evacuation to resumption of normal operations. The
workers shall be provided with personal H2S detectors in locations of high risk of
exposure along with self containing breathing apparatus.

The Company shall carry out long term subsidence study by collecting base line
data before initiating drilling operation till the project lasts. The data so collected
shall be submitted six monthly to the Ministry and Regional Office.

Blow Out Preventer system shall be instailed to prevent well blowouts during
drilling operations. BOP measures during drilling shall focus on maintaining well
bore hydrostatic pressure by proper pre-well planning and drilling fluid logging
etc.

Emergency Response Plan shall be based on the guidelines prepared by OISD,
DGMS and Govt. of India. -

On completion of the project, necessary measures shall be taken for safe
plugging of wells with secured enclosures to restore the drilling site to the original
condition. The same shall be confirmed by the concerned regulatory authority
from environment safety angle. In case of hydrocarbon not found economically
viable, a full abandonment plan shall be implemented for the drilling site in
accordance with the applicable Indian Petroleum Regulations.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared and submitted to the Ministry’s Regional Office.

No lead acid batteries shall be utilized in the project/site.

Occupational health surveillance of the workers shall be carried out as per the
prevailing Acts and Rules.

Oil content in the drill cuttings shall be monitored by some Authorized agency and
report shall be sent to the Ministry’s Regional Office.

u-\\./
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(xxvi) Company shall prepare operating manual in respect of all activities, which would
cover all safety & environment related issues and measures to be taken for
protection. One set of environmental manual shall be made available at the
drilling site/ project site. Awareness shall be created at each level of the
management. All the schedules and results of environmental monitoring shall be
available at the project site office. Remote monitoring of site should be done.

10.1 The grant of environmental clearance is further subject to compliance of other
general conditions as under:-

(i) The Project Proponent shall obtain all other statutory/necessary
permissions/recommendations/NOCs prior to start of construction/operation of the
project, which infer alia include, permission/approvals under the Forest
(Conservation) Act, 1980; the Wildlife (Protection) Act, 1972: the Coastal
Regulation Zone Notification, 2019, as amended from time to time, and other Office
Memoranda/Circular issued by the Ministry of Environment, Forest and Climate
Change from time to time, as applicable to the project.

(i) The project proponent shall ensure compliance of ‘National Emission Standards’,
as applicable to the project, issued by the Ministry from time to time. The project
proponent shall also abide by the rules/regulations issued by the CPCB/SPCB for
control/abatement of poliution.

(i) The project authorities shall adhere to the stipulations made by the State Pollution
Control Board/Committee, Central Pollution Control Board, State Government and
any other statutory authority.

(iv) The project proponent shall prepare a site specific conservation plan and wildlife
management plan in case of the presence of Schedule-1 species in the study area,
as applicable to the project, and submit to Chief Wildlife Warden for approval. The
recommendations shall be implemented in consultation with the State
Forest/Wildlife Department in a time bound manner.

(v) No further expansion or modifications in the plant, other than mentioned in the EIA
Notification, 2006 and its amendments, shall be carried out without prior approval
of the Ministry of Environment, Forest and Climate Change. In case of deviations
or alterations in the project proposal from those submitted to this Ministry for
clearance, a fresh reference shall be made to the Ministry to assess the adequacy
of conditions imposed and to add additional environmental protection measures
required, if any.

(vi) The energy source for lighting purpose shall be preferably LED based, or advance
having preference in energy conservation and environment betterment.

(vii) The locations of ambient air quality monitoring stations shall be decided in
consultation with the State Pollution Control Board (SPCB) and it shall be ensured
that at least one station each is installed in the upwind and downwind direction as
well as where maximum ground level concentrations are anticipated.

(viii) The National Ambient Air Quality Emission Standards issued by the Ministry vide
G.S.R. No. 826(E) dated 16" November, 2009 shall be followed.

(ix) The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods,
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silencers, enclosures etc. on all sources of noise generation. The ambient noise
levels shall conform to the standards prescribed under Environment (Protection)
Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

(x) The Company shall harvest rainwater from the roof tops of the buildings and storm
water drains to recharge the ground water and to utilize the same for process
requirements.

(xi) Training shall be imparted to all employees on safety and health aspects of
chemicals handling. Pre-employment and routine periodical medical examinations
for all employees shall be undertaken on regular basis. Training to all employees
on handling of chemicals shall be imparted.

(xii) The company shall alsc comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/EMP in respect of environmental management,
and risk mitigation measures relating to the project shall be implemented.

(xiii) The company shall undertake all relevant measures for improving the socio-
economic conditions of the surrounding area. CER activities shall be undertaken
by involving local villages and administration and shall be implemented.

(xiv) The company shall undertake eco-developmental measures including community
welfare measures in the project area for the overall improvement of the
environment.

(xv) A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the project
area) equipped with full fledged laboratory facilities shall be set up to carry out the
Environmental Management and Monitoring functions.

(xvi) The company shall earmark sufficient funds towards capital cost and recurring cost
per annum to implement the conditions stipulated by the Ministry of Environment,
Forest and Climate Change as well as the State Government along with the
implementation schedule for all the conditions stipulated herein. The funds so
earmarked for environment management/ pollution control measures shall not be
diverted for any other purpose.

(xvii)A copy of the clearance letter shall be sent by the project proponent to concerned
Panchayat, Zilla Parishad/Municipal Corporation, Urban local Body and the local
NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal.

(xviil) The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated Environmental Clearance conditions including results
of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MOEF&CC, the respective Zonal Office of CPCB and SPCB. A
copy of Environmental Clearance and six monthly compliance status report shall
be posted on the website of the company.

(xix) The environmental statement for each financial year ending 31%' March in Form-V
as is mandated shall be submitted to the concerned State Poilution Control Board
as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status

EC for Mis Qif India Lid i Page 6 of 8
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of compliance of environmental clearance conditions and shall also be sent to the
respective Regional Offices of MoEF&CC by e-mail.

(xx) The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the SPCB/Committee and may also be seen at Website of the
Ministry and at https://parivesh.nic.in/. This shall be advertised within seven days
from the date of issue of the clearance letter, at least in two local newspapers that
are widely circulated in the region of which one shall be in the vernacular language
of the locality concerned and a copy of the same shall be forwarded to the
concerned Regional Office of the Ministry.

(xxi) The project authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned
authorities and the date of start of the project.

(xxii)This Environmental clearance is granted subject to final outcome of Hon’ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, if any, as may be applicable to this project.

11. The Ministry reserves the right to stipulate additional conditions, if found
necessary at subsequent stages and the project proponent shall implement all the said
conditions in a time bound manner. The Ministry may revoke or suspend the
environmental clearance, if implementation of any of the above conditions is not found

satisfactory.

12. Concealing factual data or submission of falseffabricated data and
failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986.

13. Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

14. The above conditions shall be enforced, infer-alia under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other Court
of Law relating to the subject matter.

15. This issues with approval of the competent authority. L
N
- W
A \x i)
(A.K.Pateshwary)
Director
Copy to: -

1. The Deputy DGF (C), MoEF&CC Regional Office (NEZ), Law-U-Sib, Lumbatngen,
Near MTC Workshop, Shillong
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2. The Secretary, Department of Environment and Forest, Government of Assam, H-
Block, 2™ Floor, Janata Bhawan, Disupr, Guwahati (Assam) - 8

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi - 32
4, The Member Secretary, Pollution Control Board Assam,
Bamunimaidam, Guwahati - 21
5. The District Collector, District Tinsukia (Assam)
6. Guard File/Monitoring File/MWebsite/Record File _H\;; 4
‘\.il

(A.K.Pateshwary)
Director

282
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- 10.{: ANNEXURE 172

MINISTRY OF ENVIRONMENT AND FORESTS
ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION S.0.60(E), dated
2710111994

{(incorporating amendments vide S,0. 356(E) dated 4/5/1994, S.0. 318(E)
dated 10/4/1997, S.0. 319 dated 10/4/1997, S.0. 73(E) dated 27/1/2000, S.0.
1119(E) dated 13/12/2000, S.0. 737(E) dated 1/8/2001, S.0. 1148(E) dated
21/11/2001, S.0. 632(E) dated 13/06/2002 )

1) 8.0. 60 (E)- Whereas a notification under clause (a) of sub-rule (3) of rule 5
of the Environment (Protection) Rules, 1986 inviting objections from the public
within sixty days from the date of publication of the said notification, against
the intention of the Central Government fo impose restrictions and
prohibitions on the expansion and modemization of any activity or new
projects being undertaken in any part of India unless environmental clearance
has been accorded by the Central Government or the State Government in
accordance with the procedure specified in that notification was published as
SO No. 80(E) dated 28" January, 1993;

And whereas alf objections received have been duly considered;

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3} of rule 5 of the
Environment (Protection) Rules, 19886, the Central Government hereby
" directs that on and from the date of publication of this notification in the
Official Gazette, expansion or modernization of any activity (if pollution
load is to exceed the existing one, or new project listed in Schedule | to
this notification, shall not be undertaken in any part of india unless it has
been accorded environmental clearance by the Central Government in
accordance with the procedure hereinafter specified in this notification;

2) Requirements and procedure for seeking environmental clearance of projects:

l.{a) Any person who desires to undertake any new project in any part of India
or the expansion or modernization of any existing industry or project
listed in the Schedule-l shall submit an application to the Secretary,
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified in Schedule-ll of this
notification and shall be accompanied by a project report which shall, inter

— 1 -
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alia, include an Environmental Impact A‘gsessment Report, Environment
Management Plan and details of public hearing as specified in Schedule-1V
prepared in accordance with the guidelines issued by the Central Government
in the Ministry of Environment and Forests from time to time. However, Public
Hearing is not required in respect of (i) small scale industrial undertakings
located in (a) notified/designated industrial areasfindustrial estates or (b)
areas earmarked for industries under the jurisdiction of industrial development
authorities; (i) widening and strengthening of highways; (iii) mining projects
(major minerals) with lease area up to twenty five hectares, (iv) units located
in Export Processing Zones, Special Economic Zones and (v) modernisation
of exisfing irrigation projects. . :

Provided that for pipeline projects, Environmental Impact Assessment report
will not be required:

Provided further, that for pipeline and highway projects, public ‘hearing shall
be conducted in each district through which the pipeline or highway passes
through.

(b) Cases rejected due to submission of insufficient or inadequate data and
Plan may be reviewed as and when submitted with complete data and
Plan. Submission of incomplete data or plans for the second time would
itself be a sufficient reason for the Impact assessment Agency to reject the
case summarily.

[I. In case of the following site specific projects:

a. mining;

b. pit-head thermal power stations;

¢. hydro-power, major irrigation projects and/or their combination
inciuding flood control;

d. ports and harbours (excluding minor ports);

e. prospecting and exploration of major minerals in areas above 500
hectares,

The project authorities will intimate the location of the project site to
‘the Central Government in the Ministry of Environment and Forests
while initiating any investigation and surveys. The Central
Government in the Ministry of Environment and Forests will convey
a decision regarding suitability or otherwise of the proposed site
within a maximum period of thity days. The said site clearance
shall be granted for a sanctioned capacity and shall be valid for a
period of five years for commencing the construction, operation or
mining. '
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lll. (&) The reports submitted with the application shall be evaluated and
assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a committee of Experts, having a composition
as specified in Schedule-ll of this Notification. The Impact Assessment
Agency {IAA) would be the Union Ministry of Environment and Forests.
The Committee of Experts mentioned above shall be constituted by the
Impact Assessment Agency or such other body under the Central
Government authorised by the Impact Assessment Agency in this
regard. :

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any
time prior to, during or after the commencement of the operations
relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of documents and
data, furnished by the project authorities supplemented by data
collected during visits to sites or factories, if undertaken and details of
the public hearing.

The assessment shall be completed within a period of ninety days from
receipt of the requisite documents and data from the project authorities
and completion of public hearing and decision conveyed within thirty
days thereafter.

The clearance granted shall be valid for a period of five years for
commencement of the construction er operation of the project.
IV. In order to enable the Impact Assessment Agency to monitor effectively
*‘ the implementation of the recommendations and conditions subject to
which the environmental clearance has been given, the project authorities
concerned shall submit a half yearly report to the Impact Assessment
Agency. Subject to the public interest, the Impact Assessment Agency
shall make compliance reports publicly available.

V. If no comments from the Impact Assessment Agency are received within
the time limit, the project would be deemed to have been approved as
-proposed by project authorities.

3) Nothing contained in this Notification shall apply ta:
a. any item falling under entry Nos. 3, 18 and 20 of the Schedule-I to

be located or proposed to be located in the areas covered by the
Notifications S.0. No.102 (E) dated 1* February, 1989, S.0. 114 (E)
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dated 20" February, 1991, S.0. No. 416 (E) dated 20" June, 1991
and S.0. No.319 (E) dated 7" May, 1992.

b. any item falling under entry
no.1,2,3,4,5,7,9,10,13,14,16,17,19,21,25,27 of Schedule-l if the
investment is less than Rs.100 crores for new projects and less
than Rs. 50 crores for expansion / modernization projects.

¢. any item reserved for Small Scale Industrial Sector with investment
less than Rs. 1 crore.

d. defence related road construction projects in border areas.

e. any item falling under entry no. 8 of Schedule-l, if that product is
covered by the notification G.S.R. 1037(E) dated 5" December
1988. ’

f. Modernization projects in irrigation sector if additional command
area is less than 10,000 hectares or project cost is less than Rs.
100 crores. i

4) Concealing factual data or submission of false, misleading data/reports,
decisions or recommendations would lead to the project being rejected.
Approval, if granted earlier on the basis of faise data, would also be revoked.
Misleading and wrong information will cover the following:

False information

False data

Engineered reports

Concealing of factual data

False recommendations or decisions

o 0 e o
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SCHEDULE-

(See paras 1 and 2) '

LIST OF PROJECTS REQUIRING ENVIRONMENTAL CLEARANCE FROM

Lol ol o

N

8.

9

THE CENTRAL GOVERNMENT

. Nuclear Power and related projects such as Heavy Water Plants, nuclear

fuel complex, Rare Earths. .

River Valley projects including hydel power, major lrrigation and their
combination including flood control.

Ports, Harbours, Airports {except minor ports and harbours).

Petroleum Refineries including crude and product pipelines.

Chemical Fertilizers (Nitrogenous. and Phosphatic other than single
superphosphate).

Pesticides (Technical).

Petrochemical complexes (Both Olefinic and Aromatic) and Petro-
chemical intermediates - such as DMT, Caprolactam, LAB etc. and
production of basic plastics such as LLDPE, HDPE, PP, PVC.

Bulk drugs and pharmaceuticals.

Exploration for oil and gas and their production, transportation and storage.

10. Synthetic Rubber.

41; Asbestos and Asbestos products.

12.Hydrocyanic acid and its derivatives. o

13 (a) Primary metallurgical industries (such as production of lron and Steel,

Aluminium, Copper, Zinc, Lead and Ferro Alloys).
(o) Electric arc furnaces (Mini Steel Plants).

14. Chlor alkali industry.

15. Integrated paint complex including manufacture of resins and basic raw

materials required in the manufacture of paints.
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16.Viscose Staple fibre and filament yarn. )

17.Storage batteries integrated with manufacture of oxides of lead and lead
antimony alloys.

18. All tourism projects between 200m—500 metres of High Water Line and at
locations with an elevation of more than 1000 metres with investment of
more than Rs.5 crores.

19. Thermal Power Plants.

20.Mining projects (major minerals) with leases more than 5 hectares.

21.Highway Projects except projects relating to improvement work including
widening and strengthening of roads with marginal land acquisition along
the existing alignments provided it does not pass through ecologically
sensitive areas such as National Parks, Sanctuaries, Tiger Reserves,
Reserve Forests

22 Tarred Roads in the Himalayas and or Forest areas.

23. Distilleries. ' ;

24 Raw Skins and Hides '

25.Pulp, paper and newsprint.

26.Dyes.

27.Cement.

28.Foundries (individual)

29.Electroplating

30.Meta amino phenol
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ANNEXURE 14

FHE Fo Elo THA-33004/99

CThe Gazette of India

JETENOT
EXTRAORDINARY
AT [I—EUe 3—=1-TUs (i)
PART II—Section 3—Sub-section (ii)

YIfireRe & WeRTvTE
PUBLISHED BY AUTHORITY
| 723 = Tooell, WieEw, 9T 14, 2017 /HEA 23, 1938
No. 723] NEW DELHI, TUESDAY, MARCH 14, 2017/PHALGUNA 23,1938

Tataer, 3 A% STy TREd AAred
arfergET
% fa=edt, 14 7, 2017

7.3, B04(3).—Tataxer (Fzer) fRaw 1986 F ffaw 5 & Sufaas (3) Hit suaTgare, TataLor (§7a)
afrfaae 1986 (1986 FT 29) T &< 3 HT ST (1) T TTERT (2) F &= (v) F Al I F TSI, AU,
AT I, @€ 3, SUEE (i) 7 SfereEeT &, Fan 1705(:) arf 10 wE, 2016, TAtaTeiy aanten % g feuat #i
FeEeT T ¥ g whcTeTTS % et i iR B O w ¥ g, R s o Fe a1 far g, watai
SATTRT St AT ¥ O IeATET T AR fRT § A sateer Sene SidEEar 2006 F HET 9F wEr aeie
e ey fareT weame frror § afeds (e €, g o7 =l it &, s saa sanfea g 1 dwreer 4T, 39
e & R 39 ToraE it i, B gz aftegEer sty g, sveey w0 & 9 €, w1 B A aafy F dfa
AET ST qATE AT A gU T T A=A Tt A 0 At

2. & T i afdat sear w10 7€, 2016 FF 3= w0 A 78 A
3. e qEtE Aot STET SRR T ST A AT AT AT T HET AT gy ;A A o v g

4, wEtE (Seer) AT, 1986 F TTEHT & s, srfdrfam ff arar 3 FF IwET (1) F el Fera aTHT
1 T w3 wy Y af¥a g, S o watar F FEnedt F 9 i GHT a6 T e wguer F O, FatE
T ST TS T % TAISHI ¥ (AT Sy o e g g

5. wataer (@ee) affa, 1986 A a7 5 FET T F e I F g g FAT g, S 96 T g R
T Pt oy T & et ama % 2 gu o, feg =w wrfarfiem % ovaet ¥ wefia e gu ww afufhaw & adte
T ot ¥ T G 9T Feu 5 fides § R e, sl o st # e fRe 3 s o) e
w7l TR a7 TTTArr U8 3T FT A= F4 b [T A=g 2

1372 GI/2017 (0]

~14-
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

6. watawwr, a7 S ST TREAT WA ¥ T & qHel § wAiacoi aemfiy aqde w9 & oy b
s 2 ¥ Fore AT 12.12.2012 si arie 27.06.2013 F1 UF Frtad w1 S AT E - @

7. TRrgET FroT Rrfies FwTe STed €9 3 A #§ 2014 Ft fz @t (i) €0 2364 ¥ AT AILEE T=F
ST ¥ ATEE 28 AFaT, 2014 ¥ e ¥ wga § A ey ¥ 9g afwtaita G G arde 12 fEe,
2012 ¥ FrateT o 3 e X7 §0 5(i) i< G |0 (i) F aF wde AT sqwdariiw ff s ey 7 9g 697
SRRt T B srrrTRr e it FTEaTS Tad FrHATAr A 79 FIHATEr ST S SEieny qatae Frafey
%ﬁwwﬁmm%mﬁww%ﬁﬁmmmﬁﬁmﬁﬁmﬂﬁlw
Wﬁﬁwﬁﬁﬁﬁwm%wﬁﬁmmw,wﬁwﬁﬁﬁ%aﬁﬁv
arfarsrrror 3 fore Pl ST FTaTE & e ST R AT AR

8. o T giv Sfeeor St et =radts ¥ 2015 ¥ T A €0 37 7T 2015 F T A HO 213 ¥ @
7 TS, 2015 ¥ s smaer 5T a8 Afutratto B G aatawr (dwem) arfafras, 1986 =T wate<er AT fHaier
FArgET, 2006 qaT TE AR S stEegEeT, 2011 ¥ wfawauil arer Meg % Feemt a1 maiEr sArata 191
e R S ST ¥ yerEt o7 B F frer o arde 12 R, 2012 #% 24 §7, 2013 F wtad J
Ao EATETE R AT, 2006 F I 1 aRafiT a1 SR T8 F awd A AR F I A
T T o ;

9. S TR, F S ST TR HATAT T T T iAo aurera frater s 1w s, A
¥ Rt dire Tataoi s ¥ B gafawr gererE Frefor afgsmn, 2006 F et TH afErsErE F o
W@Q%,WWWWWHW%WWWW:ﬁ@ﬁmﬁﬁmﬁﬁm Fargar @
qataeofi seTate A e Ry FeT geare o § wfeew s fRar g,

10, TATERT, I ST ST TRAGT HATT T wAtaer f1 F@ne F e e 9eH gu F e F g e
qﬂﬁwﬁwwmmsmmﬁ%ﬁmugmswmﬁ?ﬁmﬁﬁmma‘rwfa'@r#m-crﬁaﬁnr@rfmﬁm,
2006 3 srefier wataor ffRas 7 sTmee T8 7 @ &, B e OfF # gataeita FEEt fit s F g smw
SeTe AT ST

11, i ataeer, a9 9 ST aiEda darer e et s St i st wataf EEE
STTTET 35 STt =TT e wrwere & ° £ 9% et o faem fiefl st 3 giree, o wata % forg s
m@nwwﬁswﬁmm%ﬁmmmﬁ?ﬁw. AT =T, ST ST ¥, AT ST %
WWW%WJMWWWWsﬁmg,WwWW,ﬁW
FETeTe TRt afiREeT, 2006 ¥ SUEHT F Teeed 0T AF A, A A A angqredr & e aw
TR B T TATEor 3 AT & {org 'RT 7 & F@FE

12, ST WIS AW ST ¥ iR Frfie Wi UeAraL-eire e aww W w9 (R e s
q-cgsruremn"rqa'r)ﬁww-&.1996ﬁﬁﬁw%ﬁm%@%mﬁwmﬁmﬁmwmaﬁtﬁww
fr wartaor (aear) affram, 1986 F sl qeeT it agE T ST wwdt ¥ (1996(3) waEE] 212) | wEAE
T ¥ 7 wAfe fr fh aataer (S afyfam, 1986 f e 3 FE wTh (41, TRy, I i)
T UF T IO TN, S a5 TATAO Y FEIeE FOHE 6 gaR F waes ¥ o amEers ar el
£ < AR " iR ©T F TR FAT & | 4T 5 T TEHI (AT TEE wiafAfe) Fr afdffaw F syt
£ 9T T F T e S w i afF vaw wvE § 1 9 2(%), 91T 3 ST gy 5§ “wapiawer i e
TR F AT FE R Fr Ot weft et € S ot i wfErd F wer o gan F w6 o
eI A7 FEE § 1 e, T aft e we s U el R 9l w6 R aee g, S g
ST % T e 87 | 39 AT § oA afFadt F S e HEE A ger, ITEIn U HA L ITHIE
I FTT F AT ST ST T 9T TR 9T AfaaiT w3 B afta of § 997 o9 YR aga i 1S o A
Ir=fes ST T FEiET F0 ¥ B ITan w7 o 2 | e e ¥ gy s e G g & swnte
T FT FTARTT FOF F T e SnTa w7 Igge a1 3 #K gy 5 7 siafiiea 8, o sreafie e i s
AT ¥ e AT AT & | qATaRer (S sfifa, 1986 1 6T 3 @l 4y 5 7 @i Ay At F a7 st
¥ srfafors g 1 U a4 fr¥er w5 ¥ FRre o O oY sam e & o mer v €, S e ieer 3 Hea i)
Haei ¥ for amaeas ar S &, R afsafEa #1 qatacr (g sfafem, 1986 F e 2(F) # et
forega @i =T arsEt # aftariie B T @ 1 T ot & st Rl s e e R #afaies
F, SRR TUTAT T FrATRT F0T FT A 37 i< STgT FET AFLTT &Y, Tresd FI7 Ao SN G ITATLH T
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[ ot I—E7E 3(ii) ] qFA T TS @ STHERI 3

£ AT AT ot E arfae off & 1 weaRT 3 T 2 Urar A $ st F i 1 e @ ghteh
ﬁsﬁ%mwmﬁ,ﬁr&ww&wﬁﬁmwﬁ@mf@aﬁ%wﬁﬁﬁmﬁmmg,ﬁﬁ“mmw%"
=1 frgia | "mﬂwwg,ﬁmﬁﬁm%%mmmwﬁﬁﬁmmmm%ﬁ
Frefrr T = A, R ST ST FT FIAT & AT T /I 7 I FLAT g, FAGH FI FIAT E, F AT
HELEAN

13. (1) =AfrT o=, FT AR, T (Fee) 1986 ¥ 7w 5 ¥ g (3) F @z () F @iy qhea
wafawer (FEr) diataE, 1986 HT T 3 FT TTETT (1) i< I9ET (2) F @F (i) F ITEs (%) A gL (v) g IEy
sﬁﬁﬁwmﬁ@ﬁ%ﬂ%ﬁ%%Wmﬁmwmﬁwmwﬁﬁwﬁwﬁwmmwgﬁﬁmm
frrererr, e gy watay gurg et sty 2006 ¥ wefie T wateeita smafes e g W & T
T ¥, Wrﬁ'erﬁr,Wmmw%ﬁms#wwe)%aﬁnﬁw%wmwwﬁa
T e o SR & O watacftr aaTter sre R e, St sl a et § gied § a
ST B FErT AT 21T BT TR BT AT 8, F7 atar gune et SfEEar, 2006 % IR S /AT qE7 S
s el Freteria O # R afmr F srem sttgr e s

(2) == T ¥, S/ wEtaor gETeaTe fFetor aiEeEeT, 2006 ¥ w7 gafda A it & 1@ wataoiia
STTFeT B ST aTe AR AT AT SR H o HT 3 TR T Ao ST ed & forg st st
& a7 forgiy 7 wataceia serafea & fEaT e, s g werrs fRwr & witads fra €, S aierss w5
T ¥ WIS ¥ T A SWET Se #@Y U el § ggt aF B gt @ i e, (e et (@)
s, 1986 Ft a1 3 F7 ST (3) T s Wi e wataer gur et sfdemr gy wtEwtt s
Wﬁﬁ%mmﬁﬁwﬁmﬁ%ﬁqﬁﬁwwﬂﬁ%mﬁmﬁmmw
oty AR FE T OT AT il AT |

(3) T ¥ AR & At (Heeror) AtafEw, 1986 H T 19 % IT=dl ¥ wefiw ddfEg w7 a1 TsE Tgu
Fyier 3¢ 2T TRESET SeAEE F Awg wriars f St #@e e sfRer T S e i agee
ﬁqaﬁwwﬁ%ﬁmmaﬁﬁmww&ﬁmaﬁ%ﬁma@ﬁﬁﬁwﬁl

(4) q'q"rm(ﬁ-{wr)aﬁéﬁ'qﬂ,1986ﬁmaﬁww(a)%aeﬁﬁmﬁ@ﬁehﬁimmwﬁﬁ%m
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[T, . 22-116/201 5-3T|'§‘Q—III]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th Maich, 2017

$.0. 804(E).—Whercas, a draft notification under sub-scetion (1), and clanse (v) of sub-section (2) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part I,
Section 3, sub-section (ii), vide number S.0. 1705(E), dated the 10® May, 2016, as required by sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of
Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmiental clearance or changed the product mix without obtaining prior environmental clearance under the
Environment Impact Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be
affected thercby within a period of sixty days from the date on which copies of Gazelte confaining the said notification
were made available to the public;
2. And whereas, copies of the said notification were made available to the public on the 10™ May, 2016;
3. And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government.
4, Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of
the Act, the Central Government has the power to take all such measures as it deems neccssary or expedient for the
purpose of protecting and improving the quality of the environmeunt and preventing, controlling, and abating envircnment
pollution;
5. Whereas, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions
which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the
Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions
in wriling to any person, officer or any authority and such person, officer or authority shall be bound to comply with such
directions;
6.  Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and
27.06.2013 to establish a process for grant of environmenial clearance to cases of violation.
7. Whereas, the Hon’ble High Court of Jharkhand had passed an order dated the 28" November, 2014 in W.P. (C )
No. 2364 of 2014 in the malter of Hindustan Copper Limited Versus Union of India in which the High Court held that the
conditions laid down under Office Memorandum dated 12™ December, 2012 in paragraph No. 5 (i) and 5 (i) were illegal
and unconstitutional and had further held that action for alleged violation would be an independent and separate
proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against
the project proponent. The Hon’ble Court further ruled that the proposal for environment clearance must be examined on

its merits, independent of any proposed action for alleged violation of the environmental laws;
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8.  And whercas, Hon'ble National Green Tribunal, Principal Bench vide its order dated 7% July, 2015 in Original
Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office Memoranda dated
12" December, 2012 and 24™ June, 2013 on the subject of consideration of proposals for Terms of Reference or
Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act,
1986 or Environment Impact Assessment Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter
or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;

9. And whereas, the Ministry of Environment, Forest and Climate Change and State Environment Impact Assessment
Autherities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant
of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the
production beyond the limit of environmental clearance or changed the product mix without obtaining prior
environmental clearance;

10. Whercas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting
and improving the quality of the environment and abating environmental pollution that all entities not complying with
environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in
the environmental laws in expedient manner;

11.  And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects
and activities in compliance with the environmenial laws at the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the
Government of India desms it essential to establish a process for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entitics and the process should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is
adequately compensated for;

12.  And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri
village industrial pollution case), while delivering its judgment on 13%, February, 1996, analyzed all the relevant
provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection)
Act, 1986 (1996 [3] SCC 212). The Hon’ble Court observed that ...... scction 3 of the Environment (Protection) Act,
1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take all such measures as it
deems necessary or expedient for the purpose of protecting and improving the quality of environment.........". Section 5
clothes the Central Government [or its delegate] with the power to issue directions for achicving the objects of the Act.
Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all
such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment".
The Central Government is empowered to take all measures and issue all such directions as are called for the above
purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking
remedial measures and also the power to impose the cost of remedial measures on the offending industry and utilize the
amount so recovered for carrying out remedial measures........ Hon’ble Court has further observed that levy of costs
required for camrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and expansive
language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air
Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for
protecting and promoting the “environment, which expression has been defined in very wide and expansive terms in
Section 2 (a) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an
industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the

offending industry. The question of liability of the respondents to defray the costs of remedial measures can also be
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looked into from another angle, which has now come to be accepted universally as a sound principle, viz., the "Polluter
Pays" Principle. "The polluter pays principle demands that the financial costs of preventing or remedying damage caused
by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”.
13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause (i) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986; the Ceniral Government hereby directs that the projects or activities or
the expansion or modernisation of existing projects or activities requiring prior environmental clearance under the
Environment Impact Asscssment Notification, 2006 entailing capacity addition with change in process or technology or
both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by
the State Level Environment Impact Asscssment Authority, as the case may be, duly constituted by the Central
Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment
Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-
(2) In case the projects or activities requiring prior environmental clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance afler starting the
construction work, or have undertaken expansion, modemization, and change in product- mix without prior
environmental clearance, these projects shall be treated as cases of violations and in such cases, even Calegory B projects
which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under
sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmenial
clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till the project is granted the environmental clearance.

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which can be tun
sustainably under compliance of environmental norms with adequate environmental safeguards; and in case, where the
finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other
actions under the law.

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmalive, the
projects under this category will be presciibed the appropriate Terms of Reference for undertaking Environment Impact
Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Commiliee will prescribe a
specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and
community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage,
preparation of remediation plan and natural and community resource augmentation plan shall be done by an
covironmental laboratory duly notified under Enviroument (Protection) Act, 1986, or a environmental laboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of
Seientific and Industrial Rescarch institution working in the field of environment.

(6) The Expert Appraisal Committee shall stipulale the implementation of Environmental Management Plan,
comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.
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(7) The project proponent will be required to subimit a bank guarantee equivalent to the amount of remediation plan
and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification
will be recommended by Expert Appraisal Committee and finalized by Regulatory Authority and the bank guaranice
shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of
the remediation plan and Natural and Community Resource Augmentation Plan, and after the recommendation by
regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.
14. The projects or activities which are in violation as on date of this notification only will be eligible to apply for
environmental clearance under this notification and the project proponents can apply for environmental clearance under
this notification only within six months from the date of this notification.
[F. No. 22-116/2015-1A-111]
MANOJ KUMAR SINGH, Jt. Secy.

Uploaded by Dte. of Printing at Gevemment of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. Digitally signed by
£ signed by
ALOK ALOK KUMAR

Date: 2017.03.15
KUMAR 530 10530
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OIL INDIA LIMITED CONTRACTS DEPARTMENT
{A Govt. of India Enterprise) Tel : (91) 374-28005438

P.0O. Duliajan, Dis. Dibrugaxrh Fax : (91) 374-2803549
Assam, India, PIN-786602 E-mail: cox}tractsﬁroilindia.in

Website : www.oil-india.com

Ref: OIL/CONT/V/G/ 1382/2020-21 Date: 30.10.2020

ORDER OF TERMINATION OF CONTRACT NO. 61133 17/CDG0O925Pi9/DRLG/ 19
AWARDED TO M/S JOHN ENERGY LIMITED FOR HIRING

WHEREAS, Notice of Termination of the Contract bearing  No.
6113317/CDG0925P19/DRLG/ 19 for 'Hiring the services of two nos. 550 HP
(minimum) Capacity Workover Rigs' was issued to M/s John Energy Limited
{hereinafter referred to as JEL} vide Letter No. OIL/CONT/V/G/1295/20-21 dated
10.10.2020 in terms of Clause- 13.7 of the GCC, which was to be effected on
completion of 15 days’ notice period. :

WHEREAS, JEL has filed a Writ Petition(C) No. 4517/2020 before the Hon'ble Gauhati
High Court challenging the said Notice of Termination. The Hon'ble Gauhati High
Court vide its Order dated 21.10.2020 disposed of the Petition with the following
Order

Quote

Having heard the parties, this Court is of the opinion that the
allegations and counter-allegations made by the contesting parties
would fall in the domain of enquiry which would not be permissible in a
writ proceeding.

However, taking note of the basic grievance expressed by the petitioner
that the respondents have not appreciated the reply of the petitioner in
the correct perspective, without comunenting on the validity of the
impugned notice dated 10.10.2020 or on the merits of the claim and
counter-claims of the parties, I dispose of the writ petition at the stage of
motion hearing by directing the respondent No.2 to give a personal
hearing to the representutive of the petitioner before implementing the
notice dated 10.10.2020.

The aforesaid exercise be carried out and completed as expeditiously as
possible, preferably within a week from today).

Mr. Sarma has fairly submitted that he would advice his clients to
Sfurnish a copy of the enquiry report to the petitioner within three days
from today.

With the above observation, this writ petition stands disposed of.
Unquote
WHEREAS, in pursuant to the Order of the Hon'ble High Court, JEL was advised vide
letter no. OIL/CONT/V/G/1361/2020-21 dated 22.10.2020 io appear before the

undersigned for personal hearing through its authorized official{s) on 29.10.2020.
Further, following documeénts were forwarded to JEL
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i, Enquiry Report of the Drilling Department

i Report of the Comumittee lo examine non-performance of -M/s John
Energy Lid

iii. Statement of Sri Ranjit Dhadumia, Rig Manager, M /s JEL

1v. Statement of Pranjal Saikia, Tool Pusher, M/s JEL

v. Statement of Sri Sidhartha Gogot, Driller, M/s JEL

WHEREAS, JEL vide letter no. T END/1920/003 dated 26.10.2020 requested to
extend the date for Personal Hearing, which was however not accepted in view of the
aforesaid Order of the Court and same was communicated vide e-mail dated
27.10.2020. However, as requested, copy of the HSE Bridging Document No. BD-CH9-
FHQ-02 dated 06.03.2020 was supplied to JEL.

WHEREAS, authorized officials of JEL, appeared on 29.10.2020 for the Personal
Hearing. The submission of JEL was heard and same was duly recorded.

WHEREAS, the contentions of JEL made during the Hearing and vide their letter
dated 14.10.2020 can be summarized as below

Quote:

e M/s. JEL have followed all the provisions of the contract and have performed
all the work as per the written and verbal instructions from Oil India Limited
[i.e. Installation Manager]. They have produced certain images of some of the
written instructions of Installation Manager (records from IM Instruction
Register) and informed that as per the written instruction from IM they had
pulled cut drill pipe of the hole after 12 hours of WOC, starting at 04:00 hours
on 27% May, 2020, instead of the original plan shared by OIL, the planned
WOC was 48 hours.

e As per the OISD norm, two barriers arc required at all time & after placing
cement plug to isolate the previously perforated high pressure zone, the cement
plug nceds to be tagged and tested for its integrity before taking any further
activity on well head, which was not carried out by OIL.

o JEL denied that their personnel have removed the BOP without the knowledge
and authority of Installation Manager. As per written instruction of Installation
manger after pull out, repair work on well head was to be taken up in prescnce
of Production Engineer. Also, in the morning Chief Engineer {Production) of
OIL, had telephoned to the site in-charge to make neccssary arrangement for
repairing/ replacing the WF spool, as he was already on the way to well site.
Accordingly, the BOP was nippled down, so that the repair work on well head
can be taken up in his presence.

e JEL have further deniced all the allegations on them about incompetency of their
personnel and states that their personnel took all necessary steps to initially
control the kick by attempling to place the cone, which was the only viable
options available at that time with the consent of OIL’s personnel.

e In the discussion, they have tried to justify that they had followed all the
standard industry practice and applicable guidelines. They have further
clarified /justified the reasons as to why it was not feasible to nipple up the
BOP at that instant of time.

(e
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JEL have denied signing/ authorising any of their personnel to review/ approve
HSE Bridging Document tclated to the said contract [(Contract No.
6113317/CDG0925P19/DRLG/ 19) provided by OIL on 26.10.2020. They have
also denied the charges of negligence on their part and ignored any instruction
from OIL’s Operation in-charge and any other concern officials which resulted
in the blowout.

JEL has requested OIL to withdraw the letters dated 10.10.2020 (Notice of
Termination) and not to put JEL on holiday.

On query by Shri Jena regarding non-availability of Rig Manager and Tool
Pusher at site at the time of the incident on 27.05.2020, it was clarified by the
representative of JEL that the Rig Manager was on the way to NIA-OIL for
attending morning meeting and after receiving message from Rig, he procecded
to well site instead of attending the meeting. As per the instruction of IM, the
Tool Pusher was on the way to Rig site after collecting drill bit from OIL-
Duliajan.

It was also clarified by the representative of JEL on the issue of nippling down
of BOP and repairing on well head that except the recording in IM Instruction
Register, IM had not issued any other written instructions in this regard, but all
were communicated over phone.

:Unguote

AND WHEREAS the undersigned after careful examination of the replies of JEL and
submission made during the Personal Hearing arrived into the following conclusions:

2.1.

2.2.

2.3.

On the screen shots of the instructions, it is ample clear from the instruction of
the Installation Manager (IM) that he had instructed to pull cut drill pipe out of
the hole after 12 hours of WOC. But, there was no instruction to reduce the
WOC from 48 hours to 12 hours or to carry out spool change job aifter 12
hours. It cannot be accepted that instruction to POOH drill pipes after 12
hours, allowed the JEL personnel.to presume and assume that WOC is reduced
to 12 hours, whereas, Well Programme clearly prescribed 48 hours WOC. The
contention that IM has instructed to reduce the WOC to 12 hours is not based
on records.

There was a clear instruction of the IM that work on well head is to be done in

presence of OIL’s production personnel. On the day of the incident, Production
Engineer have asked JEL personnel to make necessary arrangement for
replacing the WF spool, however, as per the available records established that
JEL personnel nipple down the BOP before arrival of the Production Personnel
of OIL, which was in complete violation of IM’s written instruction. Further,
there is no documentary proof to substantiate their claim that IM and
Production Personnel of OIL have given any written instruction to remove the
BoP and to carry out work on well head.

It is an admitted fact, as can be seen from the Statement of the Rig Manager,
Tool Pusher and the Driller that Rig Manager and Tool Pusher were absent
during the major operations involving removal of BoP. Thus, non-availability of
key personnel at site in any critical operation so as to supervise the operation,
is found to be is a gross negligence on part of JEL. Further, Little amount of
displacement from the well was a clear indication of sign of kick, but JEL
personnel has disregarded and ignored it completely, establishes and reflects
JEL’s personnel incompetency. Further, on detection of the kick on the well,
instead of nipple up the BOP, JEL's personnel had started running in tubing

&P"\fﬂ:; : Page 3of 4
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with cone to safe the well, thereby reflecting their incompetency and disregard
to impending consequences. Further, on this aspect the statement of Rig
Manager and Tool Pusher [urther confirmed the negligence on part of JEL.

2.4. The reasons/justifications as to why it was not feasible to nipple up the BOP at
that instant of time is not at all convincing and acceptable. First of all Nipple
down of BoP without information and presence of Production Personnel of OIL
and then JEL’s personnel failure to take immediate action of Nipple up of BOP
after detection of flow from well to avert/control the emergencies, was a clear
gross negligence on the part of JEL.

2.5. JEL’s denial of signing/ authorising any of their personnel to review/ approve
HSE Bridging Document after signing by two responsible personnel of M/s JEL
and claiming not to have copies of the same is not acceptable. The document
itself mentioned how the copics of the HSE Bridging Document were distributed
and maintained.

THUS it is established that JEL has failed to comply with the mandatory safely
regulations and to take the preventive and correclive measures during the initial kick,
which JEL was under contractual obligations as per Clause-19.1 of the Contract and
also viclation of the provisions of HSE Bridging Document No. BD-CH9-FHQ-02 dated
06.03.2020. Further, it is also established that both Rig Manager and Tool Pusher,
who were directly responsible for all operations in the Rig, were not present during the
critical and major wellhead operation involving removal of Blow Out Preventor stack. |
The above acts of JEL is found to be réckless disregard and wanton indifference to the
gravity of the operations and impending consequences, which amounls to “Gross
Negligence” within the meaning of Clausc-1.0(h) of the GCC of the contract.

The gross negligence on the part of JEL in carrying out the workover operations,
resulted into major Blow out incident in BGN#5 and consequential largescale damage
to surrounding people, property and environment, besides severe loss to the
Company, proves incompetency and unsatisfactory performance of the JEL

NOW THEREFORE, the undersigned on examination of all facts and submission and
on application of its mind, does not find the submission of JEL convincing and
satisfactory and hence, in terms of Clause-13.7 of the GCC of the Contract is hereby
confirmed the termination of the contract bearing
No0.6113317/CDG0925Pi9/DRLG/ 19 with immediate effect.

A copy of this order is to be served upon M/s John Energy Limited, 101, Shapath-
111, Near GNFC Tower, S.G. Road, Boadkdev, Ahmedabad, Gujarat - 380053 and

through their e-mail ids dooon 000 cons und ohnTichpenervey,com for their
information
Q)
: 0] 10] 227
(U N Jena)
CGM-CONTRACTS {HoD)
For RESIDENT CHIEF EXECUTIVE

Copy to:

M/s John Energy Limited, 101, Shapath-111, Near GNFC Tower, 8.G. Road, Boadkdev,
Ahmedabad, Gujarat ~ 380053
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= o India Limited

{A Goverment of Indig Enlerprise)

DULIAJAN, Dist. Dibrugarh, PIN: 786602, Assam, India
Website: www.oil-india.com

Ref. no. : OIL/CONT/V/G/1376/2020-21 Date : 28.10.2020

ORDER PASSED BY THE COMPETENT AUTHORITY FOR PUTTING M/S
JOHN ENERGY LTD, 101, SHAPATH-111, NEAR GNFC TOWER, S.G. ROAD,
BOADKDEV, AHMEDABAD - 380053, GUJARAT ON HOLIDAY LIST OF OIL INDIA
LIMITED. '

-

1.0 WHEREAS, a Notice was issued vide Letter Ref. no.
OIL/CONT/V/G/1296/2021-21 dated 10.10.2020 to M/s John Energy
Limited (herein after referred to as M/s JEL) to show cause as to why they
should not be debarred from having any business dealing with Oil India Limited
(herein after referred to as OIL) and be put on holiday list of OIL, besides other
actions, as applicable in terms of the Contract, for the following reasons :

Quote:

2.0 That, the contract no. 6113317/CDG0925P19/DRLG/19 was awarded to
M/s JEL vide Letter of Award no. OIL/CONT/LOA/G/383/2019-20 dated
23.08.2019 for Charter Hire of 2 (two) Nos. S00HP (Min) - 750 HP(Max)
Capacity Workover Rigs Package for 03 (Three) years in the States of
Assam & Arunachal Pradesh. Consequent upon submission of Performance
Bank Guarantee (PBG) in terms of LOA, the Twritten Contract Agreement
was signed on 18.05.2020.

3.0 During the work-over operation at well no.: Baghjan-5, suddenly the well
started displacing which lead to complete blow out situation at around
10.30 AM on 27.05.2020 leading to complete loss of well control.
Consequently, the ongoing operations had to be suspended immediately
and arrangements were made to bring the well under. control. The
subsequent events have led to a disaster like situation involving grave
endangerment to the lives and properties of the residents within the
vicinity of the well, causing heavy environmental damages to the flora and
fauna, besides incurring of huge financial loss and image of the Company.

4.0 On enquiry into the incident, allegedly grave lapses are observed on the
part of M/s JEL, which are summarized below:

a) The Well Programme, as' provided by OIL, fixed 48 hours Waiting on
Cement (WOC]), which started on 26.05.2020 at 4.00 PM. However, JEL
personnel without the knowledge and authority of the Installation
Manager (IM) of OIL and in absence of any competent personnel of OIL
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c)

d)

(ignoring the written instruction of the IM), has removed the Blow out
Preventor (BoP) on 27.05.2020 at around 08:00 Hours, thereby leaving the
high pressure well without any effective barrier, which resulted into major
blowout in the well within few hours of removal of the BoP.

As | per Morning Daily Progress Report (DPR) of JEL recorded on
27.05.2020, JEL detected little amount of displacement and recorded in
the DPR as under

Quote:

OBSERVED LITTLE AMOUNT OF DISPLACEMENT FROM THE WELL.

-

:Unquote

Although, said little amount of displacement was a clear indication of sign
of kick, but JEL personnel has recklessly disregarded & ignored,
establishing and reflecting JEL crew incompetency. The failure on the part
of JEL to take preventive and corrective measures for initial control of kick
by placing the blow out control equipment, i.e. BOP and shutting the well,
thereby JEL have completely failed on their part to fulfil their obligation as
per the Clause - 19.1, Section-III (Special Conditions of Contract) under
Contract no. 6113317/ CDG0925P19/DRLG/ 19, which states as under

Quote:

19.1  Contractor shall maintain all well control equipment in good
condition at all times and shall take all possible.steps to control and prevent
the fire and blowouts to protect the hole. The Contractor shall be responsible
for taking all preventive and corrective measures for initial control of kick,
inflow, fire and blowouts. After initial control of well, Contractor shall inform
the Company's Representative about the well condition and finally well shall
be killed after mutual discussion with Company's representative. '

:Unquote

Placement of BOP is the mandatory standard safe operating procedure for
initial control of kick, when string is out of hole as per regulation 52 of
OMR-2017 [read with clause 7.5.1{c) OISD-RP-174] in line with sub-
Clause 19.1 of Clause- 19.0 under Section-lII of Contract agreement.
However, JEL personnel on detection of kick, instead of nipple up the
BOP, had started running in tubing with cone to safe the well, thereby
reflecting their incompetency and disregard to impending consequences.

There were serious violations of the provisions HSE BRIDGING
DOCUMENT (Document No: BD-CHO9-FHQ-02 dated 06.03.2020)
BETWEEN OIL INDIA LIMITED (OIL) & JOHN ENERGY LTD (JEL) as per
clause 29.0 (y) GENERAL HSE GUIDELINES of the above contract.
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SI.NO CLAUSE Description LAPSES
1. | 3.4 Rig Coordinator | The Rig Manager/ Rig | Rig Manager failed
(JEL): (a) Superintendent is responsible | to  ensure safe

to manage the overall
operation and administration
of the installation. He is also
responsible for ensuring Work
over operations on the rig is
conducted

operations as per

the contents of this
Bridging
Document.

safely and in
accordance with . the
requirements of the JEL
Management System and the
contents of this Bridging
Document.
2. | 3.4 Rig Coordinator | The Rig Manager/ Rig | Rig Manager failed
(JEL}): (b} Superintendent is to provide | to inform  the
day-to-day support to the Tool | Installation
Pusher and HSE Officer (JEL) | Manager about the
as the case may be. He has to | decision to Nipple
ensure that all relevant safety | down the BOP prior
and operational details has | to stipulated period
communicated to the Project | of 48 hours of WOC
Manager (JEL) and Installation | which is a deviation
Manager. He has to inform the | from planned
Installation Manager of any | program.
relevant incident affecting HSE
or any significant problem or
deviation from the Workover
Programme and provide him
with details of any follow-up to
such incidents. .
3. | 3.4 Rig Coordinator | The Rig Manager/ Rig | JEL failed to
(JEL): (b) Superintendent is the | ensure Rig
competent person on the Rig | Manager
and the availability at all
authorised person of JEL has | times with
to appoint the Rig Manager/ | responsibility  for
Rig Superintendent as the safety of all
the Person-In-Charge at all | personnel aswell as
times with responsibility for | the Rig in writing.
the safety of all personnel Rig Manager also
as well as the Rig in writing. | failed to ensure
The Rig Manager/ Rig | Nippling up of the’
Superintendent will be the BOP/shutting-in of
control focal point for all | the well in time to
emergencies, and will direct all | deal with the
to best deal with the |immediate
immediate situation. situation.
4. | 3.6 HSE | JEL has to pay adequate | JEL failed to pay
Management attention to camry” out | adequate attention,
workover activities safely as | identify and
demonstrated in the respective | control the hazard
HSE management system. | of blowout from the
This will include development | clear indication of
required procedure, hazard | kick by the flow
identification and control, | from the well
risk assessment etc., for safe | showing
execution of workover | incompetency and
activities. gross negligence.
5. | 3.11 Emergency | JEL personnel working on rig | JEL operating
Response (a) has to notify Rig Manager/ Rig | personnel at the

302
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Superintendent to ensure co-
coordinated onshore response
to any emergency or potential
emergency or any incident or

accident. Rig Manager/ Rig

Superintendent in turn report
immediately to Installation
Manager /MSO (Workover
Mine) /Deputy Mines Manager
(Workover

Mine). At the same time,
operating personnel at the
site has to take immediate
action to avert/control the
emergencies as per laid
down procedure.

site failed to take
immediate action of
Nipple up. of BOP
after detection of
flow from the well
(indication of kick)
to avert/control the
emergencies as per
laid down
procedure.

3.11.1 Standing

order for shutting-

in a well: 3.11.1.3

CONDITION - III:
STRING IS OUT OF
HOLE

Driller —

T Try to run in string as much
as safely possible.

O If it is not possible, adopt
following steps

{1 Close blind/shear ram.

3 Close adjustable choke and
open HCR valve.

& Record shutin pressifre.

1 Inform Tool Pusher

‘Tool Pusher —

i Inform Rig Manager/ Rig
Superintendent.

[ Take all preventive and
corrective measures for initial
control of kick, inflow and
blowout.

Rig Manager / Rig
Superintendent -

C Rush to well site (if not
present at well-site)

C After initial control of well,

{ inform Installation Manager

about the well condition.

¢ Kill the well after mutual
discussion with Installation
manager,

1.JEL Driller at the
site failed to take
immediate - action
of Nipple up of
BOP and -Close
blind/ shear ram
after detection of
flow from well
(indication of kick)
to  avert/control
the emergencies
as per laid down
procedure  which

amounts to
wanton
indifference to
early indication to
blow out
condition,

2.JEL Tool Pusher
at the site failed to
take: all preventive
and corrective
IMEeasures for
initial control of
kick, inflow -and

blowout, which
amounts to
wanton -

clear precursor to
blowout condition.

indifference to .the |

3.11.1  Standing
order for shutting-
in a well: Note:(i}

The JEL shall be responsible

for taking all preventive and

corrective measures
for initial control of kick,
inflow and blowout

Failed completely
resulting in
Blowout. '

4,1 Communication
Interfaces: (b)

The Rig Manager/ Rig

Supcrin‘tendent has to
convene daily planning
meetings

in the morning, attended by
the all key personnel of the rig

‘| to review work

The Rig Manager
failed to convene
and review with the
key personnel (Tool
pusher & driller) to
take precautions to

prevent Nipple
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1 hours keeping

programme over the next 24
in view the
high-risk activities, SIMOPS,
and the precautions necessary
to maintain a safe work site,

down of BOP prior
to lapse of 48 hours
of WOC against the
Well policy in order
to maintain a safe
work site

304

Rig  Manager/ Rig

9. | 4.1 Communication | The The Rig Manager
Interfaces: (b} Superintendent has to monitor |failed to monitor and
and ensure implementation of jensure
morning meeting decisions on |implementation  of
daily basis. morning meeting
decision «of WOC for
48 hours prior to
Well head
repair/replace.
10.| 4.1 Communication | OIL has to provide copies of | In spite of providing
Interfaces: {g) detailed work programme of | detailed work
the well to JEL for wide | programme of the
distribution  amongst™ the | well to the
appropriate rig personnel to | appropriate rig
have adequate knowledge and | personnel
understanding of the overall | {Toolpusher,
workover operation(s) and the | Driller} of JEL by
hazards involved. ‘OIL, the
appropriate:
personnel failed to
understand the
overall workover
operation(s} of WOC
upto 48 hours and
the hazards
involved, which
shows that
appropriate Tig
personnel with
adequate
Knowledge  were
not deployed by
. il JEL.
11.| 6.0 WORK | Installation Manager has to | JEL violated
PROGRAMS AND | communicate the Rig | procedural
PROCEDURES: Manager/ Rig Superintendent | requirements
6.1 General (b): for operational activity | regarding change to
changes to the work programs | work program
and JEL has to carry out the | [Nipple down of
1job(s) as ©per operational | BOP prior to WOC
changes in accordance with | upto 48 hours]
the OIL standards and | which can.  be
procedures. JEL has to assess | issued only by the
the activities adeguately to | Installation
ensure that hazards have | Manager,

identified and controls put in
place to ensure that risks have
reduced to as low as
reasconably practicable.

e risks have reduced
to as low as
reasonably

JEL also failed to

adequately to
ensure that hazards
have been identified
and controls put in
place to ensure that

assess the activities |.
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practicably ‘prior to
Nipple down of
BOP.
12.| 8.0 WELL | 1t is the primary and foremost |I. JEL  failed in
CONTROL: 8.1 | responsibility of JEL that the | primary and
General Aspects: well has to be kept in control | foremost

in case of there is kick and
well has to be brought in to
normal condition after killing

responsibility of
keeping the well
in control.

the well or subdue the well 2. From the facts
bore pressure. and circumstance
Following aspects have to be | leading to the
consider for controlling g well - |  blowout it
8.1.1 The following | appears there was
requirements shall be| a deficiency on

{ applied during work over

operations with X-mass tree
removed for ensuring Well

the part of JEL in
monitoring the
well ‘continuously

Control: during operations.
“ Work-over fluids shall be 3. The actions of the
designed, utilized and | JEL amounts to

maintained as necessary to
control the well in foreseeable

reckless disregard
to its contractual

conditions and circumstances. and operational
o The well shall be obligations,
continuously monitored | resulting into
during work-over operations | avoidable

and shall not be left| consequences.

unattended at any point of
time unless the well is shut-in
and secured.

7t Well control equipment shall
be maintained and tested as
riecessary to

control the well in foreseeable
conditions and circumstances.
71 When coming out of hole
with drill pipe or work-over
/well completion string the
annulus shall be filled with
well control fluid.

5.0

6.0

Thus, the failure on the part of M/s JEL to comply with safety procedure,
as prescribed in the contract document and HSE Bridging Document, to
due regard to follow the well programme as well as instruction of IM and to
take the preventive and corrective measure for initial control of kick, by
placing the BOP and shutting the well, was in reckless disregard of and
wanton indifference to the gravity of the impending consequences,
amounts to “Gross Negligence” within the meaning of Clause-1.0(h) of the
GCC,

That, the above alleged commissions and omissions on the part of JEL
amount to gross negligence, grave breach of contractual obligations, more
particularly HSE provisions, violation of statutory regulations, sub-
standard quality of jobs, resulting into Blow out of the well BGN#5,
causing immense and irreparable loss to the people and environment of the
vicinity to the well, besides causing irreparable loss to the Company both
financially and operationally, warranting appropriate action under Clause-
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7.0

“¥24
5.1(v), 5.1{vii) & 5.1(x) of the Banning Policy, 2017 in terms of Clause-
5.0(iv) of the Tender No.CDG092519.

Your reply on the above along with the relevant documents, if any, should
reach to us within the stipulated time mentioned above. Should you fail to
reply to this Show Cause notice within time and manner aforesaid, it will
be presumed that you have nothing to say, and Company shall proceed
accordingly in this regard based on the available information on records.
Meanwhile, pending completion of banning process, you are hereby placed
under suspension with immediate effect for a period of 03 Months i.e. upto
09/01/2021, thereby restraining from participating in any tender and/ or
entering into any business with OIL.

: Unquote

AND WHEREAS, M/s JEL was required to furnish reply within 15 days from the
date of receipt of Show Cause notice, and accordingly, they have furnished their
~ reply vide ref. TEND/1920/003 dated 21.10.2020. The contention of M/s JEL
can be sumimarized as below:

a)

d)

They have followed the contractual obligations and in line with the
provisions of the contract and have diligently obeyed and followed the
written instructions of the Oil India Installation Manager. It is contended
that in the evening of 25t May, 2020, Installation Manager had called their
representative on mobile and gave verbal instruction to POOH of the drill
pipe after 12 hours of WOC instead of originally planned WOC for 48 hours.
However, their representative insisted for written instruction from the
Installation Manager, which was given in writing by the Installation Manager
on 264 May, 2020 at the well site. Further, the Installation Manager has
also given written instruction to work on the well head in presence of Oil
India Production personnel.

As per the standard industry practice and acceptable guidelines after
placing cement plug to isolate the previously perforated high pressure zone,
well has to keep on WOC for 48 hours. However, as per the written
instruction by IM, WOC was made only for 12 hours and this has resulted in
gross mistake by OIL as 12 hours’ time is not sufficient time to get the
cement settled properly resulting in migration of HP well fluid/gas to well
bore. Moreover, it is a standard practice that OIL has to test the cement plug
for its integrity before taking any further activity, however, such testing was
not done by OIL.

It is denied that JEL Personnel have removed the BOP without the
knowledge and authority of Installation Manager and in absence of
competent personnel of OIL. The BOP was nipple down as per the verbal and
written instruction of Installation Manager and Chief Engineer (Production).

In line with the written instruction of the Installation Manager on 27% May,
2020, in the morning Chief Engineer (Production) of OIL has telephoned to
their site in-charge to make necessary arrangement for replacing the WF
spool and later reached at the site and instructed their personnel to carry
out work n the well head in his presence.

They have denied the allegations of any incompetency by JEL personnel and
JEL personnel took all necessary steps to initially control the kick.

Page 7 of 10
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3.1.

3.2.

3.3.

3.4.

3.5.

3.6.

%

1614 .
— 125

f) They have tried to justify that they have followed the standard industry
practice and applicable guidelines. They were further trying to justify the
reasons for delay in putting efforts to put the BOP in place.

g) M/s JEL have denied that they have neither signed nor authorized any
person to sign the HSE Bridging Document. They have also denied the
charges of gross negligence and mentioned that SOP was not followed and
completely ignored by OIL’s Operation in-charge and all concern officials
which resulted in the blowout.

AND WHEREAS the undersigned after careful examination through the
available facts and evidences has arrived into the following conclusions:

The contention that Installation Manager has instructed to reduce the WOC to
12 hours is not based on records. It is clear from the instruction of the
Installation Manager as noted in the IM Diary, IM had instructed to POOH drill
pipes after 12 hours of WOC. But, there was no instruction to reduce the WOC
from 48 hours to 12 hours. It cannot be accepted that instruction to POOH drill
pipes after 12 hours, allowed the JEL personnel to presume and assume that
WOC is reduced to 12 hours, whereas, Well Programme clearly prescribed 48
hours WOC.

It is also clear from the written instruction of the IM that work on well head to
be done in presence of production personnel. It is also an admitted fact that

307

Production Personnel on the day of incident instructed the JEL personnel to -

make necessary arrangement for replacing the WF spool. However, the available
records established that JEL personnel nipple down the BOP before arrival of
the Production Personnel of OIL in complete violation of IM’s written instruction.

M/s JEL is unable submit any proof to substantiate their claim that IM and
Production Engineer of OIL have given written instruction to remove the BoP
and to carry out work on well head. M/s JEL has also unable to substantiate
that they have informed the Installation Manager about the removal of the BoP
and the operation on the well head, prior to start of the job on 27.05.2020.

Notwithstanding above, the Clause-19.1 of the Contract has made clear and
unambiguous obligations upon M/s JEL to maintain all well control equipment
in good condition at all times and shall take all possible steps to control and
prevent the fire and blowouts to protect the hole. The clause further made M/s
JEL responsible for taking all preventive and corrective measures for initial
control of kick, inflow, fire and blowouts and they should inform OIL, about the
well condition. 'However, it is clearly established that JEL has failed to take
possible steps to control the well, which was fully under their control for more
than one hour, after detection of initial kick.

Although, the little amount of displacement was a clear indication of sign of
kick, but JEL personnel had disregarded and ignored the clear indication. Thus,
it establishes and reflects the negligence of M/s JEL.

As per regulation 52 of OMR-2017 [read with clause 7.5.1(c) OISD-RP-174],
since placement of BOP is the mandatory standard safe operating procedure for
initial control of kick, when the string is out of hole, the claim of following
standard industry practice and applicable guidelines is a false statement. The
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3.8.

3.9.

3.10.

3.11.

3.12,

-
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justification for not resorting to place the BOP is not found to be justifiable and
acceptable.

308

The HSE Bridging Document is a mandatory requirement and denying the same

after signing by two responsible personnel of M/s JEL and claiming not to have
copies of the same is not acceptable. The document itself mentioned how the
copies of the HSE Bridging Document were distributed and maintained.

It is also found that Clause-3.4(a) & 3.4(b) of the HSE Bridging Document have
clearly made the Rig Manager responsible and in-charge of all operations of the
Rig and it is clearly established from the record that Rig Manager has failed
miserably to supervise the operation on the day of incident, which proves his
gross negligence, resulting into the blow out incident. Similarly, the Tool Pusher
of the Rig, who was next to Rig Manager, failed to take appropriate steps to

prevent the Blow out and follow the due procedure,™in complete disregard and

violation of the provisions as laid down in the HSE Bridging document.

Above actions of JEL, are found to be in violation of the following Clauses of the
Contract Agreement 6113317 and HSE Bridging Document, BD-CH9-FHQ-02
dated 06.03.2020:

a) 6.12, 10.6 & 19.1 - Section-III of Special Conditions of
Contract 6113317

b) 7.17 F (i) - Section-llof Terms of Reference of
Contract 6113317

¢ 3.11.1.3, 8.1 & 8.3.3 of HSE Bridging document between OIL &
JEL ‘

Further, the above actions of JEL, are also in violation of Point No. 7.5.1 (C. 1) of
OISD-RP-174 on Well Control.

M/s JEL have failed to comply with safety procedure, as prescribed in the
contract document and HSE Bridging Document, with due regard to follow the
well programme as well as instruction of IM and to take the preventive and
corrective measure for initial control of kick, by placing the BOP and shutting
the well, was in reckless disregard of and wanton indifference to the gravity of
the impending consequences, amounts to “Gross Negligence” within the
meaning of Clause-1.0(h) of the GCC.

It is established from the aforesaid facts that above alleged commissions and
omissions on the part of JEL amount to gross negligence, grave breach of
contractual obligations, more particularly HSE provisions, violation of statutory
regulations, sub-standard quality of jobs, un-satisfactory performance of the
jobs resulting into Blow out of the well BGN#5, causing immense and
irreparable loss to the people and environment of the vicinity to the well, besides
causing irreparable loss to the Company both financially and operationally,
warranting appropriate action under Clause-5.1(v), 5.1(vil) & 5.1(x) of the
Banning Policy, 2017 in terms of Clause-5.0(iv) of the Tender No.CDGO092519.

THUS, the undersigned, after application of his mind and wisdom and after
having gone through the entire matter and documenfs on record including Show
Cause Notice and its Reply in detail, has found M/s John Energy Limited,
Ahmedabad is guilty of gross negligence, breach of contractual obligations and
violation of statutory regulations.
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3.13. THUS, as per the Clause No. 5.0 (iv) Erring/Defaulting Agencies of ITB of

4.0

5.0

Tender, M/s JEL are liable to be put on holiday list of OIL and debarred from
carrying out any business with OIL in future for a period of 2(two) years in terms
of Clause-5.1{v}, 5.1(vii) & 5.1(x) of the Banning Policy, 2017 due to gross
negligence and un-satisfactory performance of the Contractor, OIL.

AND NOW THEREFORE, the undersigned in terms of Clause-5.1(v), 5.1(vii) &
5.1(x) of the Banning Policy, 2017 hereby holds M/s John Energy Limited,
Ahmedabad guilty for gross negligence and unsatisfactory performance as per
terms of contract & and as such, put them under the “Holiday List” of OIL,
thereby, debarring from entering into any contract with Oil India Limited and
also carrying out any business with Oil India Limited, for a period of 02 {two)
years effective from the date of placement of the Contractor on suspension, i.e.
w.e.f. 10.10.2020.

A copy of this order is to be served upon M/s John Energy Limited, 101,
Shapath-111, Near GNFC Tower, S.G. Road, Boadkdev, Ahmedabad, Gujarat
-380053 and through their e-mail id’s dparman@johnenergy.com and

john@johnenergy.com for their information.

(G C DEVCHOUDHURY)
EXECUTIVE DIRECTOR(C&P)
For RESIDENT CHIEF EXECUTIVE

) 2

—
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List of the Severe affected families of Baghjan blowout incident under -
Doomdomma Revenue Circle

1) Name : Smt. Sabita Borah d/o Brojen Borah
Sl. No.:18 of the report submitted by DC Tinsukia dated 29.08.2020.
Sl1. No. of Main List: 97
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2) Name: Sri Umakanta Boruah
Sl. No.: 22 of the report submitted by DC Tinsukia dated 29.08.2020.
Sl. No. of Main List: 174
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List of the Severe affected families of Baghjan blowout incident under
Doomdomma Revenue Circle

|
i
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3) Name: Sri Aditya Borah s/o Thaneshwar Borah

Sl. No.: 3 of the report submitted by DC Tinsukia dated 29.08.2020.
Sl. No. of Main List: 9

.." \-)m 2 - g T o

4) Name: Sri Pulin Chetia s/o Sanjay Chetia

Sl. No.: 7 of the report submitted by DC Tinsukia dated 29.08.2020.
Sl. No. of Main List: 31
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List of the Severe affected families of Baghjan blowout incident under
Doomdomma Revenue Circle

5) Name: Smt. Monovo Bora D /o Sri Chandra Borah
Sl. No.: 24 of the report submitted by DC Tinsukia dated 29.08.2020.

Sl. No. of Main List: 206
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Statement Showing comparative analysis of compensation to the aifected families in BGN-05 blowout as per committee recommendation

1620

™ Vis-a-vis Zﬂﬂ_omnmn Vis-a-vis DMA 2015 ___ R h
ﬁw. Criteria | 1st Committ. Ist NGT | Affecte | Affect Type of Amount | Affected Revised | Financial | Description as DMA Financial implication
No. Descrptn Commt | Rate d ed House paid by | families as rate as Implicati per Disaster Rate comparison: NGT rate Vs
24.07.20 Rate (Rs | familie | famili involved OIL as per 2nd per 2nd on of 2nd Management (In Rs) 2rd Committee Vs DMA
(Rs In In s as esas | (As per DC per Commtt. Comm Commtt >ﬂ§o._.5\.»
Lakhs) | [akh | per 1st per report) NGT report 31.10.20 Report. Manual 2015
) Commt | NGT (RsIn ' (In Rs) (DMA)
t. Lakhs)
As As per | As per
per 2nd DMA
. NGT | Comm
Whose 12 Pucca : 5
. 25 43.25 Cr
um mwnmcﬂ WMMMmm e M.WWNM lakhs X | {o457+10 (Around | Fully Damaged Rs 3 Rs Rs
25 25 12 ’ = 12 _ = 14 times houses 95,100/- 43.25 11.41
completely to Kutcha: 7 _ 4=173 25 Cr.
gutted by 0.5km =Rs3 of NGT Cr. Lakhs
the fire ) Crore Rate)
Whose 57 Pucca:19 10

Categor | houses have (Dista lakhs x 87.80 Cr.

y-1I been nce: 0 | Kutcha: 20 57 (Around % mﬂwunam Rs Rs Rs
severely 10 10 57 |15 g = Rs 439%* 20 15 times %wmw 95,100/- | 5.70 | 87.80 | 54.20
damaged km) 15 ! 5.70 of NGT , Cr. Cr, Lakhs

Nil-03 crore Rate)
Categor | Whose 561 Data Not a) Pucca (other
D y-1II houses have ((Dista | Available than huts)
N been nce: 0 where the
m moderately/ to 1.5 9.5 damage is
partially km) 1 m.E.H x atleast 15% a) al Rs
damaged or b) Agriculture 29.17
whose 561 Crop 5200/- Rs Lakhs
. 2.5 2.5 561 =Rs NIL *** NIL NIL A 14.0 NIL
standing 14.02 horticulture . b) 5 Cr.
crops and iy crop, perennial 18000/ - b) Rs
horticulture crop 1.01 Cr.
have been
partially
damaged
Total
Amount
22.7 131,05 LR ol I
Crore Cr. Cr: ' ’ )
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TreslenL snowing comparative analysis of compensation to the affected families in BGN-05 Eoio

ut as per committee recommendation
Vis-a-vis NGT order Vis-a-vis DMA 2015 -

* 57 Nos. families earlier in Category II have been upgraded to Category I and also added 104 additional families.

** Resurveyed the affected families and recommended for enhancement of compensation from Rs. 10 Lacs to Rs. 20 Lacs.

*** The Committee recommended for revision of category into 2 i.e. Category I & II and abolished the Category III.
Note: (a) The Amount proposed by the 274 Committee is around 5 times of NGT Rate.
(b) The Amount proposed by the 274 Committee is around 67 times of DMA Rate.

(c) The amount already paid by OIL as per NGT order is around 11.5 times of DMA Rate.
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M Gmail
Service of Objections on behalf of OIL India Limited to the Progress Report
Parthiv Goswami <ronigoswami@gmail.com> Tue, Dec 15, 2020 at 10:29 PM

To: agarwalshruti@hotmail.com, chaitanya@mimansalaw.in, sec.png@pnic.in, secy-moef@nic.in, Imc.moefcc@gov.in,
legislative-asm@nic.in, ro_guwahati@pcbassam.org, ccb.cpcb@nic.in, rahul pratap <rahulpratap.adv@gmail.com>

Date: 15th December, 2020

To,

Mr. Chaitanyashil Priyadarshi, Advocate for Original Applicant in O.A. No. 44/2020/EZ
Ms. Shruti Agarwal, Advocate for Original Applicant in O.A. No. 43/2020/EZ

Ministry of Petroleum and Natural Gas, Government of India

Ministry of Environment, Forest and Climate Change, Government of India

State of Assam

Assam Pollution Control Board

Central Pollution Control Board

Ministry of Environment and Forest

NN RN =

Please find attached with this e-mail a copy of the Objections on behalf of OIL India
Limited to the Progress Report before the Hon’ble National Green Tribunal, Principal
Bench in O.A. No. 43/2020/EZ and O.A. No. 44/2020/EZ

B OBJECTION TO PROGRESS REPORT.pdf
Yours Sincerely,

Parthiv K. Goswami and Rahul Pratap
Advocates for the Applicant/OIL

https://mail.google.com/mail/u/2?ik=d0adb8cfd5&view=pt&searc...%3Ar-7282944862843419529&simpl=msg-a%3Ar-9143641785168501239 Page 1 of 1



